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�ो. सौगत राय (दमदम): माननीय अ�य� जी, म�ने एडजन�म�ट मोशन िदया है ।…(�यवधान) 

माननीय अ�य� : माननीय सद�य, आप बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : सदन म� म� कुस� पर नह� बैठा ह� ं। उसके पहले माननीय सद�य आप बोलने लगे । 

मझेु पहले बोलने दीिजए । 

…(�यवधान) 

डॉ. िनिशकातं दुब े(गोड्डा) : दादा, �पीकर सर को बोलने दीिजए । िफर आप बोिलए ।…(�यवधान) 
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14.02 hrs 

OBSERVATION BY THE SPEAKER 

माननीय अ�य� : माननीय सद�यगण, आज सिंवधान िदवस है और पूरा देश इस सिंवधान िदवस 

को बड़ी ��ा के साथ मना रहा है । सिंवधान के �ित हमारी गहरी आ�था भी है और िव�ास भी है 

�य�िक सिंवधान का िनमा�ण भी इसी ससंद ने िकया था और इसी ससंद के के��ीय क� म� इस 

सिंवधान के िनमा�ण पर चचा� ह�ई और आज खशुी है िक पूर ेिव� म� भारत का सिंवधान और लोकतं� 

एक मजबूत लोकतं� है ।  

 

 

 

माननीय अ�य� : माननीय सद�यगण, मझेु कुछ िवषय पर �थगन ��ताव क� सूचनाए ं�ा� ह�ई ह�, 

�य�िक आज सिंवधान िदवस था, इसिलए सदन क� काय�वाही दो बजे से श�ु क� । कल जब आप चचा� 

कर�गे तब आपका िवषय अिंकत होगा तो िनि�त �प से इस पर �यव�था दी जाएगी । 

  



26.11.2019  14 

 
14.03 hrs 

BUSINESS ADVISORY COMMITTEE 
9th  Report 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 
MINISTER OF MINES (SHRI PRALHAD JOSHI): I beg to present the Ninth 
Report of Business Advisory Committee. 

 

 

14.04 hrs 

GOVERNMENT BILLS – Introduced 

HON. SPEAKER: Item No. 2. 

… (Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): I have a point of order. 

I may refer to 19B of Directions by the Speaker: It says:  

“No Bill shall be included for introduction in the list of business for a 

day until after copies thereof have been made available for the use of 

members for at least two days before the day on which the Bill is 

proposed to be introduced:” 

सर, इस पर आपसे बार-बार चचा� ह�ई है,…(�यवधान) 

माननीय अ�य� : माननीय सद�य, मेरा आपसे आ�ह है िक कौन से दो िबल आपने बताये ह�? 
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…(�यवधान) 

�ी अधीर रजंन चौधरी : माननीय अ�य� जी, सर, दादरा और नगर हवेली है और रा��ीय राजधानी 

रा�य�े� िद�ली (अ�ािधकृत कालोनी िनवासी सपंि� अिधकार मा�यता) है, दोन� म� से एक ही हो 

रहा है । दोन� म� होना चािहए । 

माननीय अ�य� : माननीय सद�य, आज अनऑथोराइज वाला िवषय तो पहले इं�ोड्यूस हो गया ।  

…(�यवधान) 

�ी अधीर रजंन चौधरी: सर, जो यह म�ुा लाये ह�, रा��ीय राजधानी रा�य�े� िद�ली (अ�ािधकृत 

कालोनी िनवासी सपंि� अिधकार मा�यता) िवधेयक, 2019 और दादरा और नागर हवेली तथा दमण 

और दीव सघं रा�य�े�� का िवलयन िवधेयक, 2019 और औ�ोिगक सबंधं सिंहता, 2019 इ�यािद ये 

बड़े मह�वपूण� िबल लाये ह� ।  

माननीय अ�य� : म� �यव�था द ेरहा ह� ं। हरदीप िसंह परुी जी पहले इं�ोड्यूस कर द� ।  
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14.05 hrs 

(i)   National Capital Territory of Delhi (Recognition of Property Rights of 

Residents in Unauthorised Colonies) Bill, 2019* 
      
THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN 

AFFAIRS, MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION AND 

MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI HARDEEP SINGH PURI) : I beg to move for leave to introduce a Bill to 

provide special provisions for the National Capital Territory of Delhi for 

recognising the property rights of residents in unauthorised colonies by securing 

the rights of ownership or transfer or mortgage in favour of the residents of such 

colonies who are possessing properties on the basis of Power of Attorney, 

Agreement To Sale, Will, possession letter or any other documents including 

documents evidencing payment of consideration and for the matters connected 

therewith or incidental thereto. 

माननीय अ�य� : ��ताव ��ततु ह�आ : 

“िक रा��ीय राजधानी रा�य�े� िद�ली क� अ�ािधकृत कालोिनय� के िनवािसय� के प� म�, जो 

म�ुतारनामा, िव�य करार, वसीयत, क�जा प� या िक�ही अ�य द�तावेज�, िजनके अंतग�त 

�ितफल सदंाय के सा�य के द�तावेज सि�मिलत ह�, के आधार पर ऐसी कालोिनय� म� 

सपंि�य� पर क�जा रखते ह�, ऐसी अ�ािधकृत कालोिनय� म� िनवािसय� के सपंि� अिधकार� 

का �वािम�व अिधकार सिुनि�त करके या अंतरण या बधंक �ारा मा�यता �दान करने के िलए 

                                                           
* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 26.11.2019 
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िवशेष उपबधं� का और उससे सबंिंधत या आनषुिंगक िवषय� का उपबधं करने के िलए िवधेयक 

को परुः�थािपत करने क� अनमुित दी जाए ।” 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, माननीय मं�ी जी जो िबल सदन म� लाए ह�, हम उस िबल के िखलाफ 

नह� ह�, लेिकन िजस तरह से यह लाया जा रहा है, सदन को उपेि�त िकया जा रहा है और खास बात 

यह है िक आपके डायर�ैशन के बाद लाया जाता है ।…(�यवधान) 

माननीय अ�य� : �िलंग के अंदर यह िलखा ह�आ है, अगर आप इसे आगे पढ़�गे तो इसम� िलखा है 

िक ‘अ�य� अगर अ�यथा’ । आप इसे पूरा पढ़� । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, यह जो आ�यु�म�ट दे रहे ह�, इसम� कह� दम नह� है । यह िसफ�  हम लोग� 

को िडनाई करने का तरीका है ।…(�यवधान) … * 

माननीय अ�य� : अधीर रजंन चौधरी जी, आप एक िमनट शातं हो जाइए । म� माननीय सद�य� से 

कहना चाह�गंा िक हम ने यह िबल 23 तारीख, शिनवार को �चािलत कर िदया था, सभी को भेज िदया 

था । शिनवार और रिववार दो िदन िबल� के िलए रहता है और इसके िलए दो िदन पया�� समय द ेिदए 

गए ह� । म�ने आपके िलए �यव�था द ेदी है, िबल इं�ोड्यूस िकया जाए । 

…(�यवधान) 

                                                           
* Not recorded. 
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�ी अधीर रजंन चौधरी : सर, आप यह चेयर से बोल रह ेह�, इसिलए हम िह�मत करके बोलने के िलए 

सदन म� खड़े होते ह� । सर, िब�कुल आपके चेयर का डायर�ैशन है ।…(�यवधान) 

माननीय अ�य� : म� �यव�था कर रहा ह� ं। 

…(�यवधान) 

माननीय अ�य� : �� यह है : 

“िक रा��ीय राजधानी रा�य�े� िद�ली क� अ�ािधकृत कालोिनय� के िनवािसय� के प� म�, जो 

म�ुतारनामा, िव�य करार, वसीयत, क�जा प� या िक�ही अ�य द�तावेज�, िजनके अंतग�त 

�ितफल सदंाय के सा�य के द�तावेज सि�मिलत ह�, के आधार पर ऐसी कालोिनय� म� 

सपंि�य� पर क�जा रखते ह�, ऐसी अ�ािधकृत कालोिनय� म� िनवािसय� के सपंि� अिधकार� 

का �वािम�व अिधकार सिुनि�त करके या अंतरण या बधंक �ारा मा�यता �दान करने के िलए 

िवशेष उपबधं� का और उससे सबंिंधत या आनषुिंगक िवषय� का उपबधं करने के िलए िवधेयक 

को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

SHRI HARDEEP SINGH PURI: I introduce* the Bill. 

 

 

 

                                                           
* Introduced with the recommendation of the President. 



26.11.2019  19 

 
14.07 hrs 

(ii) Dadra and Nagar Haveli and Daman and Diu (Merger of  

Union Territories) Bill, 2019 * 
 

गहृ म�ंालय म� रा�य म�ंी (�ी जी. िकशन रड्ेडी): अ�य� महोदय, म� आपक� अनमुित से माननीय 

अिमत शाह जी क� ओर से ��ताव करता ह�:ं 

“िक दादरा और नागर हवेली तथा दमण और दीव सघं रा�य�े�� के िवलयन और उससे 

सबंिंधत मामल� का उपबंध करने के िलए िवधेयक को परुः�थािपत करने क� अनमुित �दान 

क� जाए ।” 

माननीय अ�य� : �� यह है : 

“िक दादरा और नागर हवेली तथा दमण और दीव सघं रा�य�े�� के िवलयन और उससे 

सबंिंधत मामल�  का  उपबधं करने के िलए िवधेयक को परुः�थािपत करने क� अनमुित दी 

जाए ।” 

��ताव �वीकृत ह�आ । 

�ी जी. िकशन रड्ेडी: माननीय अ�य� महोदय जी, म� िवधेयक को परुः�थािपत** करता ह� ं।  

 

 

                                                           
* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 26.11.2019 
** Introduced with the recommendation of the President.  
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माननीय अ�य� : आइटम न�बर – 4, �ी सतंोष कुमार गंगवार जी । 

…(�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, यह सबसे बड़ा म�ुा है, आप इसे कैसे बलुा सकते 

ह�?…(�यवधान) 

माननीय अ�य� : म� इस पर आपको �यव�था दूगंा । 

…(�यवधान) 

माननीय अ�य� : माननीय मं�ी जी, िवप� क� आपि� को मानते ह�ए, आप इस िवधेयक को कल 

परु:�थािपत कर� । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, दो िदन� का समय दीिजए । यह बड़ा िबल है ।…(�यवधान) 

माननीय अ�य� : आप सभी िवराज� । 

…(�यवधान) 

माननीय अ�य� : नो, सरुशे जी । 

…(�यवधान) 
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माननीय अ�य� : म�ने आपको दो िदन क� �यव�था दी है । ये दो िदन कल हो जाएगें, इसिलए आप 

नया िवषय ि�एट नह� कर� । म�ने आपको दो िदन� क� �यव�था दी है । म�ने कहा है िक मं�ी जी इसको 

कल इं�ोड्यूस कर�गे । म�ने आपक� �यव�था को मान िलया है । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, कहां दो िदन ह�ए?…(�यवधान) 

माननीय अ�य� : म�ने कल के िलए कहा है । माननीय सद�य, आप बलेुिटन म� देिखए । आप ऐसा 

�य� करते ह�?  

…(�यवधान) 

�ी अधीर रजंन चौधरी : यह इतना बड़ा िबल है ।…(�यवधान) 

माननीय अ�य� : इतने बड़े िवषय ह�, इसिलए म�ने आपक� बात को मानते ह�ए । 

…(�यवधान) 

�म और रोजगार म�ंालय के रा�य म�ंी (�ी सतंोष कुमार गगंवार):  सर, मझेु कोई आपि� नह� 

है, जो आपका आदेश है ।…(�यवधान)  

माननीय अ�य� : माननीय मं�ी जी, म�ने �यव�था द ेदी है । आप कल िबल को इं�ोड्यूस कर�गे । 

…(�यवधान) 

माननीय अ�य� : अभी �ट�िडंग कमेटी क� चचा� नह� क�िजए । 

…(�यवधान) 
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माननीय अ�य� : दादा को भी बोलने द�गे या आप ही केवल बोल�गे । 

…(�यवधान) 

�ी सुदीप ब�दोपा�याय (कोलकाता उ�र): अ�य� महोदय, यह बह�त बड़ा िबल है, बह�त बड़ा िवषय 

है । इस िबल को �ट�िडंग कमेटी को भेजना चािहए ।…(�यवधान) आज ही उनको एनाउंस करने के 

िलए बोिलए । 

�ी सतंोष कुमार गगंवार : अ�य� महोदय, यह बड़ा िबल है और �ट�िडंग कमेटी के पास पूरी चचा� के 

िलए भेजना चाहते ह� । 

माननीय अ�य� : आपको पूर ेदो िदन� का समय इसे परु:�थािपत करने के िलए िदया जाएगा, उसके 

बाद इस पर िडबेट क� जाएगी । 

�ी अधीर रजंन चौधरी: आप इसे �ट�िडंग कमेटी म� भेजना चाहते ह� ।…(�यवधान) 

माननीय अ�य� : अभी िडबेट नह� क�िजए । म�ने आपको आ�ा नह� दी है । 

…(�यवधान) 

माननीय अ�य� : म�ने िकसी को आ�ा नह� दी है । 

…(�यवधान) 

�ी राजीव �ताप �डी (सारण): माननीय अ�य� महोदय, यह दखुद िवषय है िक आपका िनद�श  वह 

नह� सनु रह ेह� । �ी सदुीप जी जो आ�ह कर रह ेह�, …(�यवधान) वह �सगंहीन है और मं�ी जी जवाब 

दे रह ेह�, वह आज ही �ट�िडंग कमेटी म� भेज रह ेह� ।…(�यवधान) महोदय, इस तरह से कैसे सदन 
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चलेगा? …(�यवधान) यह कल पेश होगा, उसके बाद ये िवरोध कर�गे, उसके बाद यह �ट�िडंग कमेटी म� 

जाएगा ।…(�यवधान) यह �या िसलिसला चल रहा है? …(�यवधान) 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): It is our right to ask for 

information from the Government. …(Interruptions) Why are you objecting to it? 

…(Interruptions) 

माननीय अ�य�: आप आपस म� िडबेट मत क�िजए ।  

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, म� आपसे आ�ह करता ह� ँ िक सदन म� आप लोग आपस म� 

िडबेट न कर� । म�ने कई बार कहा है, अगर इस सदन को सचुा� �प से चलाना है, तो आप आपस म� 

चचा�  न कर� । न इनको इजाज़त है, न आपको इजाज़त है ।  

…(�यवधान) 

माननीय अ�य�: ससंदीय काय�  मं�ी जी, आप �या बोलना चाहते ह�?  

ससंदीय काय� म�ंी; कोयला म�ंी तथा खान म�ंी (�ी �हलाद जोशी): सर, जैसा िक मं�ी जी ने 

कहा, यह ऑलरडेी सकु� लेट हो चकुा है । हम इसे �ट�िडंग कमेटी म� भेज रह ेह� । …(�यवधान) आप 

�य� बात करते हो? …(�यवधान) हम �ट�िडंग कमेटी म� भेज रहे ह� । इसिलए मेरी �र�वे�ट यह 

है…(�यवधान) 
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माननीय अ�य�: म�ने एक बार �यव�था दे दी है िक यह दो िदन बाद इं�ोड्यूस होगा, उस समय 

िडबेट कर�गे िक इसे �ट�िडंग कमेटी म� भेजना है या नह� भेजना है । हर िबल को �ट�िडंग कमेटी म� भेजने 

का िस�टम न डाला कर� । सदन चलने द� । हर िबल �ट�िडंग कमेटी म� जाएगा, तो सदन के अंदर… 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, यह बह�त बड़ा िबल है ।…(�यवधान) 

माननीय अ�य�: उस समय चचा� कर ल�गे ।  

…(�यवधान) 

माननीय अ�य�: उस समय आपक� आपि� सनु�गे । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : आपि� क� बात नह� है सर ।…(�यवधान) 

माननीय अ�य�: उस समय आपक� आपि� सनु�गे । सदन का जो िवचार होगा, उसको माना जाएगा ।  

…(�यवधान) 

SHRI KODIKUNNIL SURESH : Sir, I thank you for your observation. 

…(Interruptions) 

माननीय अ�य�: माननीय सद�यगण, 377 से सबंिंधत मामल� को म� उठाने क� इजाज़त देता ह� ँ । 

सभी माननीय सद�य 377 से सबंिंधत िवषय सदन म� पढ़ सकते ह� ।  

 डॉ. जय िसधे�र महा�वामीजी । 
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14.12 hrs 

MATTERS UNDER RULE 377 

(i) Need to approve the proposal of Punyashlok Ahilyadevi Holkar 
University in Solapur, Maharashtra for construction of 

 swimming pool and multipurpose hall 
 

डॉ. जयिस�े�र िशवाचाय� �वामीजी (शोलापुर): माननीय अ�य� महोदय, मेर े ससंदीय �े� 

महारा�� के शोलापरु शहर म� प�ुय�ोक अिह�यादेवी होलकर िव�िव�ालय है । इसक� �थापना         

1 अग�त, 2004 को ह�ई है तथा इसका उ�ाटन 3 अग�त, 2004 को महारा�� के त�कालीन 

रा�यपाल मोह�मद फजल के करकमल� �ारा ह�आ है । इसके पूव� इसे शोलापरु िव�िव�ालय के नाम 

से जाना जाता था । 

 इस िव�िव�ालय को िडिजटल िव�िव�ालय कहा जाता है । इस िव�िव�ालय म� समाज 

शा�, पदाथ� िव�ान शा�, पया�वरण शा�, िश�ण शा� और गिणत शा� ऐसे छह िवभाग ह� । 

सामािजक शा� िवभाग म� प�का�रता का भी समावेश है । इस िव�िव�ालय का केवल शोलापरु िजले 

के िलए ही िनमा�ण ह�आ है । यह एक िवशेष बात है । 

 इस िव�िव�ालय क� मािलकाना जमीन 527 एकड़ है तथा 1 लाख 25 हजार छा� इस 

िव�िव�ालय के अंतग�त िश�ा �हण कर रह ेह� । इस िव�िव�ालय से िजले के 110 कॉलेज सबं� ह� ।  

 िव�िव�ालय �ारा भारत सरकार के खेल मं�ालय क� तरफ एक ��ताव �ारा ‘खेलो इंिडया’ 

योजना के अंतग�त �वीिमंग पूल तथा म�टीपप�ज हॉल के िलए धनरािश क� मागं क� गई है । 

िव�िव�ालय �ारा िव�ािथ�य� क� िश�ा हेत ुइन ��ताव� को मं�ालय �ारा धनरािश देने हेत ुउिचत 

काय�वाही करने क� आव�यकता है । 
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(ii) Regarding Registration of Migrant Workers 

�ी चु�नी लाल साह� (महासम�ुद) : अ�य� महोदय, छ�ीसगढ़ रा�य से �ित वष� लाख� क� तादाद म� 

�िमक उ�र �देश के ईटं-भ�� म� काय� करने अपने छोटे ब�च� के साथ जाते ह� ।  

 महोदय, सिंवधान म� ��येक नाग�रक को मौिलक अिधकार है िक देश के िकसी भी िह�से म� 

अपनी आजीिवका चलाने के िलए वे जा सकते ह� । �िमक� का �म िवभाग म� पजंीयन न होने के कारण 

मजदूर� को दघु�टना/जनहािन क� मआुवजा रािश नह� िमल पाती । कई भोले-भाले मजदूर अपनढ़ होने 

के कारण भटक जाते ह� । अनेक� मजदूर बधंक बना िलए जाते ह� । जैसे मेर ेही िवकास खंड बागबहारा 

के �ाम मूंनगासेर म� कई �यि�य� क� बाहर म�ृय ुह�ई । ऐसी अनेक घटनाए ंह�ई ह� ।  

 अत: के��ीय �म मं�ी जी से मेरा िनवदेन है िक छ�ीसगढ़ के �म िवभाग को मजदूर� के 

पजंीयन कराने हेत ुिनद�श पा�रत कर� । पजंीयन हो जाने से मजदूर दघु�टना, जनहािन का मआुवजा पाने 

के हकदार हो सक� गे । मजदूर� के ब�च� को िश�ा का अिधकार िमलेगा । साथ ही �वा��य हेत ु

िचिक�सालय� म� िन:श�ुक उपचार भी होगा ।  

इसके साथ ही रले मं�ी जी से भी गज़ुा�रश है िक �िमक� के घर वापसी हेत ुमई-जून के महीने 

म� एक-एक स�ाह �पेशल �ेन �यागराज से रायपरु, छ�ीसगढ़ चलाई जाए, िजससे मजदूर अपने घर 

सकुशल वापस आ सक�  । ध�यवाद । 
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(iii) Need to set up a Trauma Centre in Raigarh  

Parliamentary Constituency, Chhattisgarh 
 

�ीमती गोमती साय (रायगढ़) : अ�य� महोदय, मेर ेससंदीय �े� रायगढ़ म� पूव� शासन �ारा �ॉमा 

से�टर क� �वीकृित क� गई थी । म� आपके मा�यम से माननीय मं�ी जी का �यान आकृ� करना चाहती 

ह� ंिक मेरा ससंदीय �े� एक ऐसा �े� है, चाहे धरमजयगढ़ हो या जशपरु हो, वह �ामीण इलाका है और 

वहा ंजनजातीय समाज के लोग िनवास करते ह� ।  

�ॉमा से�टर, धरमजयगढ़ और जशपरु के िलए िनहायत ज�री है । वहा ं300-400 िकलोमीटर 

दूर हमार ेिनकटतम रा�य झारखंड म� राचंी म� जाना पड़ता है । ऐसी जगह के िलए �ॉमा से�टर बह�त ही 

आव�यक है । जैसे िबलासपरु और रायपरु म� तो बह�त सार े�ाइवेट हॉि�पट�स ह�, िजनके �ारा बह�त 

सारा उपचार िकया जा सकता है, लेिकन जशपरु और धरमजयगढ़ एक ऐसा �े� है, जहा ं�ॉमा से�टर 

क� स�त ज�रत है । यह मेरा आपके मा�यम से मं�ी महोदय जी से िनवेदन है । ध�यवाद । 

माननीय अ�य� : माननीय सद�यगण, म� सभी माननीय सद�य� से आ�ह करता ह� ंिक 377 म� जो 

आपने िलखकर िदया है, उसी को सदन म� पढ़ना पड़ता है । 

 डॉ. भारतीबेन डी. �याल । 
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(iv) Need to ensure completion of Bhavnagar-Somnath  

National Highway in Gujarat 

डॉ. भारतीबेन डी. �याल (भावनगर) : थ�क-यू, सर । 

 हमार े िह�दू शा� म� जो �योितिल�ग बताया गया है, उसम� से एक �योितिल�ग हमार े यहा ं

सोमनाथ म� है । हमारी साल� क� िडमाडं थी िक मेरी कािं�टट्यूएसंी भावनगर से सोमानाथ के िलए एक 

नेशनल हाईवे बनाया जाए । इसके िलए हमने पूव� म� बह�त सार ेआंदोलन भी िकए । माननीय �धान मं�ी 

नर�े�भाई मोदी साहब के आने के बाद यह रा��ीय राजमाग� मंजूर भी िकया गया और हमार ेमाननीय 

िमिन�टर िनितनभाई गडकरी ने खदु आकर उसका िशला�यास भी िकया  ।  

 अ�य� जी, वष� 2017 तक यह माग� पूरा होना था, लेिकन वष� 2019 तक, अभी भी इस माग� 

का कोई िठकाना नह� है । िजन पाचं पोश��स म� यह माग� बटंा है, उसम� से कह� वह 60 परस�ट बना है । 

तलाजा से आगे तो िसफ�  15-20 परस�ट ही यह माग� बना है । वहा ंआगे कुछ भी नह� हो रहा है, िजससे 

लोग� को बह�त ही िद�कत� हो रही ह� । यह रा��ीय राजमाग� घोिषत होने क� वजह से �टेट गवन�म�ट भी 

इसम� कुछ नह� कर रही है । रोड भी काफ� खराब ह�  ।  

 अ�य� जी, दूसरी मिु�कल यह है िक जो छोटे-छोटे ठेकेदार ह�, उनके जो पैसे ह�, जो िबल ह�, वे 

भी अभी तक नह� िनपट रहे ह� । लोग� को बह�त परशेानी हो रही है और आवागमन म� भी बह�त ही 

परशेानी हो रही है । म� आपके मा�यम से माननीय म�ंी जी से िनवेदन करना चाहती ह� ंिक हमार ेयहा ं

भावनगर-सोमानाथ नेशनल हाईवे को ज�द से ज�द पूरा करवाने क� कृपा क� जाए । ध�यवाद । 

माननीय अ�य� : माननीय सद�यगण, म� िफर आ�ह कर रहा ह� ं। अगर आप पढ़कर नह� बोल�गे तो 

मझेु पढ़कर बोलना पड़ेगा  । 

 िवनोद सोनकर जी । 



26.11.2019  29 

 
(v) Need to provide social security benefits to beedi workers 

 in Pratapgarh district, Uttar Pradesh 
 

�ी िवनोद कुमार सोनकर (कौशा�बी): महोदय, बीड़ी उ�ोग म�ुय �प से एक �ामीण आधा�रत �म 

गहन उ�ोग है, जो म�ुय �प से आं� �देश, उ�र �देश, िबहार, गजुरात, म�य �देश, उड़ीसा जैसे 

इ�यािद रा�य� म� एक बड़ी स�ंया म� �िमक� को रोजगार �दान करता है । इन �िमक� म� कमजोर वग�, 

अनसूुिचत जाित एव ंजनजाित, अ�पस�ंयक इ�यािद शािमल ह�, जो समाज के सबसे कमजोर वग� म� 

से ह� । 

 के�� सरकार ने बीड़ी �िमक क�याण िनिध अिधिनयम, 1976 के अ�तग�त बीड़ी �िमक� के 

क�याण को बढ़ावा देने के उपाय� क� �यव�था क� है । लेिकन, अभी भी उनके प�रवार के सद�य� को 

आवास, शैि�क, सामािजक सरु�ा, मात�ृव लाभ आिद का िव�तार िकए जाने के साथ-साथ उनके 

ब�च� के िलए छा�विृ�, मॉडल कै�रयर से�टर, ई.एस.आई.सी. हॉि�पटल जैसी क�याणकारी सिुवधाए ं

सलुभ कराने क� िनतातं आव�यकता है । 

 अत: मेरा सदन के मा�यम से सरकार से अनरुोध है िक वह मेर े ससंदीय �े� के जनपद 

�तापगढ़ क� तहसील कंुडा म� बीड़ी �िमक� और उनके प�रवार के सद�य� को उपरो� सभी सिुवधाए ं

�द� िकए जाने हेत ुआव�यक पहल कर े।  
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(vi) Need to release the balance funds for construction of under-

construction bridge on river Yamuna in Etawah  
Parliamentary Constituency, Uttar Pradesh 

 

डॉ. रामशंकर कठे�रया (इटावा): महोदय, मेर ेलोक सभा �े� इटावा के िवधान सभा िसक�दरा, �ाम 

बेहमई, िजला-कानपरु देहात म� वष� 2009-10 म� यमनुा नदी पर के�� सरकार और रा�य सरकार के 

सहयोग से लगभग 53 करोड़ �पये क� लागत से सेत ुके िनमा�ण काय�  का ��ताव �वीकृत िकया गया 

था िजसम� शासन �ारा िसफ�  49 करोड़ क� �वीकृित ह�ई, िजसम� 29 िपलर बनाकर िनमा�ण काय�  िकया 

जा चकुा है । बाद म� आईआईटी, कानपरु के इंजीिनयर� के �ारा िनरी�ण करने के बाद सेत ुक� ल�बाई 

5 िपलर और बढ़ा दी गई जो मेर ेलोक सभा �े� क� तरफ आता है । साथ ही दोन� तरफ सड़क बनाने 

का भी िनण�य िकया गया िजसक� कुल लागत 17 करोड़ �पये बताई गई तथा पूव� म� �वीकृत लागत का 

भी 4 करोड़ �पये शेष था । कुल 21 करोड़ �पये अभी सरकार के �ारा �वीकृत होने ह� । सरकार �ारा 

शेष बची रािश क� �वीकृित न होने के कारण यमनुा नदी पर बनने वाला सेत ुअभी वैसे ही िनमा�णाधीन 

अव�था म� है, िजसके कारण मेर ेलोक सभा �े� के लोग� को जालौन जाने के िलए 50 िक.मी. घूम कर 

जाना पड़ता है और कुछ लोग नाव के मा�यम से आते-जाते ह�, िजससे उनको काफ� किठनाइयां होती 

ह� । इस सेत ुके बन जाने से कानपरु देहात से जालौन जाने वाले लाख� लोग� को सिुवधा हो सकेगी । 

 अत: मेरी सरकार से मागं है िक यमनुा नदी पर बन रह ेिनमा�णाधीन सेत ुको पूण� करने के िलए 

शेष बची रािश को �वीकृत िकया जाए, िजससे िनमा�णाधीन सेत ुको पूण� िकया जा सके ।  
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(vii) Need to expedite construction of Khajuraho-Singrauli railway  

project in Madhya Pradesh 

�ी िव�णु द� शमा� (खजुराहो): महोदय, मेर ेससंदीय �े� खजरुाहो-िसगंरौली रलेवे लाइन का काम 

पूण� होने से इसका सीधा लाभ मेर े �े� को िमलेगा िक�त ुखजरुाहो-िसगंरौली रलेवे लाइन का काम 

बह�त ही धीमी गित से चल रहा है तथा िकसान� को इसका मआुवजा भी अभी तक नह� िमला है एवं 

इसम� कई �कार क� िवसगंितया ँभी ह� । कई साल� से काम अपूण� है । सतना से प�ना तक काम बह�त 

ही धीमी गित से चल रहा है तथा प�ना से खजरुाहो का काम �ारभं ही नह� ह�आ है । 

 इस प�रयोजना म� िकसान� को िदए जाने वाले मआुवजे म� भी अिनयिमतताए ँह� । अत: महोदय, 

म� आपके मा�यम से आ�ह करना चाहता ह� ँिक िकसान� को िमलने वाले मआुवजे क� िवसगंितय� को 

दूर िकया जाये तथा साथ ही साथ खजरुाहो-िसगंरौली रलेवे लाइन का काम शी� अित शी� पूण� 

कराया जाए ।  
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�ीमती रीती पाठक (सीधी): ध�यवाद अ�य� जी, अभी �ी िव�ण ुद� शमा�  जी ने जो िवषय उठाया 

है, म� उस िवषय के साथ अपने-आप को स�ब� करना चाहती ह�,ं �य�िक यह िवषय मेर े�े� से जड़ुा 

ह�आ है ।  

माननीय अ�य�: थ��यू, �ी रिव िकशन जी ।  

…(�यवधान) 

माननीय अ�य�: रीित पाठक जी, �या आपको कुछ बोलना है? 

…(�यवधान) 

माननीय अ�य�: आपने यह �य� बोला िक आपको स�ब� करना है । आप अपना िवषय बोिलए ।   

�ीमती रीती पाठक: अ�य� जी, वह भी बह�त मह�वपूण� िवषय है ।  

माननीय अ�य�: आपने एसोिसएट करने के िलए बोला है । 377 म� एसोिसएशन नह� होता है ।  
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(viii) Need to provide adequate funds for development of Dubri  

Sanjay Tiger Reserve in Madhya Pradesh 
 

�ीमती रीती पाठक (सीधी): माननीय अ�य� महोदय, म� आपके मा�यम से माननीय पया�वरण मं�ी 

महोदय से आ�ह करना चाहती ह� ंिक मेर ेससंदीय �े� सीधी के अंतग�त धौहनी िवधान सभा म� ि�थत 

दबुरी सजंय टाइगर �रजव� बाघ� का �ाकृितक िनवास �थान है एवं पय�टक� के आकष�ण का के�� भी  

है । िविदत है िक सव��थम सफेद शेर यह� देखा गया था परतं ु पय�टक� हेत ु मूलभूत सिुवधाओ ं के 

अभाव म� लोग� का �झान व आकष�ण एक उ�च �ेणी का पय�टन �थल एवं �ाकृितक स�दय� से प�रपूण� 

होने के बावजूद भी नह� हो पाता, िजस कारण �े� व पया�वरण दोन� का िवकास अव�� है । 

 अत: म� आपसे आ�ह करती ह� ं िक पया�वरण एवं �े� के िवकास को �ि�गत रखते ह�ए यहा ं

मूलभूत सिुवधाओ ंक� उपल�धता एवं स�पूण� बाघ आरि�त �े� को िवकिसत करने हेत ुपया�� बजट 

दबुरी सजंय टाइगर �रजव� को उपल�ध कराने क� कृपा कर� । 
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(ix) Need to set up a National School of Drama in Gorakhpur Parliamentary 

Constituency, Uttar Pradesh 

�ी रिव िकशन (गोरखपुर): अ�य� महोदय, मेर ेससंदीय �े� गोरखपरु पूवा�चल का �मखु शहर है जो 

उ�राखंड, िबहार एवं झारखंड के करीब है । गोरखपरु क� यवुा पीढ़ी जो कला के �ित जाग�क है और 

कला के �े� म� अपना मकुाम बनाना चाहती है, लेिकन यहा ंक� यवुा �ितभा �थानीय �तर पर कोई 

�िश�ण �ा� करने म� असमथ� है । �देश �तर पर कई रगंमंच ह� जो �थानीय कलाकार� को �ो�सािहत 

एव ं�िशि�त करती ह� । यू.पी. एवं िबहार तथा झारखंड क� करोड़� लोग� क� आबादी है िजसम� लगभग 

50 लाख यवुा कला एवं सािह�य के �ित �िच रखते ह� । पर�त ुकला को बढ़ावा देने के िलए �थानीय 

�तर पर कोई स�ंथान नह� होने के कारण यवुा पीढ़ी को सही माग�दश�न नह� िमल पा रहा है । महोदय, 

अगर रा��ीय नाट्य िव�ालय क� �थापना मेर ेससंदीय �े� गोरखपरु म� हो जाएगी तो �थानीय यवुाओ ं

तथा पूवा�चल के अ�य िजले, इसके साथ ही िबहार तथा झारखंड रा�य के यवुा भी कला एवं सािह�य 

के गणु इस स�ंथान से �ा� कर सकते ह� । अभी इस तरह के �िश�ण �ा� करने के िलए िद�ली एवं 

पणेु जाना पड़ता है । 

 अत: म� आपके मा�यम से के�� सरकार से अनरुोध करता ह� ंिक मेर ेससंदीय �े� गोरखपरु म� 

एक एन.एस.डी. (रा��ीय नाट्य िव�ालय) क� �थापना क� जाए िजससे यहा ंके यवुाओ ंको लाभ हो 

सके । 
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(x) Regarding setting up of solar power plant in Jalaun  

district, Uttar Pradesh 

�ी भानु �ताप िसहं वमा� (जालौन): महोदय, मेर े लोक सभा �े� के अंतग�त िजला जालोन म� 

यूपीनेडा के मा�यम से एक 70 मेगावाट के सौर ऊजा� �लाटं क� �थापना हेत ुचयिनत सयं�ु उ�मी 

कंपनी �ारा लगाने के िलए अिधकृत िकया गया है । सौर ऊजा� �लाटं लगाने के िलए कंपनी को भूिम 

क� आव�यकता है । इसीिलए कंपनी �ारा उ�र �देश सरकार को िदनाकं 30 अ�ैल, 2019 को 

राज�व सिंहता क� धारा 90 के अंतग�त अनमुित लेने हेत ुसपूंण� कागजात सिहत �ाथ�ना प� िदया जा 

चकुा है । 

 अत: मेरी के�� सरकार से मागं है िक वाय ु�दूषण को कम करने एवं स�ती ऊजा� के िलए सौर 

ऊजा� �लाटं क� �थापना के िलए उ� कंपनी को अनमुित िदलाने का क� कर� िजससे यहा ंके िकसान� 

को स�ती ऊजा� �ा� होगी । इससे िकसान िसचंाई से लेकर अ�य ऊजा� से सबंिंधत सभी काय� 

आसानी से कर सक� गे । 

माननीय अ�य� : �ी सतंोष पाडेंय – अनपुि�थत । 
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(xi) Need to expedite construction of new railway lines in Maharashtra 

�ी सुधाकर तुकाराम �गंर े (लातूर): महोदय, वष� 2018-19 म� तीन नई रले लाइन� अथा�त् 

खानापरु-परली वैजनाथ, लातूर रोड –परली वैजनाथ और परली वैजनाथ-घाटना�दूर का सव��ण िकए 

जाने का अनमुोदन िकया गया था । �ेन� के �ॉिसगं, रले इंजन� क� िदशा बदलना आिद काम� म� बह�त 

अिधक समय बबा�द होता है । यही नह� स�पक�  सिुवधा क� �ि� से भी इन नई रले लाइन� का िबछाया 

जाना बह�त ज�री है । लगभग दो साल का समय बीत जाने पर अभी तक इनका सव��ण काय� पूरा नह� 

हो पाया है । इन लाइन� के बन जाने से इस से�शन म� रले यातायात बह�त सिुवधापूण� हो जाएगी, नई 

रलेगािड़य� का चलाया जाना सभंव होगा तथा साथ ही साथ रलेवे के राज�व म� भी विृ� होगी ।  

 इस सदन के मा�यम से मेरा सरकार से अनरुोध है िक ऊपर विण�त तीन� रले लाइन� का 

सव��ण काय� शी�ाितशी� पूरा करवाकर इन रले लाइन� का िनमा�ण काय� समयब� ढंग से पूरा िकए 

जाने हेत ुआव�यक कदम उठाए जाए ं। 

माननीय अ�य� : �ीमती पूनमबेन हेमतभाई माडम – अनपुि�थत । 
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(xii) Need to promote amla in Pratapgarh Parliamentary 

Constituency, Uttar Pradesh 

�ी सगंम लाल ग�ुा (�तापगढ़): अ�य� महोदय, �तापगढ़, उ�र �देश के छ: िवकास खंड आंवला 

फल प�ी के �प म� घोिषत �े� है जहा ं िकसान� �ारा �मखु �प से आंवले क� खेती क� जाती है । 

िजनम� मंिदर/��ट सिमित �ारा �वय ं�साद चढ़ाने एव ंिवत�रत िकए जाने क� �यव�था �चलन म� है । 

यिद इस �कार मंिदर/��ट सिमित �ारा आंवले से बनने वाले उ�पाद का इ�तेमाल पर�परागत �साद 

िवतरण के साथ ही िवत�रत करने क� �यव�था करा दी जाए तो एक अिभनव �योग होगा और अमतृ 

फल का भोग लगाने क� सव�था उिचत �यव�था होने के साथ-साथ जनपद �तापगढ़ म� कटने के कगार 

पर खड़े आंवला बगान के िकसान� को जीने का सहारा िमलने के साथ-साथ उ�ोगिवहीन जनपद 

�तापगढ़ को एक कुटीर उ�ोग का सहारा िमल जाएगा । 
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(xiii) Need to set up bird watching park near Bhandup pumping station 

in Mumbai North-East Parliamentary Constituency, Maharashtra 

�ी मनोज कोटक (म�ुबई उ�र-पूव�): महोदय, मेर ेससंदीय �े� म�ुबई नॉथ� ई�ट के भा�डुप पिंपगं 

�टेशन के करीब �वासी पि�य� का हॉट �पॉट है यहा ं��येक वष� हजार� क� स�ंया म� फलेिमंगो प�ी 

लगभग 6 महीने म�ुबई के भाडुंप पिंपगं �टेशन के करीब आकर रहते ह� । नवंबर के महीने म� फलेिमंग� 

यहा ंआ जाते है और मई महीने तक रहते है । यह बह�त ही आकष�क होता है और म�ुबई क� जनता 

फलेिमंगो के आने का ��येक वष� इंतजार करती है । 

 म�ने माननीय िशिपगं मं�ी महोदय से िनवेदन िकया था िक मेर े ससंदीय �े� म� आने वाले 

भा�डुप पिंपगं �टेशन के पास जहां फलेिमंगो का सबसे �यादा आना होता है, वहा ंपर एक फलेिमंगो 

प�ी वािचगं पाक�  बनाया जाए और इसे एक टू�र�ट ए�रया के �प म� िवकिसत िकया जाए । इस �थान 

पर फलेिमंगो प�ी वािचगं पाक�  बनाया जाए । इसम� एक टू�र�ट �कार के �वासी प�ी आते ह� जैसे 

पप�ल हान�, नॉथ�न पीनटेल, �लैकटेल गडिवल, �डी शेलडेक, ये कुछेक पि�य� के नाम ह� जो टू�र�ट 

के िलए बह�त ही आकष�क होते ह� और यहा ं��येक वष� बड़ी स�ंया म� आते ह� ।  

 इसिलए मेरी सरकार से मागं है िक भा�डुप पिंपगं �टेशन के पास का ��क ए�रया जहां हजार� 

�वासी पि�य� का िनवास होता है, उसके पास फलेिमंग� बड� वॉच पाक�  और आकष�क टू�र�ट �पॉट 

िवकिसत िकया जाए और िशिपगं मं�ालय क� ओर से ज�री सहायता सबंिंधत िवभाग को उपल�ध 

करायी जाए । 
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(xiv) Need to take necessary measures to open a road 

between Tawang and Bhutan 

SHRI TAPIR GAO (ARUNACHAL EAST): Sir, Bhutan is a Buddhist nation 

adjoining Tawang which is a Buddhist populated district of Arunachal Pradesh 

and home to the 400-year old and the second largest Buddhist monastery in the 

world as well as home to many ancient Buddhist monasteries and holy places. 

Thousands of Buddhist pilgrims come to pay homage and pray at the monastery 

and other religious places in and around Tawang and vice-versa thousands of 

pilgrims cross over to Tashigang in Bhutan to visit age old monasteries and 

stupas of which the well known is the Gorsam Thorten Stupa every year. 

 Since time immemorial Bhutan is having trade relations with Tawang; in 

olden days people from Tawang used to visit neighbouring villages in Bhutan for 

rice and other ration items. 

 Opening of road from Bhutan would enable our farmers to easily access the 

markets in Bhutan and Assam. Due to long journey and lack of market, the scope 

of agriculture and horticulture in Tawang area is unexplored. 

 Opening of this road would enable aged people to reunite with their 

relatives and close family members. 

 The only hindrance in commuting between the two nations is the road 

connectivity. On the Indian side the road has been constructed till the border 
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which is also the last Indian post with Bhutan guarded by the SSB personnel but 

from the Bhutan side they have not completed it yet. 

 This road should be open only for socio-economic and pilgrimage and in 

some cases for medical emergencies only and not for any military movement 

which will enable the people of both the countries to exchange the rich cultural 

heritage they share. The Government of India should take up the matter with the 

Royal Government of Bhutan. 

  



26.11.2019  41 

 
(xv) Need to address the problem of regular traffic jam on NH-31 from 

Siliguri to Dhupguri in West Bengal 

DR. JAYANTA KUMAR ROY (JALPAIGURI): Sir, the regular traffic jam on NH-

31 from Siliguri to Dhupguri particularly from Jalpaiguri to Mainaguri through 

Teesta bridge is a regular feature. 

 The NH-31 is a stretch of about 80 kilometres starting from Siliguri to 

Dhupguri. Currently, construction work is going on and it has been found that due 

to the construction work for the past few months, traffic jam is a usual 

phenomenon. Due to this, people using the NH-31 including the students, 

ambulances, patients, army buses, all are suffering a lot to reach their destination 

on time. 

 Further, NH-31 is also crucial as it connects the entire north-eastern region 

with West Bengal. 

 Considering the importance of NH-31, I would like to request the hon. 

Minister to kindly expedite the work to avoid any daily traffic jam on NH-31. 
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(xvi) Regarding  setting up of Institute of Tropical Horticulture  

under Kerala Agricultural University 
 

SHRI T. N. PRATHAPAN (THRISSUR): Kerala is the major producer of tropical 

horticultural crops such as coconut, rubber, pepper, cardamom, ginger, banana, 

cocoa, cashew, arecanut, coffee and tea covering 89.5 per cent of the total 

cropped area.  Kerala’s commercial horticulture is of national importance in terms 

of foreign exchange earned through exports.  The Vazhakkulam pineapple, 

Chengalik Kodan banana and Malabar pepper of Kerala have been GI tagged 

and are very famous.  We also export large quantities of vegetables, fruits and 

banana, foliage and flower crops.  The State also has a vast wealth of medicinal 

plants and the Ayurveda industry in Kerala is growing fast.  Value addition in 

horticultural crops is another sector which requires immediate attention.  

Horticultural crops have improved the livelihood security of the farming 

community. Kerala Agricultural University is catering to the agricultural education 

and research in the State but focussed research, education and development on 

horticultural crops are lacking. It is necessary to start a separate Institute of 

Tropical Horticulture under Kerala Agricultural University for improving the 

production/productivity in horticultural crops.  This will improve the food, nutritional 

and livelihood security of the people.  The Ministry of Agriculture and Farmers 

Welfare may take necessary steps to start this Institute in Kerala considering the 

huge potential.  
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(xvii) Regarding construction of an Overbridge at Puduppanam-

Kottakkadavu Railway Gate 

SHRI K. MURALEEDHARAN (VADAKARA): Sir, I would like to raise a matter 

regarding the construction of an overbridge at Puduppanam-Kottakkadavu 

Railway Gate which is a long awaiting dream of the residents of western part of 

my parliamentary constituency, Vadakara.  Daily, more than 80 trains are passing 

through this gate.  The gate is kept closed for almost five hours a day.  The 

distance between the National Highway and the Railway Gate warning point is 

hardly ten meters.  When the gate is closed due to limitations of space, vehicles 

occupy most part of the National Highway Road which is already narrow and thus, 

the traffic becomes a nightmare.  During emergency, patients are delayed in 

reaching a certain specialty hospital due to frequent closure of gate causing 

danger to their life. 

 Apart from this, students going for high schools and colleges and people 

who are to take up trains face a lot of difficulties.  

 I, therefore, urge the Government to take necessary action to facilitate and 

construct above said overbridge at the earliest.  
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(xviii) Regarding promotion of tourism in Rayagada and Koraput  
Districts of Odisha 

SHRI SAPTAGIRI  SANKAR ULAKA (KORAPUT) :  Sir, Rayagada and Koraput 

districts in Southern Odisha are filled with pristine and unmatched natural beauty, 

lush valleys, perennial rolling mountain streams, religious and historical heritage, 

and rich tribal culture which provide huge potential for development of tourism and 

job creation.  Developing specific themes will attract a lot of tourists due to the 

exotic location and heritage.  I would urge the hon. Minister of Tourism to approve 

a few circuits under “Swadesh Darshan Scheme” given the huge potential.  

 Tribal Circuit includes key destinations like Rayagada, Gunupur 

(Puttasingh),  Bantabiri  Village , Onukadelli  , Machhakund, Gupteswar, 

Nandapur, Kunduli , Koraput, Kurli , Kolab, Kakriguma, Sunki, Paduwa, Deomali 

and  Rathibali , etc.  

 Religious Circuit includes key destinations like Rayagada, Chatikona, 

Padmapur, Bissamcuttack, Neelabadi, Koraput, Jeypore, Gupteswar, Sunabeda, 

Damanjodi, Subai, Nandapur, Pedapadu, Padua, Kechela and Ramagiri Tribal 

Hatt, etc. 
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The current footfall is 50,000 and with approval, this would increase 

manifold. I would request the Minister of Tourism to take necessary steps and 

approve the same. 

  

(xix) Regarding celebration of Thiruvalluvar’s Birthday on 17th 
January as National Thiruvalluvar Day 

DR. T. R. PAARIVENDHAR (PERAMBALUR): Thiruvalluvar was a unique poet 

and philosopher, who was born 2000 years ago.  His literature by the name 

‘Thirukkural’ is one of the unique contributions in the world.  With a couplet of 

1330, Thirukkural is considered to be the face and property of Tamilians. 

 The Thirukkural has 133 chapters each one of them having 10 couplets.  

Nothing is untold in this book like education, health, Government, justice, nature 

and so on. 

 If a man fully follows the advice and principles of Thirukkural, he will 

become a man of perfection and incomparable to anybody in the world.  Our 

Prime Minister, nowadays, whenever he goes abroad, he gives a quote of 

Thirukkural.  When he speaks about water, he quotes Thirukkural by saying 

“Neerindri Amayathu Ulagu”.  The book has been translated in several Indian and 

foreign languages like Gujarati, Bengali, Hindi, Karnataka, Malayalam, Manipuri, 

Oriya, Rajasthani, Sanskrit and Telugu.  Also, it has been translated in Arabic, 
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Chinese, Malai, Urdu, French, German, Italian, etc.  It is the only book translated 

in so many languages.  No other book can claim this status.  As the year 

calculated before Christ and after Christ, in Tamil Nadu, we also calculate the 

year on the basis of Thiruvalluvar birth and we call it as Thiruvalluvar Andu. On 

16th January, the birthday of Thiruvalluvar, Tamilians celebrate Thiruvalluvar Day.  

Thirukkural is not only for one language or community, it is a book for the whole 

world and all languages.  So, I appeal to the Government of India to celebrate 

Thiruvalluvar’s Birthday on 16th January as a National Thiruvalluvar Day. 
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(xx)  Need to frame a National Menopause Policy 

 

DR. D. RAVIKUMAR (VILUPPURAM): Menopausal symptoms consist of a wide 

range of physical and psychological elements, which include night sweats, hot 

flushes, loss of concentration, changes and irregularity in menstrual flow and 

depression. India needs a clear policy to accommodate women employees both in 

Government and private sector, who are going through menopause. 

 Hence, I would request the hon. Minister for Women and Child 

Development through you to frame a National Menopause policy.    
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(xxi) Need to eradicate manual scavenging in the country 

 

SHRIMATI APARUPA PODDAR (ARAMBAGH): Sir, in spite of the fact that it is 

illegal, Government officers and private agencies are increasingly employing 

persons as manual scavengers on daily basis across the country.  People die in 

sewer line and septic tanks.  They should be given modern equipment.  The 

atrocious practice continues rampantly across the country causing loss of dignity 

and lives of dalits. 

 Hence, I would urge the Government to take immediate steps to eradicate 

manual scavenging and rehabilitate them. 
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(xxii)    Regarding financial assistance to Andhra Pradesh for 
             implementation of projects under Navaratnalu scheme 

 

SHRI MARGANI BHARAT (RAJAHMUNDRY): Sir, the Chief Minister of Andhra 

Pradesh came up with Navaratnalu (9 Gems) Scheme for people to avail various 

kinds of benefits.  Navaratnalu contains: 

 Financial assistance to 67,500  farmers under Rythu Bharosa. 

 YSR Aasara:  Rs. 15,000 crore would be allocated for 89 lakh DWCRA 

women; and they would be given loans at zero per cent interest.  

 YSR Cheyuta pension of Rs.2000 per month to all eligible people above 45 

years. 

 Amma Vodi aimed to financially help students on monthly basis.  Students 

from Class I-V are given Rs. 500; for classes VI-X are given Rs. 750; and, 

Intermediate students will get Rs. 1000 per month. 

 Housing for poor – 25 lakh houses would be constructed for poor. 

 Medical assistance under Arogyasri to all treatments above Rs. 1000. 

 Fee reimbursement for students.  About Rs. 1-1.5 lakh spent every year on 

each student. 
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 Jalayagnam – to complete all irrigation projects.  Priority is Polavarani. 

 Ban on alcohol. 

 Since Andhra Pradesh is in precarious financial condition, the Chief 

Minister of Andhra Pradesh has met the Prime Minister and submitted a 

Memorandum to help Government of Andhra Pradesh financially to implement 

Navaratnalu.  Andhra Pradesh CM has also requested the Government of India to 

take up above Navaratnalu on pilot basis in Andhra Pradesh and replicate the 

same all over the country. 

 In view of the above, I request the Government to be magnanimous 

towards Andhra Pradesh and provide sufficient grant to Andhra Pradesh for 

implementation of Navaratnalu.       
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(xxiii) Need  to expedite Nagpur-Nagbhid broad gauge  

 project in Maharashtra 
 
 

�ी कृपाल बालाजी तुमाने (रामटेक): महोदय, दि�ण पूव� म�य रलेवे ने 116 िकलोमीटर नागपरु-

नागिभड, नैरोगेज माग� को बदं करने के साथ �ॉडगेज म� इसके �पातंरण के िलए डेक को मंजूरी दे दी 

है । यह प�रयोजना सन् 2013-14 म� मंजूर क� गई थी । रले िवभाग ने कहा था िक “ आमान प�रवत�न 

पर काम िदस�बर म� श�ु होगा” । एसईसीआर के नागपरु िडवीजन के तहत 650 िकलोमीटर से अिधक 

नैरोगेज नेटवक�  म� से 116 िकलोमीटर नागपरु-नागभीड एकमा� अप�ेडेड शेष था । रले िवभाग ने कहा 

िक �ॉडगेज का काम 21 महीन� म� पूरा होने का ल�य है, तब इसे बेहतर सिुवधाओ ंके साथ यातायात 

के िलए खोल िदया जाएगा । 1400 करोड़ �पये क� नागपरु-नागभीड �ॉडगेज प�रयोजना भारतीय 

रलेवे और महारा�� सरकार के बीच एक सयं�ु उ�म है, िजसम� रलेवे और रा�य 280 करोड़ �पये 

साझा कर�गे, जबिक 840 करोड़ �पये का ऋण है । जब इस प�रयोजना क� घोषणा क� गई थी, तब 

इसक� लागत 400 करोड़ �पये थी । यह लाइन बनने से या�ी �ेन� के साथ-साथ उ�र और दि�ण 

मालगािड़य� के िलए सीधे िलंक का िवक�प होगी । �ॉडगेज प�रयोजना मूल �प से �े� म� िबजली 

सयंं�� को कोयले के प�रवहन को आसान बनाने के िलए है । यह लाइन बनने से च��परु िजले म� 

खदान� से कोराडी और खापरखेड़ा म� कंपनी के िबजली सयंं�� को कोयले क� प�रवहन दूरी कम होने 

से रलेवे को �ितवष� 152 करोड़ �पये क� बचत होगी । 

 अत: अ�य� महोदय, आपके मा�यम से मेरा सरकार से अनरुोध है िक उपरो� काय�  को ज�द 

से ज�द पूरा कर�, िजससे छा��, �े�ीय लोग� सिहत �यापा�रय� को सिुवधा िमल सके । 
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(xxiv) Need to ensure time-bound supply of LPG cylinders in 
 Gopalganj Parliamentary Constituency, Bihar 

 
 

डॉ. आलोक कुमार सुमन (गोपालगजं): महोदय, मेर े ससंदीय �े� गोपालगंज म� गैस िसल�डर क� 

उपल�धता क� कमी है । गोपालगंज एक कृिष �धान िजला है । यहा ंक� आबादी लगभग 21 लाख है । 

हर गावं एवं घर को गैस िसल�डर िमले, यह सरकार क� एक अित मह�वपूण� योजना है । 

 मेर े ससंदीय �े� म� गैस िसल�डर क� कमी के कारण लोग� को काफ� मिु�कल� का सामना 

करना पड़ता है । यहा ंतक िक लोग� को 3-4 िदन� तक लाइन लगा कर इंतजार करना पड़ता है, िफर 

भी सभी को गैस िसल�डर नह� िमल पाता है । इस कारण कानून-�यव�था क� सम�या भी उ�प�न हो 

जाती है । लोग� को मजबूर हो कर लकड़ी से खाना बनाना पड़ता है । 

 गरीब िकसान, मजदूर एवं नौजवान का �यादा समय गैस जटुाने म� लग जाता है । सम�या 

बढ़ती ही जा रही है । यिद गैस िसल�डर स�लाई करने वाली क�पनी समय से स�लाई कर ेतो इस 

सम�या का िनदान हो सकता है । अत: सदन के मा�यम से म� अपने ससंदीय �े� गोपालगंज म� गैस 

िसल�डर को समय पर स�लाई करने के िलए आ�ह कर रहा हूॅ,ं तािक जनता क� परशेािनय� को शी� 

दूर िकया जा सके ।  
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(xxv) Regarding review of Pension of Coal India Limited 

 

SHRI MAHESH SAHOO (DHENKANAL): Pension hike mechanism incorporated 

in the CMPS 98 under clause-22 for Review/enhancement of Pension of the Coal 

India Limited contributory pensioners is allegedly lying quite dead and defunct 

since the beginning of the scheme without making necessary fund provisions till 

01-10-2017 in due compliance with the said scheme.   
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(xxvi)  Regarding India’s rank in Global Hunger Index 

 

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): India is at the 102nd 

spot among 117 countries in the Global Hunger Index (GHI) that was released by 

Ireland-based Concern Worldwide, an aid agency.  The country’s ranking is eight 

spots below Pakistan (94) and 14 below Bangladesh (88).  GHI uses indicators 

such as undernourishment, child stunting, child wasting and child mortality to 

calculate the levels of hunger and under-nutrition worldwide, and India’s score of 

30.3 means it suffers from a level of hunger that is ‘serious’. 

 There are two aspects of the 2019 GHI report that should worry the 

Government.  One, India has the highest child wasting rate of any country 

(20.8%).  Second, the child stunting rate is 37.9%.       
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(xxvii) Regarding bilateral talk of N.D.F.B and Government of India 

�ी नव कुमार सरनीया (कोकराझार): महोदय, एनडीएफबी के साथ सरकार क� वाता� चल रही है 

जहा ंनॉन बोड़ो िविभ�न िजले से करीब 500 गावं� को शािमल करने क� योजना चल रही है । बीटीसी 

समझौता होने के समय वहा ं के रहने वाले नॉन बोडो लोग� के िलए सम-अिधकार तथा उनके 

सवैंधािनक अिधकार सरुि�त रखने क� बात ह�ई थी, लेिकन जमीनी हक�कत यह है िक उनके सभी 

अिधकार  छीन  िलए गए, इसिलए बीटीसी के लोग अपने गावं को अलग करने के िलए लड़ाई लड़ रहे 

ह� । यह अनदेखी कर के अगर कोई नया समझौता होगा तो बीटीसी क� हालत िबगड़ेगी, �य�िक सन ्

2014 म� हमार ेचनुाव लड़ने से पहले बीटीसी म� हजार� लोग मार ेगए, लाख� लोग बेघर ह�ए और लोग� 

के बीच आपस म� टकराव क� ि�थित अभी भी बरकार है । अभी तक छा� नेताओ ंके ह�यार� को कोई 

सजा भी नह� ह�ई । 

माननीय अ�य� : �ी बद��ीन अजमल – उपि�थत नह� । 

�ीमती पूनमबेन हेमतभाई माडम । 
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(xxviii)   Need to provide adequate compensation to farmers 
            who suffered loss of crops due to heavy rains  in  

           Jamnagar Parliamentary Constituency, Gujarat 
 

�ीमती पूनमबेन माडम (जामनगर) : माननीय अ�य� महोदय, हमार े लोकि�य �धान मं�ी जी 

िकसान� के जीवन �तर को सधुारने एवं उसको ऊंचा उठाने के िलए �यासरत ह� । इसके िलए माननीय 

�धान मं�ी िकसान� क� आय को वष� 2022 तक दोगनुा करने के िलए �यासरत ह� । इसके िलए 

सरकार ने िकसान� के िहत म� कई योजनाओ ंक� श�ुआत क� है । िकसान� �ारा उपयोग होने वाले 

उपकरण�, बीज, खाद एवं िसचंाई क� लागत� को कम िकया गया है । नीम कोटेड यू�रया एव ं�धान मं�ी 

आय�ुमान काड�  योजना �ारा िकसान� के िलए काय� िकए गए ह� । माननीय मोदी जी के नेत�ृव म� आय 

को दोगनुा करने के िलए �य�नशील ह�, िफर भी सम� सौरा�� �े� म� हर बार फसल बीमा योजना को 

लेकर िकसान� म� असतंोष िदखाई पड़ता है । इस बार भी गजुरात रा�य सरकार ने राहत पैकेज घोिषत 

कर  िदया  है, पर�त ु  बीमा  क�पिनयां िजस तरह से सव� करती ह�, उससे िकसान� को समिुचत 

भगुतान नह� िदया जाता है । इस बार भी इस तरह क� िशकायत� एवं फ�रयाद हम� �ा� हो रही ह� । 

�धान मं�ी ने कई फसल� का �यूनतम समथ�न मू�य बढ़ाया है, पर�त ुमाननीय �धान मं�ी जी के इस 

शभु काय� म� �धान मं�ी फसल बीमा योजना के अंतग�त बीमा क�पिनय� क� पॉिलसी एवं उनके 

कामकाज से िकसान� को देश म� �ाकृितक आपदा से ह�ई फसल नकुसान क� भरपाई समिुचत ढंग से 

नह� हो रही है । मेर ेससंदीय �े� जामनगर, �ारका एवं मोरवी म� अितविृ� से िकसान� क� फसल को 

बह�त नकुसान पह�चंा है, िजससे िकसान� म� असतंोष �या� है एव ं उनके प�रवार क� आिथ�क एवं 

सामािजक दशा काफ� दयनीय हो गई है । 
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मेरा सदन के मा�यम से अनरुोध है िक माननीय �धान मं�ी जी के िकसान� क� आय को 

दोगनुा करने के सकं�प को पूरा करने के िलए बीमा क�पिनय� क� मोनोपॉली को समा� िकया जाए । 

बीमा क�पनी के मनमाने सव� पर रोक लगाई जाए और ह�ए नकुसान का �थलीय िनरी�ण िकया जाए, 

िजससे िकसान� को ह�ए नकुसान का पूरा अंदाजा लगाया जा सके एवं िकसान� को ह�ए नकुसान का 

मआुवजा पूरा िमले । इसके िलए सरकार को ठोस एवं मजबूत कदम उठाना चािहए, िजससे हम वष� 

2022 तक िकसान� क� आय को दोगनुा कर सक�  । 

 

 

माननीय अ�य� : ससंदीय काय�  मं�ी । 

�ो. सौगत राय (दमदम): मैडम, अ�छा पॉइंट बोल रही ह� ।…(�यवधान) 

माननीय अ�य� : लेिकन िनयम �ि�या से । 

…(�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, आइटम नबंर 7, द नेशनल इं�टीट्यूट िडजाइन 

(अम�डम�ट) िबल, 2019 है, म� �र�वे�ट करता ह� ँिक इसको पहले ले िलया जाए । 

माननीय अ�य� : आज सदन दो िवधेयक लेगा । कल का पूरा काम आज करना पड़ेगा । 

�ी अजु�न राम मेघवाल : ठीक है साहब । हम तैयार ह� । 

माननीय अ�य� : माननीय मं�ी सोम �काश जी । 
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15.00 hrs 

NATIONAL INSTITUTE OF DESIGN (AMENDMENT) BILL, 2019 

 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PARKASH): Sir, I beg to move: 

“That the Bill to amend the National Institute of Design Act, 2014, as 

passed by Rajya Sabha, be taken into consideration.” 

HON. SPEAKER: Motion moved: 

“That the Bill to amend the National Institute of Design Act, 2014, as 

passed by Rajya Sabha, be taken into consideration.” 

SHRIMATI KIRRON KHER (CHANDIGARH): Hon. Speaker, Sir. I thank you for 

giving me this opportunity to speak on the National Institute of Design 

(Amendment) Bill, 2019.  

 At first glance, one might mistake it for a Bill of minor importance, because 

in essence, it gives four design institutes the status of national importance, just 

like the original Bill proposed to do with National Institute of Design, Ahmedabad 

in Gujarat. These four design institutes, which are situated in Madhya Pradesh, 

Assam, Haryana and Andhra Pradesh will now function as autonomous institutes. 
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This was also proposed by the Standing Committee on Commerce in 2013. These 

institutes will also be able to grant degrees and diplomas to students pursuing 

academic courses there. ....(Interruptions)  

 Dada, will you kindly take your seat? ....(Interruptions) Sir, what is this? 

....(Interruptions)  

माननीय अ�य� : आप चेयर क� तरफ देखकर बोिलए । 

…(�यवधान) 

�ीमती िकरण खेर: सर, म� ऐसे थोड़े ही हवा म� बोलूगँी । ये बीच म� बोल रह ेह� ।…(�यवधान) आप 

कल देख लेना, who has resigned or who has not. ....(Interruptions)  

खा� �स�ंकरण उ�ोग म�ंी (�ीमती हरिसमरत कौर बादल): अभी यहा ँ से िनकलकर देख     

लेना ।…(�यवधान)  

�ीमती िकरण खेर : हा ँ। …(�यवधान) 

 Therefore, the very first outcome of this Bill is that it gives the National 

Institutes of Design a much-needed professional outlook. I am glad that this 

Government under the competent leadership of Shri Narendra Modi ji has granted 

these four institutes the status of institutes of national importance. By doing that, 

this Government recognises the need for this much required link between design 

and industry. 
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15.02 hrs   (Shrimati Meenakashi Lekhi in the Chair)  

 Madam, a lot of industries require designers, whether it be housing or 

manufacturing, it can be textiles or technology, cinema, publishing, marketing. 

These are huge industries, which require skilled designers. There is a lot of scope 

for employment opportunities in these sectors, and this Government has rightly 

identified that scope and taken a decision that will, and I quote from the  NID Act, 

"act as a nucleus for interaction between academia and industry." 

 Take the example of IITs. There has been a huge surge in sponsored 

research by MNCs, by various Ministries and by different Governments. The 

revenue generated through sponsored research has increased three to four times 

in the last 5 years. IIT Madras alone received projects worth Rs.546 crores in one 

financial year. IIT Delhi, Guwahati and Bombay earned more than Rs.300 crores 

each. These are stories of proven success. These are examples of what can be 

done when academia and industry interact and this is exactly what we hope that 

National Institutes of Design will do. By granting the status of national importance 

to these institutes, the Government is providing a platform to these institutions to 

provide design solutions to the world and not just India. 

 Hon. Madam, a major initiative of this Government has been to skill people 

in various fields and the importance of design in such an initiative cannot be 
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undermined. A lot of scope is there in animation, graphic designing, film and video 

design. I have spent decades in the film industry. From costume designing to 

setting up the sets, designers are required everywhere. Even in theatre, there is a 

massive scope and we need to explore that. 

 My next point is regarding the development of tier 2 and tier 3 cities. Lately, 

India's growth pattern has moved towards tier 2 and tier 3 cities. With the 

development of more than one hundred airports and metros functioning in over a 

dozen cities, with several others in the pipeline, urban design acquires great 

importance in today's India. 

 In fact, my constituency, Chandigarh, is known as one of the first planned 

cities in India. It continues to be one of the best examples in urban planning and 

modern architecture globally and an increased focus on urban design policy will 

be crucial in curating urban solutions of waste management, of pollution, of traffic, 

etc. I hope that National Institutes of Design will be instrumental in achieving that. 

 At the same time, we need to bring the traditional designs of India to the 

forefront. India, a Union of States, has always been proud of its diversity. In every 

State, even within States, if you go a few kilometres, you can see the changing 

nature of traditions and of design. We have a large number of folk designs, tribal 

designs and classical designs. We have the Gond art from Madhya Pradesh. We 

have immense and beautiful art forms from the States of the North-East. There is 
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Madhubani from Bihar and Kalamkari from Andhra Pradesh. There are most 

wonderful and diverse weaves in various our places like Banaras and all of South 

India.  

 The artisans of these designs are based in rural parts of India. In order to 

preserve such art forms and develop them, an immediate intervention is required 

to make these art forms a part of the curriculum in the National School of Design. 

Further, marketing these beautifully designed products to the world, in the 

domestic or global markets, will directly benefit the local artisans. 

 Madam, I think, we all agree that we require a space where academia and 

industry can interact, and have a real time interaction, which is why I would give a 

few humble suggestions to the hon. Minister. These are related to the constitution 

of the Governing Council of these institutes.  

 Further, the Governing Council, as per the original Act, already has 

representatives from the Ministries of Finance, Higher Education and Information 

Technology.  I would propose that the Ministry of Tribal Affairs should be also 

given a representation in the Council. It could be a member of the TRIFED, the 

body responsible for socio-economic development of tribal people by way of 

marketing development of the tribal products.  

Our tribes have a rich sense of design which is reflected in their crafts and 

incorporating these in the mainstream study of design will open a plethora of 
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opportunities for export of such products and will eventually lead to their 

development.  

 Lastly, I would thank the hon. Minister for bringing this Bill. I am confident 

that this Bill will be instrumental in helping us fulfil the aspirations of the new and 

modern India while taking our traditions forward and giving them modern solutions 

to reach out in the whole world.  

 Thank you. 
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Madam, I thank you very 

much for giving me an opportunity to speak on this National Institute of Design 

(Amendment) Bill.  

I would like to remember the families of Ford and Sarabhai who were 

institutional in setting up the National Institute of Design in Ahmedabad. Over a 

period of ten years, this idea was mooted and subsequently, it was decided to set 

up a National Institute of Design and it came into being in the city of Ahmedabad 

in 1961. Subsequently, over the past 50 or 60 years, there have been set up the 

National Institutes of Design by the Government in Gandhinagar, Bengaluru, 

Vijayawada, Jorhat, Kurukshetra and Bhopal, but sadly, though the Jorhat and 

Bhopal institutes were given the approval to start in 2009 and 2014, they have still 

not materialised and the institutes are not functional. I think, the Ministry should 

look into how earlier they can be started so that a lot more students can benefit. 

Though the Government has only had a limited number of these institutes 

started, the private institutes have set up so many institutes which have given 

opportunities to several thousands of students who are studying different forms of 

designs like new media design, transportation and automobile design, apparel 

design, strategic design management, toy and game design etc. Earlier they were 

not given a bachelorhood, but now they are now being given a bachelorhood 

because of this Bill. That way, I feel that this Bill is going to help a lot of students 

to make a good livelihood in their lives. 
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 Talking about design, I would like to say something about the place where I 

come from, that is Tamil Nadu. We are known for our architecture and 

handlooms. While we are talking about architecture, I am reminded of a dam 

called Kallanai.  At a time when some dams do not last even for 30 or 40 years, 

this Kallanai which was built 2,000 years back is still functional. Earlier it was 

serving an area of 70,000 acres. With the enhancement of facilities, it is now 

servicing an area of 1,00,000 acres of land.  

 Similarly, I would like to cite the architecture of Mahabalipuram. Recently 

there was a visit by the Chinese President to Mahabalipuram. Prime Minister Shri 

Narendra Modi hosted Chinese President in Mahabalipuram. They chose this 

place because of the age-old ties which exist between Tamil Nadu and China in 

the form of trade, etc. Everybody remembers only the visit of the present Chinese 

President. I would like to bring to the notice House that this is not the first time a 

Chinese President visited here. It was already visited by Premier Zhou Enlai in 

December 1956. During his visit he went to a village in Tamil Nadu where he 

spent some time. There are some inscriptions which are still there which talk 

about his visit. People do still remember the visit of the then Premier of China.  

 I would like to quote what he said during his visit. It is an awakening for a 

lot of people in our country to know about the excellence and growth of Tamil 

Nadu. He said:  
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“Although it is only a few hours since I arrived here, I have already 

discovered from my first contacts with the city and its people that 

Madras is a city which has made outstanding contributions for the 

mighty culture of India. We believe that we can learn many things 

from your city that will be useful to us.” 

This is what he said that Tamil Nadu is a place where a lot can be learnt. It 

remains true even today from where a lot things can be learnt by the people of 

this country from our culture and our people. 

 At present there are 100 seats which are being allotted for under graduates 

in this basic design course and 285 seats for post-graduates. The fee is ranging 

from Rs. 1 lakh to Rs. 3 lakh or Rs. 4 lakh. I was wondering if some kind of 

concession can be given for people who cannot afford this kind of fee.  

 Having talked about the greatness of Tamil Nadu, I am surprised that not 

one college is found in Tamil Nadu. I feel it would be proper that a college of 

National Institute of Design should be there somewhere in Tamil Nadu, in any 

district of Tamil Nadu.  

I hope if the present Bharatiya Janata Party Government changes its 

designs then it would be a lot more educative to the people. Thank you very much 

Madam. 
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SHRI HIBI EDEN (ERNAKULAM): The National Institute of Design (Amendment) 

Bill, 2019 seeks to declare four National Institutes of Design as Institutions of 

National Importance. There are four States where the NIDs are coming up. They 

are, the National Institute of Design, Amravati, Vijayawada; the National Institute 

of Design, Bhopal; the National Institute of Design, Jorhat, Assam; and the 

National Institute of Design, Kurukshetra, Haryana.  

 We are quite happy to know that more youngsters of this country are 

getting more opportunities, especially in the field of design and we welcome this 

decision. At the same time, there are minor concerns which need quite a bit of 

clarity. I think there are minor amendments to the Act, which are consequential in 

nature, such as to rename the NID, Vijayawada as NID, Amaravati and to 

designate the post of Principal Designer as equivalent to a Professor.  Both are to 

be considered necessary. 

 The problems to address are these. According to the article reported in the 

Hindu in 2016, the establishment of these four new centres would approximately 

cost around Rs.540 crore and it will create 2000 more seats. It is unclear as to 

how much it will cost for the establishment of these new centres.   

 According to that report, it seems that this was the cost when they planned 

to establish new centres in the following cities – Hyderabad, Kanpur, Bhopal and 

Jorhat. While the plan to establish centres in Bhopal and Jorhat has remained, 
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Centres will now be established in Vijayawada, a two-tier city Amaravati and 

Kurukshetra, as opposed to Hyderabad and Kanpur. It is unclear as to how much 

the change will affect the Budget.  

 Madam, I come from a city called Cochin, where we have a lot of historical 

importance. We have 21 different communities across the globe including the 

Jewish in 16 square kilometre in a placed called Mattancherry in my constituency.     

 Historically, we have had trade – the Dutch, the Portuguese and other 

people had done the spice trade. The city holds a very historical position and it is 

also called the commercial capital of Kerala. 

 So, I would like to raise a very important point. We have a lot of ancient 

churches, temples, structures, monuments etc. Kerala is known as ‘God’s own 

country’. In Cochin, we have a lot of tourists coming every year and everyone who 

comes, understands the architecture and history of the place. I believe that there 

is a lot of scope in the area of design.  

 I would also like to mention that Cochin may also be included in this NID 

policy. We also uphold the right to have an institute in Kerala being a centre of 

excellence and, also it is a well-connected city. This place has a lot of industries. 

One NID can be considered in Cochin as well. Thank you.  
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SHRIMATI SATABDI  ROY (BANERJEE) (BIRBHUM): Thank you, Madam. We 

support the National Institute Design (Amendment) Bill, 2019.  

म�य �देश, असम, ह�रयाणा और आं� �देश म� इस �कार के स�ंथान िड�ी दे रह ेह� । Then 

why not in West Bengal? We have the National Institute of Design in Dum Dum. 

उसम� भी िडजाइन क� िड�ी देने क� परिमशन िमलनी चािहए । अगर इन चार स�ंथान� को िड�ी देने 

क� परिमशन िमली है, तो उसको भी िमलनी चािहए । 

I have some suggestions and queries also. Training should be of that level 

वहा ंकै�पस म� जो इंटर�यू होता है, उसम� लोग� को अ�छी तरह से जॉब िमलनी चािहए । अगर इसको 

इंटरनेशनली क�पीट करना है, तो faculties must be good.  

मझेु लगता है िक इसम� और भी कोस�ज़ आ सकते ह� । फैशन िडजाइन के अलावा अभी ऐसा 

भी हो गया है िक आप िकसके साथ �या पहन�गे, वह भी िडजाइन म� आ रहा है, जैसे- आप कौन-सा 

बैग ल�गे या कौन-सा शूज़ पहन�गे । आज िडजाइन का मतलब िसफ�  फैशन नह�, बि�क और भी बह�त 

सार ेिडजाइ�स ह�, िजनको इ��लूड करना चािहए ।  

The chairperson must be an eminent academician, scientist, technologist, 

professional or industrialist to be nominated. It must provide more study options 

for the students. It must provide reservation to various courses for the SC, ST and 

Other Backward Class students. The institute must provide job opportunities to 

the pupil on regular and fair basis. That is more important.  
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अगर लोग� को जॉब नह� िमलेगी, तो िड�ी से कोई फायदा नह� होगा । उसम� इं�ा���चर भी 

बह�त अ�छा होना चािहए so that we can compete with the international level.  

It also says: Institute campus means the campus of an institute as may be 

established by such institute at any place within India or outside. If you say 

‘outside India’, then why are you calling it the national institute? I also want to 

know as to who will provide the fund.  

जैसे IITs, IIMs म� आल ओवर इंिडया कैम्पस इंटर�यू हो रहे ह�, मेरी �र�वै�ट है िक और 

�थान� पर भी कै�पस इंटर�यू होना चािहए । नेशनल इं�टीट्यूट ऑफ िडजाइन, अहमदाबाद ने िजतना 

अ�छा िकया है, वैसे ही इंिडया म� और भी �टूड�ट्स आए ंऔर िडजाइन बढ़े ।  
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SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Thank you, 

Madam, for giving me this opportunity to speak on the National Institute of Design 

(Amendment) Bill, 2019. 

 It gives me lot of pleasure to speak on this Bill mainly because out of these 

four Institutes that are getting established or getting the status of national 

institutes of importance one is in Andhra Pradesh, that is, Vijayawada, Amravati. It 

is also because of the reason that the National Institute of Design (NID), which 

was established in Ahmedabad has done great service for our country, India. But 

as the speakers before me have already requested, I would also request the hon. 

Minister, not to restrict the National Institute of Design to 3 or 4 of them, but we 

should have them across the country.  

We have more than 20 IITs in this country, and we can have one of the 

NIDs in each of the IITs or one of the NIDs in each of the NITs. I give this 

suggestion because of two reasons. Why do we need NIDs across the country? 

The first reason being that IITs have done great job for this country and done 

yeomen service for this country, and has put us on a higher pedestal with regard 

to the service industry. We have done extremely well, and we have got a lot of 

FDIs in respect to the service industry. But somehow, when it comes to 

manufacturing or design, we have always been left behind. Hence, I would 

request them to open even more NIDs across the country.  
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The second reason that I give for the Minister to open up more NIDs is that 

we need to take pride in the culture that we have in India. I give the example of 

our ex-Chief Minister, Shri Chandrababu Naidu Garu, who believed and who tried 

to make everyone in Andhra Pradesh believe that a capital city cannot be 

designed by someone in India, but the capital city has to be designed by someone 

staying in Singapore or London. This is the kind of confidence that he has oozed 

on the people of India and Andhra Pradesh. We need to take that into account. 

…(Interruptions) We have to take pride in our own designs, and we want that to 

happen in India. …(Interruptions) 

 I would like to give the example of what happened in 1860s when the first 

ships came to Japan. …(Interruptions) They showed all the technological marvels 

of the western world, and the first one that they brought to Japan was the steam 

engines. They showed the Japanese that they could build a lot of rail routes in 

Japan, but the Japanese said : “No, we are not going to just take your technology 

and place it in our country and let you run wild.”. They said that : “You collaborate 

with our designers and engineers, and start the locomotive industry in Japan.”. If 

you look 150 years later, the best super-fast trains across the world are there in 

Japan right now. So, that is how much design and thinking behind it has to be 

given importance; that is the pride when you look at the culture; and that is the 

pride you have to take in your own culture. 
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 In conclusion, I would request the Minister to consider three things. Firstly, 

please look into the patents that are being filed by these NIDs because most of 

these patents, which are coming through, have to be related to the problems that 

are there in the society. They cannot be something that is not related to the 

society. So, please make sure that these patents are coming through. Secondly, 

think of the problems these NID students are taking up -- just like how Dr. 

Harshvardhan is doing it in the medicine sector wherein he is at least making the 

students to practice in the rural setting.  

 In the same way, students of National Institute of Design should take 

problems that are there in society and answer them. For example, the problem of 

pollution. 

 We have to have our own designs.  We cannot expect the western 

countries to come and show us designs. We have to have designs for our farmers 

where the landholding is only one acre. We cannot expect the western nations to 

come and show designs for our country. We want our engineers to show us 

designs, and we need our designs to work.  

 Finally, I would request the Minister to expedite the process of allocating 

the budget and also to release funds so that these four Institutes would come up. 

Most importantly, I would request the Minister to ensure that the institute in 

Andhra Pradesh comes up as soon as possible.  
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 Thank you once again for bringing this up and giving us the Institute of 

National Importance. In this august House, promises were made to a lot of hon. 

Members from Andhra Pradesh. One of them is setting up of the Institute  of 

National Importance. Please fulfil those promises. I would also request the 

Government to fulfil other promises which were made. I would also request the 

Government to fulfil its promises of giving Special Category Status to Andhra 

Pradesh. Thank you very much for giving me this opportunity.  
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डॉ. (�ो.) िक�रट �मेजीभाई सोलकं� (अहमदाबाद पि�म): महोदया, आपने मझेु रा��ीय िडजाइन 

स�ंथान (सशंोधन) िवधेयक, 2019 पर बोलने क� अनमुित दी है, इसके िलए म� आपको ध�यवाद देता 

ह� ं।  

 महोदया, जो अहमदाबाद का एनआईडी है, वह मेर े ससंदीय �े� म� आता है । हम सब 

एनआईडी के िलए गौरव लेते ह�, गव� करते ह� । म� इसके सिं�� इितहास के बार े म� बताऊँ, तो 

एनआईडी, अहमदाबाद क� �थापना भारत सरकार, फोड�  फाउंडेशन और अहमदाबाद के साराभाई 

प�रवार, िजसम� इसरो के पूव� चीफ �वग�य �ी िव�म साराभाई क� सहायता से इसक� �थापना क� गई 

थी । उस स�ंथान का भारत ही नह�, पूर ेिव� म� एक नाम था । म� प� भूषण िवनर, 2011 �ी दशरथ 

भाई पटेल का िज� क�ँगा िक उ�ह�ने एनआईडी म� छा�� क� एजकेुशन म� अपना बह�त मह�वपूण� 

योगदान िदया था और उसे आज भी लोग याद करते ह� । एनआईडी, अहमदाबाद क� वजह से गजुरात 

और अहमदाबाद म� उनका योगदान रहा है । अहमदाबाद एक जमाने म�, it was known as textile 

city of India. It was also called the Manchester of India.   

इंजीिनय�रगं क� अहमदाबाद म� बह�त अ�छी इंड��ी चलती थ� और अलग-अलग इंड��ीज़ 

चलती थ� । इस �े� से जड़ुी इंड��ीज़ के मामले म� अहमदाबाद को हब माना जाता था । एनआईडी 

क� वजह से गजुरात और अहमदाबाद क� इंड��ी को ए�थेिटक �रलेटेड िडजाइन �े� म� एक रा��ीय 

पहचान िमली थी । एनआईडी क� वजह से गजुरात म� बह�त सार ेजो िडजाइन �े� से जड़ेु ह�ए स�ंथान 

ह�, ऐसे स�ंथान अहमदाबाद और गजुरात म� बने ह� । अगर म� इनका िज� क�ं तो िन�ड, नेशनल 

इं�टीट्यूट ऑफ फैशन िडजाइन जो गाधंी नगर म� �थािपत िकया गया है, यह उससे ही एक �कार से 

जड़ुी ह�ई स�ंथा गजुरात म� है । फुटवेयर िडजाइन एडं डेवलपम�ट इं�टीट्यूट, िजसको हम 

एफडीडीआई के नाम से जानते ह�, वह अंकले�र म� बना है । ‘से�ट’, स�टर फॉर एनवायन�म�टल �लािनगं 
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एडं टे�नोलॉजी अहमदाबाद म� है और कॉलेज ऑफ आिक� टे�चर एडं िडजाइन अहमदाबाद म� बना है । 

कह� न कह� एनआईडी क� वजह से ये सब इं�टीट्यूट अहमदाबाद म� खलेु ह� ।  

अहमदाबाद म� जो एनआईडी बना, वह पहले िड�ी नह� िड�लोमा �दान करता था । म� हमार े

देश के यश�वी �धान मं�ी नर�े� भाई मोदी जी का बह�त-बह�त आभार �य� करता ह� ंिक वष� 2014 म� 

नर�े� मोदी जी क� सरकार और हमार ेमं�ी जी एनआईडी अम�डम�ट िबल, 2014 लेकर आए और इस 

इं�टीट्यूट को नेशनल इंपोट�स का �टैटस िदया गया । इसक� वजह से इसक� एक बह�त बड़ी पहचान 

बनी ।        

जो उसम� सधुार िकए गए, उसक� वजह से इसे व�ड�वाइड �रकि�नशन िमला । जो िबल लाया 

गया है, उसक� वजह से अंडर �ेजएुट और पो�ट �ेजएुट म� िड�ी �दान करने क� �मता िमली, इसक� 

वजह से एनआइडी, अहमदाबाद को पूर ेभारत म� ही नह� बि�क वैि�क पहचान िमली, इसक� वजह से 

अलग-अलग �टुड�ट अहमदाबाद म� आने लगे । देश-िवदेश क� �रनाउ�ड फैक�टी अहमदाबाद आने 

लगी �य�िक �रसच� और �िश�ण म� इसका बह�त बड़ा योगदान रहा है । आज सरकार इस िबल को 

लेकर आई है । इस िबल म� �ावधान है िक अहमदाबाद जैसे कुल चार नए स�ंथान देश के अलग-अलग 

भाग� म� बनाए जाएगें । जहा ं तक दि�ण भारत का सवाल है, आं� �देश म� अमरावती म� इसक� 

�थापना क� जाएगी जो देश का हाट�  है । म�य �देश, भोपाल, पूव��र रा�य असम के जोरहट और 

ह�रयाणा के कु��े� म� एनआईडी स�ंथान क� �थापना होगी । ये सभी अहमदाबाद क� तज� पर बन�गे । 

िजस �कार से अहमदाबाद म� 2014 म� अम�डम�ट आया और यूजी और पीजी म� िजस �कार िड�ी 

�दान करने का �ावधान िकया गया, िजस �कार से यह स�ंथान बनाया गया, उसके िलए म� अपनी 

सरकार और यश�वी �धान मं�ी नर�े� भाई मोदी जी का बह�त-बह�त श�ुगजुार ह� ं।  
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पचास साल पहले 1961 म� एनआईडी क� अहमदाबाद म� �थापना ह�ई थी । इसके बाद 

एनआईडी को मजबूत करने का अगर िकसी ने कोई काय�  िकया है तो हमारी सरकार और �धान मं�ी 

मोदी जी ने िकया है । उसके िलए म� उनको बह�त-बह�त ध�यवाद करता ह� ं । इस स�ंथान म�  पहले 

व�र� िडजाइनर का पद था । इस िबल म� उसको अप�ेड करके �धान िडजाइनर िकया गया है और 

उसे �ोफेसर के समक� माना गया है । इस िबल से जो फायदा होने वाला है, इस िबल क� वजह से 

अलग-अलग �े�� म� जैसे, उ�र पूव� के रा�य, दि�ण भारत के रा�य, पि�मी रा�य� को अलग-अलग 

नया अवसर िमलेगा । इसके िलए िडजाइिनगं �े� म� जो ि�क�ड मैनपॉवर है, हमार ेदेश म� अलग-अलग 

लोग ि�कल से जड़ेु ह�ए लोग ह� । हमार े�ामीण, हमार ेगरीब, हमार ेिकसान, हमार ेआिदवासी और हमार े

दिलत के हाथ� म� जो ह�नर है, उस ह�नर को वै�यू एिडशन िमलेगा । मेरा कहना है िक इसक� वजह से 

गावं से जड़ेु ह�ए ह�, जो अलग-अलग �े�� से जड़ुी ह�ई कला है, जो िडज़ाइन है, जो ह�नर है, उसक� 

वजह से रोजगार का सजृन होगा । म� इसके िलए सरकार का बह�त-बह�त अिभनदंन करता ह� ं । 

इंडि��यल �े� म� जो िडजाइनर है जो �ाइवेट पाटन�र ह�, उनके साथ उनका एमओयू होगा । जो गावं म� 

बसे ह�, जो लोग पवत�य �देश म� बसे ह�, जो लोग जगंल म� बसे ह�, �ाइवेट पाटन�िशप से उनको एक नई 

पहचान िमलेगी । इस �े� के िवकास के िलए यह बह�त अ� रहेगा । म� इस िबल के बार ेम� मं�ी जी को 

कुछ सझुाव देना चाहता ह� ं। Ahmedabad NID is an established institution.   

मेरा सरकार से एक िनवेदन है िक अहमदाबाद एनआईडी क� जो सीट है, उनक� जो कैपेिसटी 

है, �थानीय लोग� के अलावा िवदेशी लोग� को यहा ं आने क� �यव�था करनी चािहए । इससे इस 

इं�टीट्यूट को वैि�क पहचान िमलेगी । अहमदाबाद एनआईडी के �टुड�ट जो �ोजे�ट्स बनाते ह�, 

उसम� िडजाइन क� �मता का अवसर �ा� होगा । इसी वजह से माननीय �धान मं�ी जी ने मेक इन 

इंिडया का सपना िदया है, जो �टाट�-अप का सपना िदया है । अलग-अलग �देश� के ह�नर से जड़ेु ह�ए 
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�यवसायी ह�, गरीब है, आिदवासी ह�, दिलत ह� और आिट�जन ह�, उनको मेक इन इंिडया म� बल   

िमलेगा । भिव�य म� अहमदाबाद के िसवाय चार नए एनआईडी बना रहे ह� । 

म� सरकार को सझुाव देना चाहता ह� ं िक हर रा�य को एक एनआईडी िमलना चािहए । भारत 

एक िविवधता से जड़ुा ह�आ �देश है । भारत के सभी �देश� म� ह�नर है, सभी �देश म� लोग� म� िडजाइन 

क� �मता है, चाहे वह गावं का गरीब हो, चाहे वह पढ़ा-िलखा न हो, तब भी उनके हाथ� म� कौशल है । 

अगर हम� इस कौशल को बाहर लाना है तो हम� हर रा�य म� इसके िलए काम करना चािहए । इससे 

ह�तकला क� पहचान रहेगी ।    

  म� �वय ंएक डॉ�टर ह� ं। डॉ�टर होने के नाते मेरा सझुाव है िक मेिडकल �े� म� अलग-अलग 

गैजेट्स, है�थ इि�वपम�ट्स होते ह�, इनम� भी एनआईडी का योगदान होना चािहए । एनआईडी पीप�स 

�� डली िडजाइ�स होता है, जैसे है�थ से �रलेिटड इं���म�ट्स होते ह�, �टुड�ट यूजी और पीजी को 

�ोजे�ट देना चािहए, they can evolve the things.  इसम� चाहे आिट� िफिशयल िल�ब हो, �ोसेसेज़ 

ह�, हम जयपरु फुट से मंगाते ह� । अगर एनआईडी के �टुड�ट्स क� इसम� भागीदारी रहेगी तो 

आिट� िफिशयल िल�ब म� बह�त डेवलपम�ट कर सकते ह� और यह पेशटं �� डली रहेगा । आिट� िफिशयल 

िल�ब, जो वॉिकंग ि�ट�स, ह�डीकै�ड लोग होते ह�, जो िद�यागं ह�, ह�डीकै�ड �� डली बैठने क� सीट 

होती है, िद�यागंजन� को बैठने म� कई सारी िद�कत� रहती ह�, म� समझता ह� ं िक इनके िलए नेशनल 

इं�टीट्यूट ऑफ िडजाइन के �टुड�ट्स अगर कुछ योगदान द�गे तो सीट को भी �� डली बना सकते ह� । 

ये सब िसलेबस म� जोड़ना चािहए । 

 मेरा एक और सझुाव है । बैचलर और अ�य �ो�ाम क� वािष�क फ�स करीब दो लाख �पये है या 

कभी इससे भी �यादा होती है । मेरी आपसे �र�वे�ट है िक मिहलाओ,ं गरीब�, अनसूुिचत जाित और 

अनसूुिचत जनजाित के िलए कुछ िश�ाविृ� का �ावधान रखना चािहए तािक एनआईडी के पाठ्य�म, 
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िसलेबस म� भागीदारी िनि�त हो । माननीय नर�े� मोदी जी क� सरकार – सबका साथ, सबका िवकास 

और सबका िव�ास, मं� को लेकर चल रही है, इसिलए हम� इसे करना चािहए । 

 पूर ेदेश म� नमक �ोवाइड करने के िलए अगर कोई रा�य है तो गजुरात है । म�ने  माननीय �धान 

मं�ी जी का भाषण सनुा था, तब वह गजुरात के म�ुय मं�ी थे, रलेवे के वैग�स सा�ट भेजते ह� उसक� 

वजह से कोरोज़न होता है, �य�िक वह  �टील से बना होता है । �य� न इसम� एनआईडी लोग� क� राय 

ली जाए, फैक�टी क� राय जी जाए, �टुड�ट्स क� राय ली जाए और फाइबर के वैगन के ज�रए भेजा 

जाएगा तो कोरोज़न नह� होगा । इसके अलावा लाइट �हीकल क� वजह से फायदा होगा ।  

 अहमदाबाद एनआईडी क� जो पहचान है, वह पूर ेिव� म� एक अलग �कार से बनी है । म� इस 

िबल के समथ�न म� बोलने के िलए खड़ा ह�आ ह� ं। एनआईडी िबल लेकर सरकार सदन म� आई है । हम 

सब दलगत राजनीित को दरिकनार करके सव�स�मित से इस िबल को पा�रत कर� ।  

आपने मझेु िबल पर बोलने का समय िदया, इसके िलए म� आपका बह�त ध�यवाद करता ह� ं । 

इ�ह� श�द� के साथ म� अपनी बात समा� करता ह� ं। ध�यवाद । 

  



26.11.2019  80 

 
SHRI JAYADEV GALLA (GUNTUR): Madam, I rise to support this Bill which 

proposes to give NID Andhra Pradesh the tag of an Institute of National 

Importance, along with four other NIDs in the country, and I would like to thank 

the hon. Minister Shri Piyush Goyal Ji for this. 

 As is mentioned in the Bill, the NID at Amaravati, a region which I represent 

in this House, has already been established in 2015 and started its academic 

session from Nagarjuna University in a temporary campus. A 50 acre plot has 

been given to the Ministry for constructing the required infrastructure, hostels, and 

other facilities. But the point is, it was promised that academic blocks, hostels and 

staff quarters would be completed by June of this year. 

 We are at the fag end of the year now but the required infrastructure is still 

at a nascent stage. This is resulting in a lot of inconvenience to students as they 

are not able to take up their planned activities. 

 If you look at clause 1 of the Bill, which deals with the short title and 

commencement, it clearly says that this Act will come into force on such date as 

the Central Government may by notification in the official gazette appoint, and 

different dates may be appointed for different provisions of this Act. I am not able 

to understand what exactly this means. Does it mean that whatever degrees and 

diplomas are issued by NID, Amaravati are valid only after a gazette notification 

under this Act is issued? That is a big question because NID started its academic 
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classes in 2015 at Amaravati and if I am correct the fifth batch has joined. This 

means that at least one batch has passed out with degrees and diplomas. The 

question I would like to ask the hon. Minister is this. What is the fate of the 

students who were issued the degrees and diplomas? How are the degrees and 

diplomas valid when you are giving legal backing to NID, Amaravati prospectively 

and it is clearly indicated in clause 1 of this Bill?  I would like the hon. Minister to 

clarify what would happen to the degrees and diplomas issued by NID, Amaravati 

so far. 

 If you look at the explanations to clause 7 of the Bill, there is some 

confusion. The first explanation says that his Act is deemed to have come into 

force as far as NID, Ahmedabad is concerned from September, 2014, but when it 

comes to NID, A.P. and the other NIDs, the explanation 2 says that the 

commencement of this Act will come into force as and when the provisions of the 

NID Act come into force. It means, it will come into force only when notification is 

issued as is mentioned in clause 1. So, I want to ask the reasons behind this 

discrimination between NID, Ahmedabad and the other NIDs in this country. What 

will happen, again as I asked earlier, to the degrees and diplomas issued by NID, 

A.P. so far? 

 Finally, Shri Shekhar Mukherjee, the Director of NID, Amaravati has rightly 

said that design is neither a decorative art, nor is it about technology or fashion; 
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design is an attitude, a way of life, and is not exclusive but inclusive, and should 

always be human-centric. However, if you look at design education in our country, 

it is still in a rudimentary stage, as it is a new subject for our country. It is 

surprising to note that we are still at a nascent stage in designing in spite of 

having a rich treasure of arts and crafts when compared to the western countries. 

I would, therefore, like to know from the hon. Minister how we can connect our 

talented artistes and artisans with students of design to create a new Indian 

renaissance of design and make India the design hub of the world. 

 There is a Ph.D. programme in NID, Ahmedabad but in NID, Amaravati, 

there is only a bachelors and a masters programme. So, I would like to know from 

the hon. Minister when he is going to introduce the Ph.D. programme in NID, 

Amaravati. 

 Finally, before I conclude, the hon. MP from YSRCP spoke about 

Amaravati and I need to respond to that. First of all, I would like to thank Shri Amit 

Shahji and Shri Kishen Reddyji for responding to my ‘Zero Hour’ submission last 

week where I pointed out that the capital of A.P., Amaravati has been left out of 

the political map. Within a day, this was realised and corrected. So, I would like to 

thank the hon. Ministers. But in Amaravati Rs. 9,000 crore have already been 

spent to build the city; another Rs. 50,000 crore worth of projects have been 

stranded at different stages. The election promise of Shri Nara Chandrababu 
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Naidu in 2014 was to build a capital as great as Singapore; Singapore was 

brought in to help us develop the masterplan. Foster and Partners from London, 

known for their iconic Apple headquarters in California, were brought in as 

architects. The NID, Amaravati was also brought in to work along with these 

world-renowned architects and they are richer for the experience. It is ironic that 

the hon. MP from YSRCP is talking about design when all they have done since 

coming to power is only stopping and destroying what has already been built. 

 Thank you. 
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SHRI  RITESH  PANDEY (AMBEDKAR NAGAR): Thank you very much, 

Madam. 

 The National Institute of Design Bill, 2019 seeks to amend the National 

Institute of Design Act, 2014, which declares the National Institute of Design, 

Ahmedabad as an ‘institution of national importance’ and further declares four 

National Institutes of Design at Andhra Pradesh, Madhya Pradesh, Assam and 

Haryana as ‘institutions of national importance’. 

Madam, although it is a very welcome move to have these NIDs in these 

States, as part of institutes of national importance, but two of the biggest States in 

the country, UP and Bihar, and also many more States in the entire country, are 

yet to have their own NIDs. Such States need their own National Institutes of 

Design, which are of national importance. But I particularly talk of these two 

States as these northern States hold about 40 per cent of the country’s 

population. Unless we have institutes of such calibre in these States, it will not be 

possible to create employment and also to further business in these States. The 

States, where there are untapped talents, such steps would provide a welcome 

respite.  

I would also say that it is very important that in the National Institutes of 

Design we also focus on handicrafts. We have a huge tradition of handicrafts and 

crafts, but it has not gained any place in studies or researches in our National 
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Institutes of Design. I would suggest the hon. Minister here that the study and 

research of our own indigenous handicrafts should be brought into the ambit of 

the courses that are provided in our national institutes.  

The National Institute is set up to improve the design capabilities of India’s 

small and medium enterprises. We need to pay greater attention to the design of 

our crafts industry because without a thriving craft industry, we cannot showcase 

to the world and we cannot even export, our ancient traditional craft with better 

quality and better design. In order to do so, such courses have to be implemented 

in our design institutes. So far, we have introduced the National Institute of 

Fashion Technology, the Footwear Design and Development Centres, but 

handicrafts are still left out. 

So, I urge upon the hon. Minister, who is present here, to kindly take this 

into account and also put in the study of handicrafts and handlooms that still 

remain outside the ambit of design institutes. Students who enter NIDs should 

have the option of specializing in craft and design. Unless you are going to 

upgrade the traditional handicrafts and artisanal skills, you are not going to be 

able to expand employment and you are not going to be able to expand exports. 

So, it is of utmost importance that we take handlooms and handicrafts under the 

ambit of the National Institute of Design and provide such courses. There was an 

hon. Member who has just mentioned here that the fees, that are charged in 
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these institutes, are fairly high. As has been said by the hon. Member, it is over 

Rs. 2 lakh. खास तौर से उ�र �देश, िबहार और पूर ेभारतवष� के एससी और एसटी लोग� को 

स�ंथान से जोड़ने के िलए अ�यंत ज�री है िक हमार ेदेश म� इन स�ंथान� म� फ�स का �ावधान कम 

िकया जाए और उनको �� एजकेुशन �दान करके इस िडजाइन इं�टीट्यूट क� म�ुयधारा से जोड़ा 

जाए तािक वे देश क� उ�नित म� पूरी तरह से भागीदारी िनभा सक�  । 

 I would also like to point out here that the Standing Committee had also 

recommended that the Chairperson of the Governing Council of the Institute 

should be an academician from the field of design only. But currently, what we 

have is that the Chairperson can be an eminent academician, scientist or 

technologist or professional or industrialist, to be nominated by the President of 

India. This, I think, also needs a fair amount of study. We need to look at the fact 

that the National Institute of Design ought to be headed by somebody who is an 

expert in the field so that they may be able to strengthen the institution in itself 

and take it forward.  

 At the end, as per section 6(1)(m), I would suggest that the Institute should 

establish, develop and equip courses and centres for research, workshop 

promoting traditional and indigenous and cultural designs of various parts of India.   

 Madam, I thank you very much for allowing me to speak and I appreciate 

this opportunity.  I hope that the hon. Minister will make specific provisions for fee 
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discounts or free education for students belonging to Scheduled Castes and 

Scheduled Tribes in this Bill as well.  

PROF. SOUGATA RAY : Madam, who is the Minister responsible for this Bill? 

HON. CHAIRPERSON : Shri Som Parkash, Minister of State for Commerce and 

Industry. 

… (Interruptions) 

HON. CHAIRPERSON : Would you please sit down, Prof. Ray? 

… (Interruptions) 
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SHRI B. B. PATIL (ZAHIRABAD): Madam Chairperson, I thank you for giving me 

an opportunity to speak on this very important Bill today. 

 First of all, it is very heartening to see that design has been brought to the 

forefront.  It is indeed a big recognition for the design profession in the country 

and this Bill will give an impetus to the activities of the Institute, giving design in 

India a global foothold. 

 The students and faculty will get immense benefit with this recognition.  

This status will also help in repositioning of the Institute globally for networking 

with premier design institutions, create additional opportunities for research 

scholars, faculty and student exchange and boost design research in the country.  

 These units of NID in different regions of the country will help produce 

highly skilled manpower in design by providing sustainable design interventions 

for rural technology, crafts, handloom, small, medium and large-scale enterprises 

and outreach programmes for capacity, capability and institution building.  

 Setting up of more branches of National Institute of Design in different 

regions of the country will add to producing highly skilled professionals in the field 

of design and will create ample job opportunities in small, medium as well as large 

scale enterprises. 
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 Madam, I would specially request the hon. Minister of Commerce and 

Industry for setting up a unit of the National Institute of Design at Hyderabad as 

there has been injustice done to our State of Telangana.  The current NID centre 

at Vijayawada was actually sanctioned for Hyderabad but due to bifurcation, it 

was shifted to Vijayawada. 

 A branch of the National Institute of Design should be sanctioned to 

Telangana or the current NID Centre at Vijayawada should be shifted to 

Hyderabad at the earliest.  This is my humble request to the hon. Minister of 

Commerce and Industry.  
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ADV. A.M. ARIFF (ALAPPUZHA): Madam, I thank you for giving me an 

opportunity to speak on the National Institute of Design (Amendment) Bill, 2019.  

 Over the last 60 years, the Parliament has declared 134 institutions as 

Institutes of National Importance.  It started way back in 1956 with IIT, Kharagpur 

and we are now going to add four more institutions in this Session.   

 Simply declaring institutions as Institutes of National Importance is not 

enough.  Many institutions are facing several challenges.  We must think about 

those challenges seriously.  The main problem in the Institutes of National 

Importance is not students but faculty. They get the best students because they 

come through competitive examinations and we select the best but as regards 

faculty, we have a long way to go.   Even in IITs, the faculty shortage is anywhere 

between 30 and 40 per cent.  In IIMs, the faculty shortage is anywhere between 

20 and 30 per cent and these are Institutes of National Importance.   

 My earnest request to the hon. Minister is to please pay attention to faculty 

development in the Institutes of National Importance.  

 But at the same time, tuition fees and hostel fees have been increasing day 

by day.  The students are getting agitated against this fee hike. 

 Taking this opportunity, I would request the hon. HRD Minister to intervene 

in the matter and settle the strikes including the strike in JNU. 
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 While coming back to the Bill, I do agree that the Institution like the National 

Institute of Design has a big role to play in social development and employment 

generation.  The National Institute of Design was set up to improve the design 

capability of India’s small and medium enterprises. NIDs  have the option of 

specialising in craft design because unless you are going to upgrade the 

traditional  handicrafts and artisan skills, you are not  going to be able to expand 

employment and exports either. 

 So, I think that focus on craft is needed.  Social innovation at the grass-root 

level is very important.  I would request the Government, which came forward with 

‘Make in India’ to start a ‘Design in India’ Programme as it would expand 

employment and exports; and  it would also deepen the roots of social innovation, 

which our neighbouring countries are doing. 

 With these words, I conclude.  Thank you.     
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SHRI E.T. MOHAMMED BASHEER (PONNANI):  Hon. Madam Chairperson, I 

am thankful to you for giving me this opportunity to speak on the National Institute 

of Design (Amendment) Bill, 2019. 

 Madam, I feel that this Bill is in the proper direction and I also feel that it is a 

good move. Once this Institution is made a national institution, it would enable to 

grant degrees and diplomas to students.  In addition to this, they would have 

freedom in designing the courses, conducting the examinations and other similar 

kinds of things. 

 Madam, marketing side is also very important. ‘Made in India’,  and ‘Design 

in India’ will have an impact.  It would also meet the demand of employment 

generation.  Similarly, consumer attraction is also very much involved here.    So, 

in order to achieve all these things, we have to make our education system up to 

the international standard. 

 This Bill is a good move. Instead of offering conventional types of degree 

courses on the higher education side, we have to foresee heralding the new era  

at  the national  and international level.  India is blessed with talented young 

manpower.  With optimum utilisation of manpower in accordance with the 

developing world market, India can rise and come to the forefront.  
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 Upgradation of accessing design colleges to universities will create more 

and more avenues to us.  Employment opportunities in India and abroad  is also 

very attractive. Industries need such persons.  

If we look at the salary side, salary part is very attractive for the designers.  

For example, an average salary package, nowadays, available for an average 

fashion designer is Rs. 3.50 lakh.  For a graphic designer, it is Rs. 2.70 lakh;  for a 

UI/UX designer, it is Rs. 6 lakh; and for a textile designer, it is Rs. 3.60 lakh.  

These are very attractive packages. 

Among the top 15 countries in the world, India is a very less expensive 

country in the education sector. So, we can attract foreign students also.  The  

expenses   in the Indian higher education are comparatively less. Similarly, the 

medium of instruction in the Indian higher education sector is English.  So, in all 

these ways, we can attract students from different parts of the world. 

Now, I would like to emphasis on a very important point.  Giving autonomy 

and giving national status for higher education institutions is a very good and 

welcome move. But here, we have to be very careful also. What is it?  Autonomy 

should not be an Open General Licence for the higher education institutions to do 

anything according to their desire. One thing is sure.  As has been  pointed out 

by a Commission, autonomy should be coupled with accountability. It is the most 

important point. 
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Another important point is affordability. Affordability of all sections of society 

is very necessary.  It should not be unreachable for the poor students.  Similarly, 

like all kinds of reservation systems, this kind of system also should be strictly 

adhered to.  

Madam, I would like to cite a very classic example.  I do not look at JNU.  I 

am talking about IIM, Chennai and BHU.  What is happening there?  We have 

given them freedom.  That is okay. But we must understand one thing. The hon. 

Minister is accountable to this Parliament.  He is accountable to the tax-payers.  If 

the university or the national institutions believe that they can live in an island of 

their own, which is undisputed and unquestionable, that is not acceptable.  They 

must have accountability to the people.  But what is happening there?  Recently, 

the hon. Minister of Education issued a Circular on IIMs. 

16.00 hrs 

 In the Circular, he talks about SC/ST/OBC faculty in IIMs. He has given the 

figures.  Those figures are with me.  In IIMs, they are denying reservation.  Some 

caste-based kind of consideration is prevailing in such an institution.  The hon. 

Minister has warned all the IIM people not to go in this direction.  It should be 

reachable and this kind of reservation principle should be strictly adhered to. 

 My next point is this.  This country is that of poor.  We know, there are 

crores and crores of people below the poverty line.  We should not close the 
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doors of higher education for the poor students.  They must have access to those 

institutions.   

 What I am saying in brief is this.  All these kinds of things are good.  We 

must have a national institute.  India is having a bright future.  The most talented 

young manpower resource is there in India.  Everywhere, we have got chances.  

Indians are having that much of prominence around the world.  As I said in the 

beginning, we can attract students from foreign countries also.  India is going to 

have a golden era.  In this regard, I would like to say that we must ensure social 

justice.  Social justice should be strictly adhered to.  I welcome this move.  At the 

same time, you must take into consideration the points which I have humbly 

raised. 

 With these few words, I conclude.  Thank you very much. 
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�ी प�लब लोचन दास (तेजपुर): सभापित महोदया, म� सबसे पहले भारत के �धान मं�ी �ी नर�े� 

मोदी जी को ध�यवाद देता ह� ंऔर उनका आभार �कट करता ह� ं। म� माननीय कॉमस� एडं इंड��ी मं�ी 

जी को भी ध�यवाद देना चाहता ह� ं। उ�ह�ने नेशनल इं�टीट्यूट ऑफ िडजाइन मैनेजम�ट िबल, 2019 

को लाकर असम म� नया एनआईडी बनाने और एनआईडी को इं�टीट्यूट ऑफ नेशनल इ�पोट�स 

बनाने का जो िस�ातं िलया, उसके िलए म� असम क� तरफ से ध�यवाद देता ह� ं। हम सभी जानते ह� 

िक आज के समय िडजाइन का बह�त मह�व है और िडजाइन �ारा हम सब कुछ च�ज कर सकते ह� । 

16.03  hrs       (Dr. Kakoli Ghosh Dastidar in the Chair) 

आज के समय हम इं�टीट्यूट्स म� पढ़ा रह ेह� और हमार े िजतने भी नई पीढ़ी के िव�ाथ� ह�, 

उ�ह� हम �रसच� करने का, अ�छी �ेिनंग देने का और माक� ट �रसच� करने के बाद पढ़ने का जो मौका 

और माहौल दे रह ेह�, यह बह�त ज�री है । अगर हम उ�ह� �रसच� करने का मौका द�गे और उ�ह� टेल�ट 

िदखाने का मौका द�गे, तो देश म� एक नया माहौल बनेगा । आज एनआईडी के �ारा यह माहौल बन रहा 

है । एनआईडी �ारा हम िजतने भी �टूड�ट्स को पढ़ा रह ेह�, वे �टूड�ट्स जा कर माक� ट �रसच� कर रहे 

ह�, सबके साथ बात कर रहे ह� और सभी चीज� को देखकर वे पढ़ाई कर रहे ह� । ऐसे इं�टीट्यूट्स सभी 

रा�य� म� होने बह�त ज�री ह�, �य�िक हमार ेजैसे रा�य� म� आज ब�चे ऐसे कोस�ज पढ़ रहे ह�, िजनसे 

हम केवल �लक�  ही बनते ह� । हमार ेिलए टे�नीकल नॉलेज बह�त ज�री है, �य�िक हमार ेपूव�ज� को 

टे�नीकल नॉलेज बह�त �यादा थी और हम लोग टे�नीकली बह�त साउंड थे, लेिकन टे�नीकल 

इं�टीट्यूट्स न होने क� वजह से हम आगे नह� बढ़ पा रहे ह� । आज असम म� एनआईडी बन रहा है । 

अभी भी एनआईडी है, लेिकन एनआईडी केवल िड�लोमा तक ही सीिमत है और वह िड�ी नह� दे पा 

रह ेह� । अभी एनआईडी मा�टस� नह� द ेपा रह ेह�, पीएचडी नह� दे पा रहे ह� । 
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अगर यह िबल आएगा तो इस िबल के मा�यम से वह िड�ी उनको िमल पाएगी, मा�टस� वे लोग 

कर पाएगें और वे लोग पीएचडी भी कर सकते ह� । सरकार ने यह बह�त अ�छा इनीिशएिटव िलया है । 

हम चाहते ह� िक वहा ंपर जो भी कोस�ज ह�, उनका दायरा और भी बढ़ाना चािहए । अभी जो-जो कोस�ज 

ह�, जैसे एनीमेशन िफ�म िडजाइन, सैरिेमक एडं ए�जीिबशन िडजाइन, िफ�म एडं वीिडयो 

क�यिुनकेशन, फिन�चर िडजाइन, �ािफक िडजाइन, �ोड�ट एडं टै�सटाइल िडजाइन ये सार े जो 

िडजाइन ह�, इनम� दूसर ेनये-नये और हम लोग� के �ेडीशनल िडजाइन को भी इं�लूड करना बह�त ही 

ज�री है । म� �यादा कुछ नह� बोलंूगा । म� यही बोलना चाह�गंा िक आसाम म� जो अभी सीट कैपेिसटी 

60 है, उसको बढ़ाना चािहए । ऐसा म� आ�ह क�ंगा । वहा ंपर फैक�टी भी बढ़ाना चािहए । फैक�टी 

क� वहा ंपर जो �वॉिलटी होनी चािहए, वह इंटरनेशनल लैवल क� होनी चािहए । 

 यहा ंिबल म� बोला गया  है, हम लोग कै�पस बना सकते ह� । देश के बाहर भी हम लोग कै�पस 

बना सकते ह� । इसिलए यह भी बनाना बह�त ज�री है �य�िक दिुनया म� �या हो रहा है, उसके साथ 

हमको भी क�पीट करना है । इंटरनेशनली ब�चे को या हमार ेनये �टूड�ट को उस लैवल तक लेकर 

जाना है । हम लोग� ने एन.आई.डी. अहमदाबाद को देखा है । वहा ंबह�त सार ेच�जेज ह�ए ह� । एनआईडी, 

अहमदाबाद के �ू अभी इंटरनेशनली एनआईडी, अहमदाबाद को बाहर भी और   यू.एस.ए. म� भी 

�रकॉगनेशन िमला है । 

 म� असम के सदंभ� म� बोलना चाह�गंा । हम बोलते ह� िक हमार ेसबसे बड़े सोशल �रफॉम�र जो 

शकंर दीप जी थे, उ�ह�ने उस समय व�ृदावनी व� बनाया था, िजसे व�ृदावनी व� बोला जाता है । 

उनका जो बनाने का ह�नर है,  लंदन म� वह �यूिजयम म� है, अभी असम म� वह नह� है । उस लैवल तक 

हम लोग टै�सटाइल, टै�नीिशयन को  आगे ले जा सकते ह� । असम म� सबसे बिढ़या िस�क िमलता   
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है । उस िस�क को िकतने अ�छे िडजाइन तक हम लोग ले जा सकते ह�, उसक� भी अगर वहा ंपर 

�यव�था हो जाए तो बह�त अ�छा रहेगा ।  

 वहा ंपर बेल मैटल के कारीगर रहते ह� । उनका भी �ेडीशनल िडजाइन है । उस िडजाइन को 

अगर हम लोग इं�लूड करते ह� और हमार ेिजतने भी �ेडीशनल िडजाइ�स ह�, उन िडजाइ�स के ऊपर 

अगर हम लोग �रसच� करके उसी िडजाइन को अगर हम लोग एनआईडी म� इं�लूड करते ह� और 

उसको पढ़ाने क� अगर हम लोग �यव�था करते ह� तो हमार े िलए बह�त फायदा होगा । इससे हमार े

�टूड�ट्स भी सीख�गे और हमार ेजो भी कारीगस� ह�, उनको एक माक� ट िमलेगा । उस लैवल तक अगर 

हम लोग जाएगें तो बह�त अ�छा होगा । एनआईडी के �ू म� यह भी बोलना चाह�गंा �य�िक एनआईडी के 

�टूड�ट्स को दूसरी-दूसरी जगह� पर भी लेकर जाना बह�त ज�री है । जो भी हमार ेहायर सैक� �ी लैवल 

के �कू�स ह�, उन �कूल� म� उन लोग� को ले जाकर उनका इंटर�ेशन करवाना बह�त ज�री है । 

िजतना नये-नये ब�च� के साथ वे लोग इंटर�ेशन कर�गे, उनको भी टै�नीकली आगे बढ़ने के िलए 

उतनी ही �ेरणा और अवसर िमलेगा । म� यही आशा करता ह� ंिक जो अभी हम लोग नया एनआईडी 

बना रहे ह�, उसक� �वॉिलटी ऑफ एजकेुशन बढ़ा रहे ह�, ए�सील�स बढ़ा रहे ह�, आगे भी ऐसा ही करना 

चािहए, ऐसा म� असम के सदंभ� म� कहना चाह�गंा और इसके िलए म� ध�यवाद भी देना चाह�गंा �य�िक 

असम म� यह एनआईडी बन रहा है और बढ़ रहा है । इसके साथ ही म� यह भी आ�ह करना चाह�गंा िक 

इसको और आगे बढ़ाने के िलए इसक� सीट कैपेिसटी और सिुवधाओ ंको भी बढ़ाया जाए । आपने मझेु 

बोलने के िलए समय िदया, इसके िलए म� आपको ध�यवाद देता ह� ं। 

           

  



26.11.2019  99 

 
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much 

Madam Chair. This may seem to be a routine Bill but actually covers a vital set of 

issues.  Actually, design plays a very important role in how our country is 

perceived by its global neighbours  and  citizens. And the fact is that while we 

have a lot happening in the design area, Indian designers are re-imagining 

today’s products by evoking the spirit of our country’s age-old traditions, 

nonetheless, the fact is that  we have to appreciate that it is not enough. In  

everything to do with the conceptualisation and communication of the essentials 

of our nation in the globalised world, design and arts play a vitally important role. 

What are we doing to understand and enhance our appreciation of design? How 

do we take it a step further so that the capacity to deliver design is pursued by our 

Government?  

In fact, everything we do, every single action, from the way we brush our 

teeth to the way we talk or we deliver a speech in Parliament, has two elements to 

it. There is the motive, that is the intention or purpose, and there is the execution 

which is the performance of the action. Now it is in the performance of the action 

that we see the design. Through the design we see what materials have been 

used, how these have been arranged, what method has been used to arrange 

them or combine them as one another. It is through the design of an action that 

you connect the appropriateness of the action to its motive or purpose. 
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 Whenever we see, hear, interact with a person or with a product, design 

heavily influences our perceptions and our ability to interact with it. And, on top of 

that, the synchronisation between product design and communication can 

increase the perceived value of a product or service in the eyes of a consumer. 

Indian design in turn influences how India is perceived across the world. Given 

that the world in the Twenty-first Century, is increasingly a world in which we are 

focussing on the importance of soft power, where we have to really win over the 

publics of the world, design is part of our crucial strength in soft power. So, any 

sound legislation for a design eco-system is crucial for the future of a modernising 

economy like India. This becomes especially relevant to India, given our young 

population and our competitive performance in the design sector. Now the Bill is 

obviously crucial in this.  

 We understand now the importance of what design is. What are we doing 

through this Bill to encourage the study and delivery of design? Now Indians 

have, for centuries, proven that given the right training and environment, we can 

produce works of arts in substance that are unmatched in design across the 

world. Consider jewellery design, where India is a world leader, for example. The 

bedazzling shapes and material combinations that our country’s master jewellery 

workers constantly churn out is a testament to the significant demand and 

appreciation for our jewellery from the rest of the world. Same is with our robust 

textile industry.  
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 Even the successive ISRO’s Mars orbiter, Mangalyaan is linked to design. 

We all know and we boast about the fact that it was developed at a total cost 

lower than the cost of the Hollywood space movie, ‘Gravity’. It is a great example 

of India’s ability to embrace frugality with high technology design. But do we know 

that it owes a good part of this success to the modular design approach that was 

favoured by ISRO? So, design comes in, in all sorts of ways that perhaps, we 

have not taken into account in this debate. 

But despite this rich history of design innovation, we are outpaced and 

outnumbered by other nations when we just look at things like Intellectual 

Property Registration Applications that are made every year. In fact, these patent 

trademarks of industrial designs provide a very, very good indication of design 

innovation. In 2017, India filed just 1,583 international patent applications as 

against 48,206 by Japan and 48,900 by China. I am quoting figures from the 

World Intellectual Property Organization. We fare even worse on the industrial 

design front. In 2017, India registered only 10,253 industrial designs as compared 

to China’s 8,57,753 and 3,53,707 of the US. So, our total number of industrial 

designs is just 2.97 per cent of the US and staggeringly just 1.23 per cent of 

China. Where are we lagging?  

We talk about ‘Make in India’, ‘Start-up India’ and ‘Digital India’. While these 

are admirable in principle, we must associate them as an upskilling design 
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principle. Otherwise, we will not be able to succeed in any of these, including 

manufacturing. There is more to manufacturing. It is just not building something. 

Manufacturing is production of physical goods but design involves the way in 

which these goods are produced, how the products are constructed and they go 

all the way right up to service delivery as a whole. Conceived in such a manner, 

design is a vital part of our economic development and overall quality of life. 

 Sir, this is why I think this whole institution, the National Institute of Design 

is so important to us and why it is, in a common sense understanding of the term, 

an institute of national importance.  

 But what exactly is an institution of national importance? The HRD 

Committee has observed that the term ‘institution of national importance’ has not 

been defined anywhere in this Bill. Despite 95 higher education institutions having 

earned this title until 29th October, this term has never been defined. No 

parameters have been set to evaluate an institution in terms of its academic 

excellence, faculty resources, infrastructure. Surely, Mr. Minister, there must be 

some criteria of both quality and numbers to merit such a term. I urge the Minister 

to insert this explanation into the Bill. 

 Our institutions of national importance keep swelling. They have gone from 

40 in 2013 to 95 just six years later in 2019. So, if this Government keeps wanting 

to create these institutions, please define the term so we understand what it is we 
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are creating. The organisations like UGC, MHRD, AICTE all use the term. There 

is still nothing in the legislation. It is reasonable to expect that a term that has 

such significant bearing on our higher education eco-system should be well-

defined in our law books. The Committee has strongly recommended that the 

Government must do this and I would urge you to encourage the Minister to 

define this. In fact, the Committee actually called for the NID Bill 2014 to define it. 

But it was not paid heed to either in the 2018 or the 2019 versions of the Bill, 

neither of which by the way had been referred to the Standing Committee. So, 

there is a real fault here.  

 The failure to define the term INI means a failure to lay down any criterion 

and, therefore, without well-researched objective criteria, it will be a shame, if 

institutions unworthy of the title get it and institutions deserving of it don’t get it. 

That is what is happening.  

 The Committee has recommended in the past that mere nomenclature will 

lead to complacency. So, what we need is for institutions to understand what they 

need to do to become INIs and how that limited distinction confers certain obvious 

prestige and benefits. The truth is that the concept is now being diluted by our 

present Government, which as I said has gone from 40 to 95, and every expert 

will tell you the status should be earned and not just conferred at random. We can 
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pass a Bill but what has the institution done to earn the distinction in this Bill? On 

that we absolutely need some clarity from the Minister.  

 I do want to say, Madam, that we have an example, the IIITs, Indian 

Institutes of Information Technology. In addition to four IIITs, 20 were proposed to 

be established to be operated on a private public partnership with the investment 

being shared between Centre, States and private industry. Then, with all of this, 

they came up with a certain logical panel that would decide whether these 

institutes should get INI status and they said that they would look into strength, 

competence of faculty, outcomes, learning outcomes, etc. So, at least there is a 

process there. Here, we do not know where this is coming from.  

 As I mentioned, Madam, we are lagging behind on research and 

innovation. There is a recent World Bank analysis which says that our nation has 

fewer research and development professionals per million people than most of the 

countries. We had just 216 in 2015, whereas China had 1158, the US had 4279 

and Japan had 5173 per million people. So, we have to make sure that the Indian 

workforce is equipped to do the necessary research and development. We need 

to make sure that we redesign curricula for the 21st Century economy. We need to 

create value added jobs in the manufacturing and design areas, give advanced 

training in various aspects of design, graphics, animation, computer design, 
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software, architectural and industrial design. Film industry is also trying to catch 

up.  

HON. CHAIRPERSON: Please conclude. 

DR. SHASHI THAROOR : It cuts across board, Madam. Two minutes more, I just 

will wrap up.   

 Inability to provide desirable jobs to graduating students is a consequence 

of what I have described. Students graduating out of NID, Ahmedabad, which is 

the first one to get the INI status, has experienced a major gap between the 

education they received and the jobs offered to them. Last year, the luxury car 

manufacturer Rolls-Royce came to NID to recruit. This year, they have not come 

back. The question everyone is asking, is NID finding out what went wrong, was 

the issue with students’ performance, is our curriculum out of date, are we not 

upto the global standards? We should keep improving the quality of NID before 

we just blindly give a terminology. I do want to stress that making our design 

graduates acceptable to world class recruiters is in the national interest. Let us 

promote quality as well.  

 Let us promote quality as well. Finally, let us bring design to the masses. 

We are still a relatively poor country. I am very proud to say that my constituency 

is where the birthplace of Raja Ravi Varma was. What did he do? His lithographs 

brought images of Gods and Goddesses to the masses, including to the people 
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who in those days were excluded from worshipping in the temples. Just designs 

can actually transform a society. What is today’s lithograph by comparison? How 

do we ensure that this is done?  

The National Investment and Manufacturing Zones were created and there 

were supposed to be NIDs in everyone of them. That mandate has not been 

fulfilled either. Therefore, the whole question of setting up the necessary digital 

labs has not been taken care of.  

Madam, I am going to end finally with a concluding remark which is just 

this. The Bill is a missed opportunity. Merely conferring the status of institution of 

national importance without defining it, is too limited an objective for this Bill. The 

design sector needs a national policy on design which can then be incorporated 

into a legislation.  

We need to develop India’s workforce, stress on research and development 

and digital ecosystem and ultimately move towards the future of our modernising 

economy. In addition to ‘Make in India’, we need to encourage ‘Design in India’. 

This is what will help build India in the 21st Century. 

Thank you. 
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PROF. SOUGATA RAY : Madam, it is final that …*  

HON. CHAIRPERSON : Nothing is going on record. This is not going on record. 

…(Interruptions) … * 

HON. CHAIRPERSON: Hon. Member Shri Anubhav Mohanty.  

                                                           
* Not recorded. 
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SHRI ANUBHAV  MOHANTY (KENDRAPARA): Madam, in 1956, when India 

was embarking on a scientific and industrial journey, legendry product designers 

of that era, Charles and Ray Eames, were invited to India so that they could 

recommend a programme that can fuel India’s growth in the manufacturing and 

industrial sector. Based on their interaction, they presented the India Report which 

recommended the formation of National Institute of Design and thus, NID came 

into existence in 1960. The date is important as design thinking at that point of 

time was still in infancy in the West. Thus, I salute the vision of the then 

Government that looked into the aspect of manufacturing from the lens of design 

and understood that aesthetic and usability of a product is equal to its utility.  

 Design thinking is a brilliant cognitive process and at the centre of it lays 

empathy. Design thinking says that every product should be seen from the eyes 

of the customer. One should employ empathy by placing himself in the shoes of 

the customer. The customer should find the product non-taxing on him and should 

be able to interact with it in a fluid manner. In this context, the example of Amazon 

is important to cite as Jeff Bezos once told his designers that buying anything 

should not be more than three steps. The beauty of Apple products lies in design 

thinking. Why did Apple phone first do away with the conventional keypad? It was 

the first one in the industry to have only one button. It seems that it is way back to 

design thinking.  Steve Jobs did not know how to do computer coding. He only 
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knew how to design consumer interaction with the product. Thus, his whole life 

was a quest to have better interaction with the product.  

 The National Institute of Design aspires to do the same. In our campuses, 

there might be so many Steve Jobs thinking how to design something big, the 

next big thing. We have to support them and this Bill does that precisely by giving 

all they need as our support.  

By giving the ‘institution of national importance’ tag to the newly established 

NIDs as well, we are elevating the brand of NID and increasing their confidence. 

The students of NID are at the forefront of much cutting-edge work. From 

designing survival kits to designing the newly launched uniforms of the Marshals 

in the Rajya Sabha, NID students have been making us proud. I thank the 

Government for bringing the National Institute of Design (Amendment) Bill, 2019. 

Before I conclude I just wanted to bring to your notice that Odisha is the 

land of art and culture and many more things. It is attracting many tourists to its 

land. One such place is known as Pipili, a small village in Puri known for its art. 

Recently it has got a special mention in one of the top most production houses of 

India, Yashraj Films, in Sui Dhaga movie. Those who have seen the movie Sui 

Dhaga, must be aware of this. …(Interruptions) This movie casts Varun Dhawan 

and Anushka Sharma has played out a tough task of designing movie’s logo and 
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they went all over the country to design the logo of the movie and artists from 

different parts of India put their efforts to get the work done within the given time.  

 Odisha’s Pipili village has contributed its part with its stunning designs in 

Chandua, the town which is famous for designing beautiful Applique handicrafts. It 

is not only that. Odisha has got a space in the recently launched movie trailer. 

YRF decided to make an exclusive video on Pipili so that it will be able to reach 

out to millions of people across the globe.  

 While concluding, I would like to remind the House of the promise of NID to 

establish an Institute in Bhubaneswar that has been pending since 2009. My 

Chief Minister, hon. Shri Naveen Patnaik is passionate about bringing NID to 

Odisha and we have been raising the same demand for years. Odisha had been 

shortlisted for the same. But the final decision did not see my State make the cut. 

Odisha has got huge potential with regards to textile and stone crafting among the 

several other art forms. Thus, NID in the State shall propel the growth of these 

sectors in the State.  

 I would like to request the Minister to look into the above stated demand 

and bring the next NID to the State of Odisha. I expect the hon. Minister to kindly 

keep in mind our request and fulfil the demand of Odisha, which is pending for 

years, as an honour to Odisha and as an honour to art and culture which has 

been attracting the whole world. Thank you so much.  
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SHRIMATI MALA ROY (KOLKATA DAKSHIN): Madam, designating National 

Institutes of Design in Andhra Pradesh, Madhya Pradesh, Assam and Haryana as 

institutions of national importance was a recommendation of the Standing 

Committee, which has now been incorporated in this Bill. The Amendment will 

bring about the change in order to be able to now grant degrees and diplomas. 

This did not exist before as these institutes were registered as Societies under the 

Societies Registration Act, 1860. Thus, it is a welcome amendment as was 

suggested by the Committee as it will encourage more students to take up design 

courses in various sectors and build skilled professionals in our country. 

 This Bill has gone through its due parliamentary procedure and has taken 

note of the recommendations from various stakeholders. It has provisions that are 

beneficial to all. We would like to emphasise that this procedure should be 

followed for all Bills that require special scrutiny in Parliament. 

 The Standing Committee had also recommended that the Chairperson of 

the Governing Council of the Institute should be an academician from the field of 

design only. Currently, the Chairperson may be a person who is an eminent 

academician, scientist or technologist or professional or industrialist to be 

nominated by the Visitor, that is the President of India. It is vital that the 

Government also brings about this amendment before this Bill becomes an Act.  
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 This Bill will make design courses more inclusive and will bring forth a 

revolution in design in India. With the Institutes receiving the ‘institutes of national 

importance’ status, the rich culture and heritage of India along with modernisation 

will have a larger scope to flourish and create innovation.  

 I would also like to point out the importance of designing a relevant 

curriculum framework in national design institutes. This will prepare the students 

for the dynamic modern industry of design. Being in sync with the industry, its 

ever-changing needs should be a crucial aspect of the course structure of these 

institutes.  

 Greater attention should be paid to the crafts industry including the tribal art 

forms.  NID students should have the option to specialise in these areas.  This will 

give a much-needed boost to MSMEs in the country.  

 Madam, before I conclude, I must address two crucial issues. First, we 

must realise that we have made a mockery of our institutions as we are declaring 

non-existing institutions as institutions of eminence like the yet-to be-constructed 

Jio University.  

 Secondly, it is my duty to highlight the current situation of India’s greatest 

institute of national importance which is Viswa Bharati University in the State of 

West Bengal.  
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Kabiguru Rabindranath Tagore has said in his last letter to Mahatma 

Gandhi that “Viswa Bharati is like a vessel carrying the cargo of my life’s best 

treasure and I hope it may claim special care from countrymen for its 

preservation.” 

It is with great dismay that I say that Rabindranath’s greatest treasure, the 

Viswa Bharati University, is being compromised today with the deployment of 

CISF paramilitary forces on its premises due to the administration’s unwillingness 

to respond to the needs of their own students.  

I would urge the Government, especially the Home Ministry, to resist from 

deploying the paramilitary forces at the drop of a hat and preserve our crown 

jewels, preserve our children’s lives, preserve the future of this great nation, 

preserve the dream that Tagore had. Thank you, Madam.  

  



26.11.2019  114 

 
SHRI P. RAVEENDRANATH  KUMAR (THENI): Hon. Chairperson, Madam, 

thank you for the great opportunity to speak on the National Institute of Design 

(Amendment) Bill, 2019, which I support.  

 I welcome and congratulate our Hon. Prime Minister, Shri Narendra Modi Ji 

and the hon. Minister who has formulated the Bill to amend the National Institute 

of Design Bill, 2014, thereby seeking to declare four National Institutes of Design 

in the States of Andhra Pradesh, Madhya Pradesh, Assam and Haryana as 

institutions of national importance at par with the National Institute of Design at 

Ahmedabad. 

 Currently, these four institutes are registered as societies under the 

Societies Registration Act, 1860 and they do not have the power to grant degrees 

or diplomas. On being declared institutions of national importance, the four 

institutions will be granted the power to grant degrees and diplomas.  

 Our hon. Minister of Industry and Commerce, Shri Piyush Goel Ji already 

assured, while passing this Bill in Rajya Sabha, that the autonomy of these four 

NIDs will not be affected even after the passage of the Bill.  

 Madam, my State, Tamil Nadu, is world famous for its culture which is 

related to design with its arts and sculptures. People of Tamil Nadu are very much 

talented in various design interventions. For example, we can say our former 

President Abdul Kalam Ji, present Chairman of ISRO, Shri Sivan, Google CEO, 
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Shri Sundar Pichai are all from Tamil Nadu State. So, I request through you, 

Madam, the Hon. Minister to consider and take necessary action to establish a 

new NID centre in my State of Tamil Nadu.  

Finally, I strongly believe that declaring NIDs as institutions of national 

importance in different geographical regions of the country will certainly help to 

produce highly skilled manpower in design which, in turn, will automatically create 

job opportunities, both direct and indirect, by providing sustainable designing 

interventions for crafts and handlooms, rural technology, small, medium and 

large-scale enterprises.   

 So, I support this Amendment Bill keeping in view all these good factors. 

Thank you very much. 
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�ी हनुमान बेनीवाल (नागौर): सभापित महोदया, सदन म� आज रा��ीय िडजाइन स�ंथान (सशंोधन) 

िवधेयक, 2019 पर चचा� हो रही है । इस िबल के मा�यम से चार �टेट्स के चार स�ंथान� को इससे 

जोड़ा जाएगा । वहा ं के छा�-छा�ाओ ंको िड�ी और िड�लोमा िमलेगा । उ�ह� िनि�त �प से इसका 

लाभ िमलेगा और उ�ह� रोजगार के नए साधन िमल�गे । म� इस िबल के समथ�न म� अपनी बात कहना 

चाहता ह� ं।  

 महोदया, वष� 1961 म� �थािपत वै�ािनक और औ�ोिगक शोध के िलए वष� 1956 क� 

औ�ोिगक पॉिलसी के सकं�प के तहत इसक� �थापना ह�ई थी । इस िबल के आने से हमार े चार 

�टेट्स- आं� �देश के अमरावती, म�य �देश के भोपाल, असम के जोरहाट और ह�रयाणा के कु��े� 

के नए क� �� को इस कानून के दायर ेम� लाकर उ�ह� रा��ीय मह�व के स�ंथान घोिषत िकया जाएगा । 

इसका बह�त बड़ा फायदा इन इं�टीट्यूट्स म� जो ब�चे पढ़ रह ेह�, उनको िमलेगा । उनके अंदर खशुी 

क� लहर है, लेिकन इन इं�टीट्यूट्स से आज से पहले जो बैचेज िनकले थे, उनके बार ेम� भी यहा ं

�वे�न रजे िकया गया था । उनको भी कैसे इसका फायदा िमले, िनि�त �प से इसके बार े म� भी 

सरकार के स�ंान म� म� अपनी बात लाना चाहता ह� ं। म� िव�िव�ालय और कॉलेज म� राजनीित म� रहा 

ह� ंऔर म�ने बेरोजगार� के िलए रोजगार हेत ुहमेशा आंदोलन िकए ह� । म� रोजगार को लेकर सदन म� भी 

हमेशा अपनी बात रखता ह� ं।  

 महोदया, म� माननीय मोदी जी क� सरकार को ध�यवाद दूगंा िक जबसे सरकार का गठन ह�आ, 

उसके बाद एक से बढ़कर एक अ�छे िबल आए । हम� उ�मीद है िक बेरोजगार� और िकसान� के िलए 

भिव�य म� भी अ�छे िबल आएगें । सबसे पहले धारा-370 और 35 ए ज�री था । उसके बाद राम मंिदर 

का फैसला ज�री था । का�ेंस के लोग, िवशेषकर �ी अधीर रजंन जी खशु हो रहे ह� िक महारा�� म� 

यह हो गया, वह हो गया । उसे छोिड़ए, िकतने �टेट्स से का�ेंस जाने वाली है, आप उसक� िचतंा 
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क�िजए । आपको �यादा खशु होने क� आव�यकता नह� है । हो सकता है िक तीन, चार पािट�यां 

िमलकर, आप लोग वहा ंकुछ कर पाए,ं लेिकन �यादा खशु होने क� आव�यकता नह� है । राज�थान 

और म�य �देश आपके हाथ से कभी भी िनकल सकते ह� । आपको इसक� िचतंा करनी चािहए ।  

 महोदया, रा��ीय िडजाइन स�ंथान� को रा��ीय मह�व के स�ंथान का दजा� िमलने से 

िडजाइन, िश�ा सामािजक तौर पर अिधक समावेशी होगी । इसके अलावा इससे कृिष, �वा��य सेवा 

एव ंप�रवहन सिहत िविभ�न �े�� म� िडजाइन क� ज�रत� को पूरा करने म� भी मदद िमलेगी । आज देश 

को इस बात क� खशुी है िक आज िजन चार स�ंथान� को रा��ीय मह�व का दजा� िदया जा रहा है, वे 

िड�ी, िड�लोमा या सिट� िफकेट नह� द ेसकते थे, �य�िक वे सोसायटी ए�ट के दायर ेम� थे । यह िबल 

पास होने के बाद इस �े� से जड़ेु छा�� को िड�लोमा या िड�ी �ा� होने का अिधकार िमलेगा । ��य� 

व अ��य� �प से रोजगार के साधन बढ़�गे ।  

महोदया, माननीय �धान मं�ी जी क� सोच है िक िजस का�ेंस ने गावं म� अंितम छोर पर बैठे ह�ए 

�यि� के िलए िपछले 70 साल� म� गड्ढे खोदे, उसके िवकास को अव�� िकया, उन गड्ढ� को  

भरकर िवकास क� नई बलंुद इमारत इस देश म� खड़ी कर�गे । आज पता नह� �य� कां�ेस के लोग खशु 

हो रहे ह�? �ी अधीर रजंन जी सोच रह ेह�गे िक दो िदन हमने हाउस म� िवरोध िकया और स�ुीम कोट�  

का फैसला आ गया । आपक� यह खशुी �यादा िदन नह� रहेगी । आप िचतंा मत क�िजए । आपक� 

सरकार नह� चलेगी । वहा ंभी आपसी ख�चतान हो जाएगी । 

सभापित महोदया: कृपया िबल पर चचा� कर� ।  

�ी हनुमान बेनीवाल : महोदया, वैसे तो म� िबल पर बोल रहा था, लेिकन राजनीित पर आ गया । म� 

वापस िबल पर आ रहा ह� ं। म� चाह�गंा िक सरकार �यादा से �यादा ऐसे िबल लाए और म� �धान मं�ी 
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जी से �यि�गत �प से भी आ�ह क�ंगा िक हमार ेस��ल सिव�सेज के अंदर िजतने भी पद खाली ह�, 

उन सब पद� को भरा जाए ।   

�यादा से �यादा �ामीण छा�, जो हमार ेगावं के अंितम छोर पर बैठे ह�, उनको िकस तरह से 

अ�छी िश�ा िमले और कैसे आम आदमी िद�ली और जयपरु म� अपने ब�चे-बि�चय� को पढ़ा सके, 

इस िदशा म� �धान मं�ी जी िचिंतत ह� । पहली बार िकसी ने िचतंा क� है िक गरीब, जो अंितम छोर पर 

बैठा है, उसको अ�छा घर िमले, उसको अ�छी िचिक�सा िमले, उसको अ�छी िश�ा िमले । आज से 

पहले यह िकसी क� सोच नह� थी, तभी तो ये सार ेके सार ेिवधेयक इस सरकार को लाने पड़ रहे ह�, 

पूव�वत� सरकार� नह� ला पाय� ।  

म� इस िबल का समथ�न करता ह� ंऔर सरकार को ध�यवाद देता ह� ंिक वह ऐसे नये-नये िबल 

लेकर आए, िजनसे आम आदमी, गरीब आदमी के िहत� क� रखवाली हो सके । ध�यवाद । 

�ी मलूक नागर (िबजनौर): महोदया, म� आपका आभारी ह� ंिक आपने मझेु बोलने का मौका िदया ।  

 महोदया, िडज़ाइिनगं और फैशिनगं क� बात हो तो हम देखते ह� िक टॉप लेवल, व�ड� लेवल क� 

जगह� पर �ामीण क�चर िदखाई देता है । म� कहना चाहता ह� ं िक �ामीण क�चर अगर िकसी क� 

िडज़ाइन म� िदखता है, चाहे वह कपड़े क� िडजाइन म� हो, िबि�डंग क� िडजाइन म� हो या कालोनी क� 

िडजाइन म� हो, उसको �ो�साहन िमलना चािहए और उसको सरकार क� तरफ से कुछ ऐसे इंस�िटव 

िमले, िजससे उनक� िह�मत बढ़े और हमार ेदेश क� स�ंकृित को बढ़ावा िमले । दूसरा, टॉप लेवल पर 

जाकर जब हम देखते ह�, यह लिुटयंस जोन का इलाका है । जब यह जगह बनी तो इसके आिक� टे�ट 

सर एडवड� लिुटयंस थे । उ�ह�ने पूरी नई िद�ली को िडजाइन िकया, िजसे लिुटयंस जोन कहते ह� । वह 

आिक� टे�ट का नाम था । जब पािल�याम�ट और रा��पित भवन को िडजाइन करने क� बात आयी तो 

सर एडवड� लिुटयंस ने कहा िक मेर ेपास तो वक�  लोड है और उ�ह�ने अपने दो�त को इसके िलए 



26.11.2019  119 

 
बलुाया । एक ऐसी िद�ली क� िडजाइन क� है, लंदन, यूके से भी बेहतर िडजाइन क� है । पूर ेव�ड� म� 

ऐसी जगह कह� देखने को नह� िमलती है । 

म� यह कहना चाहता ह� ंिक हमार ेदेश के जो टेल�ट्स ह�, उनको बढ़ावा िदया जाए और वह बाहर 

जाने क� बजाय, सरकार ऐसा कोई िस�टम कर े िक वह हमार ेदेश म� �क सक�  और जो लोग बाहर 

जाकर, जैसे म�ुबई म� एक आिक� टे�ट िबजॉय जैन ह� । व�ड� क� टॉप यूिनविस�टीज़ को आईवीवाई लीग 

कहते ह�, उनम� व�ड� क� सात टॉप यूिनविस�टीज ह�, जबिक हमार ेदेश क� यूिनविस�टी क� श�ुआत 

पाचं सौ नबंर के बाद होती है । 501 पर अहमदाबाद क� एक यूिनविस�टी आती है । िबजॉय जैन को 

हमार ेदेश क� सरकार �मोट नह� कर पाती है, तालमेल नह� बैठा पाती है । वह ऑ�सफोड�, हाव�ड�  

और िफलाडेलिफया म� ले�चर देने जाते ह� । 

म� आपके मा�यम से सरकार से कहना चाहता ह� ंिक जो हमार ेदेश क� �ितभाए ंह�, उन लोग� 

को अ�ैि�टव पैकेज द� और जो हमार ेदेश क� कालोनी और िबि�डं�स बिढ़या िडजाइन हो रही ह�, उनम� 

उनक� फ�स और र�ेयूटेशन को �यान म� रखकर अ�ै�ट कर�, िजससे वे यह� िडजाइन कर सक�  । आज 

िजस स�जे�ट पर बात हो रही है, इसका बह�त बड़ा दायरा है । करीब 10-11 साल पहले म�ुबई म� 

अ�बानी साहब ने अपने मकान का िडजाइन बनाने क� बात क� तो सर नॉम�न फो�टर ह�, अब तो वे 

लॉड�  ह�, वे आिक� टे�ट ह�, उनको काटें�ट िकया और उ�ह�ने कहा िक म� अपना हवाई जहाज भेज रहा 

ह�,ं आप आ जाइए और मेर ेमकान का िडजाइन कर दीिजए । उनक� ईगो को चोट लगी और उ�ह�ने 

कहा िक अ�बानी साहब, म� अपना हवाई जहाज भेज देता ह�,ं आप आ जाइए और उनका ऑफर 

उ�ह�ने �रजे�ट कर िदया । िम�टर रोजर ह�, वह भी व�ड� फेमस आिक� टे�ट ह� । इसम� इतना �कोप है, 

िजसक� कोई थाह नह� है । सरकार आज जो िबल लेकर आयी है, हम इसका समथ�न करते ह� और 

ध�यवाद देते ह� । लेिकन कुछ चीज� का इसम� एिडशन िकया जा सकता है । 
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 आज हम लोग जहां पर बैठे ह�, वह राजधानी है और राजधानी के एनसीआर िह�से म� मेरठ भी 

आता है । सजंीव बािलयान जी यहा ंपर बैठे ह� । वह मजु�फरनगर से आते ह� । राजे�� अ�वाल जी 

मेरठ से आते ह� । िगरीश च�� जी नगीना से आते ह� । अगर के�� सरकार और �देश क� सरकार 

आपस म� तालमेल बैठाकर मेरठ म� इस इं�टीट्यूट को �थािपत कर दे, तो पि�मी उ�र �देश के लोग� 

को बह�त बड़ा फायदा िमलेगा । म� आपको बह�त ध�यवाद देता ह� ंऔर आपसे यह �ाथ�ना करता ह� ंिक 

इसको मेरठ म� बना िदया जाए । िबजनौर के भी, नगीना के भी, बागपत के भी और पि�मी उ�र �देश 

के ब�च� को इससे बह�त बढ़ावा िमलेगा, लोग� को रोजगार िमलेगा और उनक� तर�क� होगी । उनके 

सामने पूर ेससंार म� काम करने के िलए एक रा�ता खलेुगा । 
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SHRI H. VASANTHAKUMAR (KANYAKUMARI): Madam, today is the 70th 

Constitution Day. The Constitution is a success in India. We are all celebrating 

that success. We are moving a relatively significant Bill because we are declaring 

four National Institutes of Design as institutions of national importance.  

Madam, over the last sixty years, Parliament has declared 134 institutions 

as institutions of national importance. We will add four more institutions this time. 

These 138 institutions should be the pride and jewel of India, not non-existing 

institutions which are declared as Institutes of Eminence. Madam, the 

establishment of National Institute of Design goes back to the Kamraj and Nehru 

period. It is fashionable to decry and criticise the Congress era but most of the 

institutions of science & technology and higher education were established in the 

Congress period. 

 The Government of India asked for recommendations on a training 

programme on design that would serve as an aid to the small industries. That 

would resist the present rapid deterioration of design and quality of consumer 

goods. The Government wanted to explore the problems related to design and to 

make recommendations for a training programme. A design specialist toured 

throughout India and carefully studied many centres of design, handicrafts and 

general manufacturers. 

 The National Institute of Design was set up to improve the design capability 

of India’s small and medium enterprises. I would request the hon. Minister that we 
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need to pay greater attention to the design of our crafts industry. We have a 

throbbing and thriving crafts industry. It has enormous employment potential and 

export potential but this will improve only if our designs improve. Over the last few 

years, we set up National Institutes of Fashion Technology and the Footwear 

Design and Development Centres, but the main crafts, the handicrafts and the 

handlooms remained unattended to from the point of view of design. I would 

request the hon. Minister to pay greater attention to crafts. 

 Let the students who enter NIDs have the option of specialisation in craft 

design because unless you are going to upgrade the traditional handicrafts and 

artisanal skills, you are not going to be able to expand employment opportunities 

and exports. So, I think the focus on craft is needed. Social innovation at the 

grassroots level is very, very important. I think the NID which has done excellent 

work is well equipped to handle the challenges. 

 Design in this country is unique in its insight, in its quality and in the depth 

and width of its thinking. The famous phrase of the Gita refers to a man’s right to 

work but never to the fruits. I wish the Government to explore the existing symbols 

of India. 

 I request the Government to come forward to set up a new National 

Institute of Design in my constituency, Kanyakumari, the tip of India to expand 

employment, to expand exports and deepen the roots of social innovation. 
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In 1954, Shri Kamraj was the Chief Minister of Tamil Nadu. He studied only 

till 6th standard. In Kanyakumari, there were two mountains from where water 

could not pass. The man who studied till 6th standard, Shri Kamraj, designed and 

constructed the Mathur Bridge to link those two mountains at the height of 120 ft. 

Even the engineers refused to construct that bridge because that was not 

possible.  

While walking on this bridge, one will find that, on the one side, there is 

running water and, on the other side, people can walk. 

All engineers told him that it was not possible. But the man who ruled Tamil 

Nadu for nine years, Shri K. Kamaraj, constructed the bridge. It is now called 

Mathur Thotti Palam. Now, people are coming from all over the world, engineers 

are coming from all over the world to see how a man has constructed this bridge. 

 So, we, as the people of Congress and also as Kamaraj’s people, are 

always working hard. We want more help from the Government to develop Tamil 

Nadu as well as Kanyakumari. 

 Thank you very much. 
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�ी राम�ीत मडंल (झझंारपुर): सभापित महोदया, म� इस िबल के समथ�न म� खड़ा हूॅ ं । रा��ीय 

िडजाइन स�ंथान के साथ उ�ोग जगत क� भागीदारी पूण�तया आव�यक है, �य�िक अंतत: िडजाइिनंग 

उपभो�ाओ ंके िलए ही होती है । स�ंथान� म� सगंत �े� के सकंाय म� सधुार करने क� आव�यकता है । 

शैि�क जगत और िव�िव�ालय के िवचार� के साथ ही, िविभ�न �े�� के कलाकार� से सहायता, 

सहयोग तथा िवचार भी �ा� िकए जाते ह� । हमार ेिश�प उ�ोग के िडजाइन पर अिधक �यान देने क� 

आव�यकता है । �धान िडजाइनर के साथ ही, वेतनमान के उ�चतम िनधा�रण के उ�े�य से पजंीयक 

का पद भी �दान िकया जाए । ओिडशा, नालंदा, िबहार और तिमलनाडु क� कलाओ ंको �ो�साहन देने 

क� आव�यकता है ।  

महोदया, आईआईटी, आईआईएमएस, आईआईएससी, आिद जैसे �ित�ा के रा��ीय 

स�ंथान� के िलए ही िव� पोषण क� ज�रत है । म� िबहार रा�य म� भी एक रा��ीय िडजाइन स�ंथान 

खोलने क� अनमुित क� मागं करता हूॅ ं। 

उ�पाद� और सेवाओ ंक� गणुव�ा सधुारने म� िडजाइन के बढ़ते मह�व को समझते ह�ए और 

उससे देश के आिथ�क तथा औ�ोिगक िवकास को गित �दान करने के िलए भारत सरकार ने फरवरी, 

2007 म� रा��ीय िडजाइन नीित (एनडीपी) क� �वीकृित दी थी । िडजाइन सबंधंी िश�ा सामािजक �प 

से समावेशी बन सके और कृिष, �वा��य देखभाल, प�रवहन, �ामीण आवास, �ामीण और शहरी 

�व�छता सिहत भारतीय अथ��यव�था के अनेक अ�य �े�� म� िडजाइन सबंधंी आव�यकताओ ं पर 

�यान िदया जा सके । इससे �ितभा कौशल और �िश�ण के साथ रा�� और िव� को सेवा �दान 

करने के िलए उ�च �तरीय कौशल वाली �म शि� तैयार करने म� भी सहायता िमलेगी । इसके 

अित�र�, रणनीितक दूरदिश�ता और मानव केि��त �ि�याओ ं जैसी मह�वपूण� िडजाइन पहल� के 
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मा�यम से हमारी धरती को बचाए रखने के िलए सतत् िवकास ल�य� क� �ाि� म� सहायता िमलेगी । 

�लोबल वािम�ग क� बात करते ह�, इसम� भी मदद िमलेगी ।  

महोदया, देश के िविभ�न �े�� म� नए नेशनल इं�टीट्यूट ऑफ िडजाइन क� �थापना 

इं�टीट्यूशन ऑफ नेशनल इ�पॉट�स क� तरह िकए जाने से िडजाइन के �े� म� अ�यिधक कुशल 

�मबल तैयार करने म� मदद िमलेगी । इससे िश�प, हथकरघा, �ामीण तकनीक, लघ,ु मंझोले एवं बड़े 

उ�म� के िलए �थायी िडजाइन ससंाधन उपल�ध कराते ह�ए ��य� और अ��य� तौर पर रोजगार के 

अवसर सिृजत ह�गे । साथ ही, इससे �मता, द�ता एवं स�ंथान िनमा�ण के िलए िविभ�न काय��म� को 

भी बल िमलेगा । ध�यवाद । 
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Thank you, Madam, 

for allowing me to speak. Actually, all the illustrious Members of this House have 

spelt out on this issue in such an elaborate manner, I think, nothing much could 

be added further. However, I would like to say that it is really a beautiful subject, 

which is called ‘design’. If you see, the entire existence of the universe, of the 

human being, is based on design. The nature has been designed by the supreme 

being. 

It is said that Vishwakarma created the world.  He was a great designer. In 

each and every aspect of our life, everything is designed. Our birth is designed. 

Our way of life is designed. We cannot go beyond the design. 

 I would like to draw the attention of the hon. Minister to the Financial 

Memorandum. It is estimated that there would be an expenditure of approximately 

Rs. 434 crore for the establishment of these institutes. Accordingly, a sum of Rs. 

434 crore was sanctioned during the Twelfth Plan; non-recurring expenditure is 

estimated at Rs. 336.72 crore and recurring expenditure is estimated at Rs. 97.28 

crore. My question is this. 

आपको चार इं�टीट्यूट्स बनाने ह� और आप इन चार इं�टीट्यूट्स म� 474 करोड़ �पये बाटं 

दीिजएगा तो एक-एक इं�टीट्यूट को �यादा से �यादा 100 करोड़ �पये के आस-पास िमलेगा । यह 

�या हाथी के पेट म� इलायची के दाने के बराबर नह� होता है । एक-एक इं�टीट्यूट के िलए 100 करोड़ 

�पये म� �या होगा? कल पेपर म� देखते थे िक कह� िह�द�ुतान के िकसी रा�य म� सरकार बदलने के 
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िलए … *जब िह�द�ुतान के एमएलए के भाव … * लेकर आप एक-एक इं�टीट्यूट को दान करते ह� 

और कहते ह� िक म�ने बह�त कुछ कर िदया । इससे म� सहमत नह� ह� ं। …(�यवधान) 

माननीय सभापित  : गणेश जी, बैठ जाइये । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : इसिलए म� चाहता ह� ँ िक इसम� और �यादा रािश दी जानी चािहए, और 

�यादा रािश का इंतजाम कर देना चािहए । अगर आप सही ढंग से इन इं�टीट्यूट्स को बनाना चाहते 

ह�, �य�िक आप इनको िकस पर छोड़ रहे ह�? After the institutes become fully operational 

and start generating revenues through fees and consultancy income, dependence 

on Government grants for recurring expenditure will gradually reduce. 

आपको यह लग रहा है िक इं�टीट्यूट बनाते ही यह कमाना श�ु कर देगा, फ�स लाएगा, 

कंस�ट�सी इनकम करने लगेगा । इनका सरकार पर िनभ�र करना कम हो जाएगा, लेिकन इसके 

म�ेनज़र अगर आप इन इं�टीट्यूट्स को रािश �दान करने म� कंजूसी कर�गे तो आपका जो मकसद है, 

यह मकसद पूरा होने क� स�भावना नह� है । It has an enormous potential for generating 

jobs and employment. That is why my suggestion is that you should infuse more 

funds into these institutes. मेर ेबगंाल के एक साथी ने कहा िक बगंाल म� एक ऐसा इं�टीट्यूट 

होना चािहए । म� इससे सहमत ह�,ँ �य�िक हमार ेइतने बड़े देश म� यह नेशनल इं�टीट्यूट िडजाइन, 

इसका अगर आप सही ढंग से इ�तेमाल करना चाहते ह� तो इनको और िव�ततृ �प से सार ेरा�य� को 

देना चािहए । 

                                                           
* Not recorded. 
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16.58 hrs      (Hon. Speaker in the Chair) 

सार ेरा�य� म� न हो, कोई �पु, ई�टन� इंिडया म� कुछ नह� है । नॉथ� ई�टन� इंिडया म� जोरहाट म� 

िदया है, लेिकन ई�टन� इंिडया इतना बड़ा ज़ोन है, उसम� िकसी जगह यह िडजाइन इं�टीट्यूट नह� है । 

एक आपने आं� �देश म� िदया है । ठीक है, इसम� हम� कोई आपि� नह� है । एक नह�, दो दीिजए, सौ 

दीिजए, लेिकन ई�टन� इंिडया इतना बड़ा ज़ोन है । आपके बगल म� ओिडशा है । हमार ेमं�ी जी ओिडशा 

के ह� । झारखंड है, िबहार है, बगंाल है । कुल िमलाकर वहा ंएक िडजाइन इं�टीट्यूट होना चािहए । मझेु 

लगता है िक हमार ेमं�ी जी भी हम� सपोट�  कर रहे ह� । 

 म� दूसरी बात यह कहना चाहता ह�,ँ हमार ेिम� शिश थ�र जी ने भी यह बात उठाई िक नेशनल 

इं�टीट्यूट इ�पोट�स के तौर से, एिमन�स के तौर से इसका डेिफनेशन �या होगा? इसका पैरामीटर, 

आज तक �प�ीकरण नह� हो रहा है । आप कह रहे ह� िक हम इन इं�टीट्यूट्स को और �यादा मौका 

दे रहे ह�, �य�िक यह पहले सोसायटी ए�ट म� था, अभी इससे आगे िनकल कर िड�ी और िड�लोमा 

देने का मौका िमलेगा । म� इस िवषय पर जानना चाहता ह�,ं आप जानते ह� िक िजयो इं�टीट्यूट म� 

इनका कोई ए�सील�स नह� था । कभी कोई �टूड�ट भत� नह� ह�आ था, लेिकन िजयो इं�टीट्यूट को 

कैसे नेशनल इं�टीट्यूट ऑफ इ�पोट�स और एिमन�स बना िदया गया, यह बड़ा सवाल है । िजयो 

इं�टीट्यूट के साथ �या सबंधं है िक यह िजयो इं�टीट्यूट, कोई �टूड�ट नह� है, कोई ढाचंा नह� है, 

कुछ नह� है, लेिकन नेशनल इं�टीट्यूट ऑफ एिमन�स बना िदया गया । 

17.00 hrs 

ये दो-तीन म�ेु ह� । म� आपको यह सलाह देना चाहता ह� ँ िक आप �ाइवेट इंड��ी को इसम� 

शािमल क�िजए । अगर इंड��ी के साथ आपके इं�टीट्यूट का तालमेल अ�छा होगा, तो आपको लाभ 

होगा और यह िह�द�ुतान के िलए और अ�छा होगा । जब इंड��ी इसम� शािमल हो जाएगी, तो इसे 
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according to the needs of the consumers आगे जाने का मौका िमलेगा । आप जानते ह� िक 

िडजाइन के ऊपर वष� 2007 म� यह �ा�ट पॉिलसी बनी थी । आज वष� 2019 आ गया है, इसिलए इस 

�ा�ट पॉिलसी म� थोड़ा ओवरहॉिलंग करना ज�री है । इसम� और थोड़ा नई-नई चीज� शािमल करने 

क� ज�रत है । हम चाहते ह� िक हमार ेिह�द�ुतान म� जो ‘�ै�स’ है, हर रा�य म� अलग-अलग ‘�ै�स’ है, 

म� इसका वण�न यहा ँनह� करना चाहता ह� ँ। इसको क�टमाइज करके, हर रीजन क�, हर �टेट क� जो 

‘�ै�स’ है, इस िडजाइन इं�टीट्यूट के दौरान उसको आप और �मोट क�िजए । इसके साथ ही िवदेश 

म� भी हमारी बह�त सारी ए�बेसीज ह� । िवदेश म� हमारा बह�त सारा इं�ा���चर है । हर देश म� हमारी जो 

ए�बेसी है, उस ए�बेसी को इसम� शािमल क�िजए, जो हमार ेइस ‘�ै�स’, िडजाइन को दिुनया भर म� 

�मोट कर सक�  । इ�ह� बात� के साथ म� अपनी बात समा� करता ह� ँ। नम�कार । 

माननीय अ�य� : माननीय मं�ी जी ।  

एक माननीय सद�य : महोदय, इसे पास करा दीिजए ।  

माननीय अ�य� : ऐसे नह� । माननीय मं�ी जी जवाब द�गे । आप सिुनए ।  

वािण�य और उ�ोग म�ंालय म� रा�य म�ंी (�ी सोम �काश): महोदय, म� ध�यवादी ह� ँिक बह�त 

सार ेम�बस� ने इस पर चचा� क� है ।…(�यवधान)  

माननीय अ�य� : माइक अपने आप चालू हो जाता है । माननीय सद�य, आप िचतंा मत क�िजए । 

…(�यवधान) 

SHRI SOM PARKASH: Hon. Speaker, Sir, I am grateful to the hon. Members 

who have participated in the discussion. As many as 21 hon. Members have 
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participated in the discussion and have given their valuable suggestions, which I 

really appreciate. 

 Sir, the National Design Policy was passed by the Government in the year 

2007. With a view to impart quality education in design, it was decided to 

establish four more National Institutes of Design on the pattern of NID-

Ahmedabad. The Ahmedabad Institute has already been declared as the institute 

of national importance. It is only by way of legislation that the Parliament can 

declare any institute for scientific or technical education as an institute of national 

importance, as per the requirement under Entry 64 of the Union List of the 

Seventh Schedule of the Constitution of India. 

महोदय, जो हमने चार नए इं�टीट्यूट्स सैटअप िकए ह�, उनको नेशनल इ�पॉट�स इसिलए दी 

जा रही है, �य�िक उनका �ट�डड� वही होगा, जो नेशनल इं�टीट्यूट ऑफ िडजाइन, अहमदाबाद का   

है । नेशनल इं�टीट्यूट ऑफ िडजाइन, अहमदाबाद के िलए सभी ने कहा है, उधर से भी एक माननीय 

सद�य बोल रह ेथे िक हम इस पर गव� करते ह� िक हमारा इं�टीट्यूट सबसे बिढ़या है, व�ड� �लास 

इं�टीट्यूट है । उसी पैटन� पर ये चार इं�टीट्यूट सैटअप िकए जा रह ेह�, उनको नेशनल इं�टीट्यूट 

ऑफ नेशनल इ�पॉट�स इसिलए िड�लेयर िकया जा रहा है िक इन सार ेइं�टीट्यूट्स क� इ�पॉट�स हो । 

जो ए��ी 64 ऑफ दी यूिनयन िल�ट है, सेवंथ शेड्यूल ऑफ दी का�ंटीट्यूशन, उसके मतुािबक ये 

नेशनल इं�टीट्यूट ऑफ नेशनल इ�पॉट�स बन सक�  ।  
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महोदय, हमने चार इं�टीट्यूट्स सैटअप िकए ह� । नेशनल इं�टीट्यूट ऑफ िडजाइन, म�य 

�देश, भोपाल म� है । नेशनल इं�टीट्यूट ऑफ िडजाइन, आ�� �देश, अमरावती म� है । इसका �थम 

बैच वष� 2015 म� श�ु िकया गया था । नेशनल इं�टीट्यूट ऑफ ह�रयाणा, कु��े� म� है । वष� 2016-

17 म� इसक� फ�ट� �लास श�ु क� गई थी । चौथा, नेशनल इं�टीट्यूट ऑफ िडजाइन, असम, 

जोरहाट म� है, जो वष� 2019-20 म� श�ु िकया गया था ।   

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I need one 

clarification. What was the criteria under which it decides …(Interruptions) 

माननीय अ�य�: आप �र�लाई के बाद �� पूछ लेना । �र�लाई के बाद म� आपको मौका द ेदूगंा । 

…(�यवधान) 

�ी सोम �काश: सर, चार� इं�टीट्यूट्स श�ु कर िदए गए ह� । आं� �देश के अमरावती म� जो 

इं�टीट्यूट है, वहा ंके फ�ट�  बैच के िव�ाथ� इस साल िदस�बर म� �ैजएुट ह�गे और उ�ह� उसक� िड�ी 

दी जाएगी । उ�ह� हम िड�ी �दान कर सक� , इसिलए यह िबल लाया गया है । Only by declaring 

this Institute as an Institute of National Importance, we can do it.  At present, 

these are established under the Societies Registration Act, 1860 and these 

Institutes have no power to grant degrees. जो चार इं�टीट्यूट्स ह�, इनके िलए एक कॉमन 

से��ल ए�जाम होता है । उसी के �ू इसम� एडिमशन देते ह� । इसके िलए एक नेशनल लेवल पर 

सेले�शन टे�ट होता है और िडज़ाइन ए�ड ए�टीट्यूड टे�ट होता है । जो अहमदाबाद का इं�टीट्यूट 

है, उसी क� तरह का सेम िसलेबस इन सार ेइं�टीट्यूट्स का है ।  
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सर, शिश थ�र जी जो बात कर रहे थे िक इनका �टै�डड� �या होगा तो इनका वही �टै�डड� 

होगा जो गजुरात के इं�टीट्यूट का है । इनका वही िसलेबस है, वही सेले�शन का ढंग है । इसिलए ये 

इं�टीट्यूट्स उसके बराबर के ह�गे । 

 The Government wants to make this Institute a hub of exports and 

outsourcing of design and for preparation of platform for creative design and 

development.  At present, new NIDs have been set up and ये जो सार ेइं�टीट्यूट्स ह�, 

ये �टाट� हो चकेु ह� । The ones in Andhra Pradesh and Haryana are working in transit 

camps. सर, ये दोन� इं�टीट्यूट्स वष� 2015-16 और 2016-17 म� श�ु िकए गए थे । The NID at 

Bhopal and NID at Jorhat have commenced from the academic session 2019-20. 

 सर, ये जो चार� इं�टीट्यूट्स श�ु िकए जा रहे ह�, इनका मकसद यही है िक इनम� एक �टै�डड� 

एजकेुशन दी जाए और िडजाइन म� पा� का नाम हो । ‘मेड ए�ड िडजाइन इन इंिडया’ का जो कॉ�से�ट 

है, उसे लेकर हम चाहते ह� िक ये इं�टीट्यूट्स बन� । 

 मेरी �र�वे�ट है िक इन चार� इं�टीट्यूट्स से सबंिंधत जो अम�डम�ट िबल लाया गया है, इसे 

पास कर� तािक हम इनके िव�ािथ�य� को िड�ी �दान कर सक�  । 

डॉ. शिश थ�र : सर, जवाब िदया गया, पर जवाब पूण� नह� है ।…(�यवधान) 

Sir, when I asked you what makes an Institute of National Importance, you 

said that ‘if it is like the one in Ahmedabad’.  But by what yardstick do you decide 

it?  How do you measure the criteria of excellence that merits the term ‘Institute of 

National Importance’?  Your Government since 2014 has raised the number of 

Institutes of National Importance from 40 to 95.  On what basis has it been done?  

Can this Parliament, just by giving the words, confer quality, can it improve the 
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faculty, can it guarantee a world class curriculum, can it produce learning 

outcomes?  What we need is some measurable standards.  The Committee on 

HRD way back in 2014 also called for measurable criteria and yardsticks on the 

basis of which the term ‘Institute of National Importance’ can be earned.  We are 

just passing a Bill and conferring this title but how are they earning it?  What are 

they doing specifically, what yardsticks are they attaining to be able to earn this 

title?   That is a very important issue to which you have not replied.  You cannot 

say that an institute is of national importance because it is of national importance.  

Fine, but how do we measure that?  This is my question, Mr. Minister.   

�ी सोम �काश: सर, नेशनल िडजाइन पॉिलसी वष� 2007 म� पास क� गई थी, जब का�ेँस क� 

सरकार थी । उ�ह�ने यह कहा था िक अहमदाबाद के इं�टीट्यूट क� तरह चार इं�टीट्यूट्स खलुने 

चािहए । उसी के मतुािबक ये इं�टीट्यूट्स खोले गए ह� । अहमदाबाद के इं�टीट्यूट का जो �टै�डड� है, 

उसी के �टै�डड� के ये इं�टीट्यूट्स ह�गे । इनम� वही �वािलटी होगी । 

माननीय अ�य�: �� यह है: 

“िक रा��ीय िडजाइन स�ंथान अिधिनयम, 2014, रा�य सभा �ारा यथापा�रत,  

 का सशंोधन करने वाले िवधेयक पर िवचार िकया जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : अब सभा िवधेयक पर खंडवार िवचार करगेी  । 
 �� यह है : 

  “िक खंड 2 से 4 िवधेयक का अंग बन� ।” 

��ताव �वीकृत ह�आ । 

खंड 2 से 4 िवधेयक म� जोड़ िदए गए । 
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Clause 5                  Amendment of Section 3 

माननीय अ�य�: �ो. सौगत राय,  �या आप सशंोधन स�ंया 1 ��ततु करना चाहते ह�? 

�ो. सौगत राय (दमदम): महोदय, म� सशंोधन स�ंया 1 ��ततु नह� करना  चाहता ह� ं। 

माननीय अ�य� : �ी एन.के. �ेमच��न – उपि�थत नह�  । 

 �� यह है : 

  “िक खंड 5 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 

खंड 5 िवधेयक म� जोड़ िदया गया । 

 

Clause  6      Substitution of Section 4 

माननीय अ�य�: �ो. सौगत राय,  �या आप सशंोधन स�ंया 2 से 5 ��ततु करना चाहते ह�? 

PROF. SOUGATA  RAY: Sir, I am not moving amendment Nos. 2 and 3. But I am 

moving my amendments No. 4 and 5. 

 I beg to move: 
 ‘Page 3, for  lines 7 and 8,-- 

Substitute “(4) Any institute may establish an Institute Campus in the States 
with a population over two crores as per last census within a span of five 
years”.        (4) 
 
‘Page 3, line 9,-- 

 after  “Ahmedabad” 
 insert  “in the State of Gujarat”.’     (5) 
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माननीय अ�य�: अब म� �ो. सौगत राय �ारा खंड 6 म� ��ततु सशंोधन स�ंया 4 और 5 को सभा के 

सम� मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

माननीय अ�य� : �� यह है : 

  “िक खंड 6 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 

खंड 6 िवधेयक म� जोड़ िदया गया । 

 

Clause 7          Amendment of Section 5 

माननीय अ�य�: �ो.सौगत राय,  �या आप सशंोधन स�ंया 6 और 7 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY : Sir, I am not moving  amendment No. 6.  But I am 

moving  amendment No. 7. 

 I beg to move: 
 ‘Page 3, line 29,-- 
 after  “Madhya Pradesh,” 
 insert  “West Bengal,”.’      (7) 
 

माननीय अ�य�: अब म� �ो. सौगत राय �ारा खंड 7 म� ��ततु सशंोधन स�ंया 7 को सभा के सम� 

मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 
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माननीय अ�य� : �ी एन.के. �ेमच��न – उपि�थत नह� । 

 �� यह है : 
  “िक खंड 7 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 7 िवधेयक म� जोड़ िदया गया । 

खंड 8 से 31 िवधेयक म� जोड़ िदए गए । 
 

Clause  32              Amendment of Section 39 

माननीय अ�य�: �ो. सौगत राय,  �या आप सशंोधन स�ंया 8 ��ततु करना चाहते ह�? 

PROF. SOUGATA  RAY: Sir, I am moving amendment No. 8. 

 I beg to move: 
 ‘Page 5, line 7 

after  “Madhya Pradesh,” 
 insert  “West Bengal,”.’      (8) 
 
माननीय अ�य�: अब म� �ो. सौगत राय �ारा खंड 32 म� ��ततु सशंोधन सं�या 8 को सभा के सम� 

मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �ी एन.के. �ेमच��न – उपि�थत नह�  । 

 �� यह है : 

  “िक खंड 32 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 

खंड 32 िवधेयक म� जोड़ िदया गया । 
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Clause 33        Amendment of Section 40 

माननीय अ�य�: �ो. सौगत राय, �या आप सशंोधन स�ंया 9 और 10 ��ततु करना चाहते ह�? 

PROF. SOUGATA RAY :  Sir, I am not moving amendment No. 9. But I am 

moving amendment No.10. 

 I beg to move: 
 ‘Page 5, line 17,-- 

after  “Madhya Pradesh,” 
 insert  “West Bengal,”.’      (10) 
 

माननीय अ�य�: अब म� �ो. सौगत राय �ारा खंड 33 म� ��ततु सशंोधन स�ंया 10 को सभा के 

सम� मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �ी एन.के. �ेमच��न – उपि�थत नह� । 

 �� यह है : 

  “िक खंड 33 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 

खंड 33 िवधेयक म� जोड़ िदया गया । 
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Clause 34          Insertion of  a new Schedule 

माननीय अ�य�: �ो. सौगत राय,  �या आप सशंोधन स�ंया 11 ��ततु करना चाहते ह�? 

PROF. SOUGATA  RAY: Sir, I am moving amendment No. 11 on which I will 

seek a division. 

 I beg to move: 

 ‘Page 5, after line 34, insert,-- 

 “2A.  West  The National Institute of   National  

  Bengal Design, Dum Dum, a society  Institute of 

    registered under the    Design, 

    Societies Registration Act, 1860 West Bengal.”’  

           (11)  

माननीय अ�य�: �� यह है:  

 “प�ृ 7, पिं� 11 के 
प�ात,   2क. पि�म 
बगंाल 
 

    

 

 

अंत: �थािपत कर� ।  

 

   सोसाइटी रिज��ीकरण    
अिधिनयम, 1860 के अंतग�त 
रिज��ीकृत एक सोसाइटी 
रा��ीय िडजाइन स�ंथान, 
दमदम 
 

 

रा��ीय िडजाइन  

स�ंथान, पि�म  

बगंाल ।” 

 

 

(11) 
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PROF. SOUGATA  RAY: Sir, I demand Division.  It will be proved who is for West 

Bengal and who is anti-West Bengal. 

माननीय अ�य� : लॉबीज़ ि�लयर कर दी जाए ं। 

लॉबीज़ ि�लयर हो गई ह�  ।   

महासिचव  ।  

ANNOUNCEMENT  RE: AUTOMATIC VOTE  RECORDING  SYSTEM  

महासिचव: माननीय सद�य� का �यान म� �वचािलत मतदान �रकािड�ग �णाली के सचंालन से 

सबंिंधत िब�दओु ंक� ओर आकृ� कराना चाह�गंी । मतदान आरभं होने से पूव� ��येक माननीय सद�य 

को अपना �थान ही �हण करना चािहए और उसी �थान से बटन को �ेस करना होगा । जब माननीय 

अ�य� ‘अब मतदान’ बोल�गे तो म� मतदान का बटन एि�टवेट क�ंगी िजसके प�ात् माननीय अ�य� 

के आसन के दोन� ओर िड�पले बोड� के ऊपर लाल ब�ब जल�गे और इसके साथ-साथ ग�ग क� �विन 

भी सनुाई देगी  । मतदान के िलए माननीय सद�य केवल ग�ग क� �विन के प�ात् ही दोन� बटन एक 

साथ दबाएगें । म� इसको पनु: दोहराना चाह�गंी िक केवल ग�ग क� �विन के बाद ही दोन� बटन दबाए ं। 

��येक माननीय सद�य के सामने हेडफोन �लेट पर लगा बटन और सीट क� डे�क के सबसे ऊपर 

लगे तीन बटन� म� से कोई एक बटन – ‘हां’ के िलए हरा रगं है, ‘नो’ के िलए लाल रगं है और मतदान म� 

भाग न लेने के िलए पीला रगं है । ग�ग �विन दूसरी बार सनुाई देने तक और �लाजमा िड�पले के ऊपर 

लगे लाल रगं के ब�ब� के बझुने तक, िजसक� अविध दस स�कड है, दोन� बटन को �ेस िकए रखना 

अिनवाय� है । माननीय सद�य कृपया नोट कर� िक उनके मत दज� नह� ह�गे यिद पहली ग�ग साउंड 

सनुने के पहले ही वह बटन दबा द�गे । ग�ग साउंड सनुने के बाद ही बटन दबाए ंऔर दूसरी ग�ग साउंड 

सनुने तक दोन� बटन एक साथ �ेस करके रख� । माननीय सद�य माननीय अ�य� के आसन के दोन� 
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तरफ �थािपत िड�पले बोड� पर अपना मत देख सकते ह� । मत अगर रिज�टर नह� ह�आ है तो पच� के 

मा�यम से बाद म� मतदान क� मागं कर सकते ह� । ध�यवाद ।  

माननीय अ�य�: �� यह है:  

 “प�ृ 7, पिं� 11 के 

प�ात,   2क. पि�म 

बगंाल 

 

    

 

अंत: �थािपत कर� । 

 

सोसाइटी रिज��ीकरण 

अिधिनयम, 1860 के अंतग�त 

रिज��ीकृत एक सोसाइटी 

रा��ीय िडजाइन स�ंथान, 

दमदम 

 

 

रा��ीय िडजाइन  

स�ंथान, पि�म  

बगंाल ।” 

 

 

 (11) 

 

 

लोक सभा म� मत िवभाजन ह�आ: 
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DIVISION     AYES     17.20hrs 

Ali, Kunwar Danish  

Behanan, Shri Benny  

Chowdhury, Shri Adhir Ranjan  

 Dastidar,  Dr. Kakoli Ghosh  

 Eden, Shri Hibi  

*Gill, Shri Jasbir Singh 

Kuriakose, Adv. Dean  

Mondal, Shri Sunil Kumar  

Mondal, Shrimati Pratima  

Muraleedharan , Shri K.  

Navaskani , Shri K.  

Patil, Shri Shriniwas Dadasaheb  

*Ramalingam, Shri S.  

Ranjan, Dr.  R. K.  

Ray, Prof. Sougata  

Roy, Shrimati Mala  

Sao, Shri Arun  

Selvaraj, Shri M.  

                                                           
* Voted through slip. 
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Senthilkumar  S. , Shri DNV   

Sharma, Shri Kuldeep Rai  

Sudhakaran,  Shri K.  

Suresh, Shri Kodikunnil  

Tewari, Shri Manish   

Tharoor, Dr. Shashi  

*Vasanthakumar, Shri H.  

*Velusamy, Shri P.  

Vishnu Prasad, Dr. M. K.  

 

 

 

 

 

 

  

                                                           
* Voted through slip. 
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NOES 

Agrawal, Shri Rajendra  

Ajgalley, Shri Guharam  

Baghel, Shri Vijay  

Baheria, Shri Subhash Chandra  

Balyan, Dr. Sanjeev   

Beniwal, Shri Hanuman  

Bhabhor, Shri Jasvantsinh Sumanbhai  

Bhargava, Shri Ramakant  

Bhatt, Adv. Ajay  

Bhatt,  Shrimati Ranjanben  

'Bhole', Shri Devendra Singh  

*Bisen, Dr Dhal Singh  

Bista, Shri Raju  

Chandel, Kunwar Pushpendra Singh  

Chatterjee, Shrimati Locket  

Chaudhary, Shri P. P.  

*Chaudhary, Shri Pankaj  

                                                           
* Voted through slip. 
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Choudhary, Shri Bhagirath  

Damor, Shri Guman Singh  

Das, Shri Pallab Lochan  

Devarayalu, Shri Lavu Srikrishna  

Devi, Shrimati Rama  

Dubey, Dr. Nishikant  

Duggal, Sushri Sunita  

Gaddigoudar, Shri P. C.  

Gandhi, Shri Feroze Varun  

Gangwar, Shri Santosh Kumar  

Gao, Shri Tapir  

Geetha Viswanath, Shrimati  Vanga  

Ghosh, Shri Dilip  

Gogoi, Shri Topon Kumar  

Goswami, Shri Dulal Chandra  

*Gupta, Shri Sangam Lal  

Hembram, Shri Kunar  

Jadav, Dr. Umesh G.  

Jadon, Dr. Chandra Sen  

                                                           
* Voted through slip. 
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Joshi, Prof. Rita Bahuguna  

Joshi, Shri Pralhad  

Jyoti, Sadhvi Niranjan  

Kachhadiya, Shri Naranbhai  

Kapoor, Shri Kishan  

Kashyap, Shri Dharmendra  

Kaushik, Shri Ramesh Chander  

Kishan, Shri Ravi  

Kotagiri, Shri Sridhar  

Kumar, Dr Virendra  

Kumar, Shri P. Raveendranath   

Kushwaha, Shri Ravindra  

Maharaj, Dr. Swami Sakshiji  

*Majumdar,  Dr. Sukanta  

Meena, Shrimati Jaskaur  

Meghwal, Shri Arjun Ram  

Mishra, Shri Janardan  

Munjapara , Dr. (Prof.) Mahendra  

                                                           
* Voted through slip. 
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Murmu, Shri Khagen  

Naik, Shri Raja Amareshwara  

Oja, Shrimati Queen  

Pal, Shri Jagdambika  

Parkash, Shri Som  

Paswan, Shri Kamlesh  

Patel, Dr.K.C.  

Patel, Shri Hasmukhbhai Somabhai  

*Patel, Shri Parbatbhai Savabhai  

Patel, Shrimati Sharda  Anil  

Patel (Bakabhai), Shri Mitesh  

Pramanik, Shri Nisith  

Rathod, Shri Ratansinh Magansinh  

Rathva, Shrimati Gitaben V.  

Roy, Dr. Rajdeep  

Sarangi, Shri Pratap Chandra  

*Sarkar,  Dr. Subhas  

Sarkar, Shri Jagannath  

                                                           
* Voted through slip. 
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Saruta, Shrimati Renuka Singh  

Satyavathi,  Dr. Beesetti Venkata  

Shah, Shrimati Mala Rajya Laxmi  

Sharma, Shri Jugal Kishore  

Sharma, Shri Ram Swaroop  

Shejwalkar, Shri Vivek Narayan  

Shetty, Shri Gopal  

Singh, Dr. Satya Pal  

*Singh, Shri Arjun  

Singh, Shri Brijbhushan Sharan  

Singh, Shri Brijendra  

Singh, Shri Dushyant  

Singh, Shri Ganesh  

Singh, Shri Giriraj  

Singh, Shri Pradeep Kumar  

Singh, Shrimati Kavita  

Singh (Raju Bhaiya), Shri Rajveer  

Solanki, Dr. (Prof.)  Kirit Premjibhai    

                                                           
* Voted through slip. 
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Soni, Shri Sunil Kumar  

Suresh, Shri Nandigam 

Tamta, Shri Ajay  

Tomar, Shri Narendra Singh  

Tripathi, Dr. Ramapati Ram  

Uikey, Shri Durga Das  

Vardhan, Dr. Harsh  

Vasava, Shri Parbhubhai Nagarbhai  

Verma, Shri Bhanu Pratap Singh  

Yadav, Shri Ram Kripal 

 

ABSTAIN 

Nil 
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माननीय अ�य�: शिु�* के अ�यधीन मत िवभाजन का प�रणाम यह है:   

  हा:ँ 23 
 नह�:  93 
 अनपुि�थतः    0 

��ताव अ�वीकृत ह�आ । 

माननीय अ�य�: �ी एन. के. �ेमच��न-उपि�थत नह� ।  

                        �ी कोडीकु�नील सरुशे, �या आप सशंोधन स�ंया 17 ��ततु करना चाहते ह�? 

SHRI  KODIKUNNIL SURESH: Sir, I beg to move: 

Page 5, after line 45, insert, - 

“6. Kerala The National 
Institute of Design, 
Kerala, a Society 
registered under 
the Societies 
Registration Act, 
1860. 

National Institute of    
Design, Kerala.”.      

                                          
                                            
 
 
                                        (17) 

 

माननीय अ�य� : अब म� �ी कोडीकु�नील सरुशे �ारा खंड 34 म� ��ततु सशंोधन स�ंया 17 को 

सभा के सम� मतदान के िलए रखता ह� ं। 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

                                                           
* The Following Members also recorded their votes through slips. 
Ayes :23+S/Shri Jasbir Singh Gill, S.Ramalingam, H. Vasanthakumar and P.Velusamy =27 
Noes : 93+Dr. Dhal Singh Bisen, S/Shri Pankaj Chaudhary, Sangam Lal Gupta, Dr. Sukanta Majumdar, Shri Parbatbhai 
Savabhai Patel, Dr. Subhash Sarkar and Shri Arjun Singh  =100 
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माननीय अ�य� : �� यह है : 

“िक खंड 34 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
खंड 34 िवधेयक म� जोड़ िदया गया । 

“खंड 1, अिधिनयमन सू� और िवधेयक का पूरा नाम िवधेयक म� जोड़ िदए गए ।” 

माननीय अ�य� : माननीय मं�ी जी ��ताव कर� िक िवधेयक को पा�रत िकया जाए । 

 SHRI SOM PARKASH: I beg to move: 

 “That the Bill be passed.” 

माननीय अ�य�: �� यह है : 

“िक िवधेयक पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 
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17.27 hrs 
 

STATUTORY RESOLUTION RE: DISAPPROVAL OF PROHIBITION OF 
ELECTRONIC CIGARETTES (PRODUCTION MANUFACTURE, IMPORT, 

EXPORT, TRANSPORT, SALE,  DISTRIBUTION, STORAGE AND 
ADVERTISEMENT) ORDINANCE, 2019 

AND 
PROHIBITION OF ELECTRONIC CIGARETTES (PRODUCTION 

MANUFACTURE, IMPORT, EXPORT, TRANSPORT, SALE,  
DISTRIBUTION, STORAGE AND ADVERTISEMENT) BILL, 2019 

 

माननीय अ�य�: मद स�ंया 8 और 9 एक साथ ली जाती है । 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I beg to move:  

“That this House disapproves of the Prohibition of Electronic Cigarettes 
(Production, Manufacture, Import, Export, Transport, Sale, Distribution, 
Storage and Advertisement) Ordinance, 2019 (No.14 of 2019) promulgated 
by the President on 18 September, 2019.” 

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR. 

HARSH VARDHAN): Sir, I beg to move: 

“That the Bill to prohibit the production, manufacture, import, export, 
transport, sale, distribution, storage and advertisement of electronic 
cigarettes in the interest of public health to protect the people from harm 
and for matters connected therewith or incidental thereto, be taken into 
consideration.” 
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माननीय अ�य�: ��ताव ��ततु ह�ए: 

“िक यह सभा रा��पित �ारा 18 िसत�बर, 2019 को ��यािपत इले��ॉिनक िसगरटे 
(उ�पादन, िविनमा�ण, आयात, िनया�त, प�रवहन, िव�य, िवतरण, भडंारण और िव�ापन)  
�ितषेध अ�यादेश, 2019 (2019 का स�ंयाकं 14) का िनरनमुोदन करती है ।” 

“िक जनता क� अपहािन से सरु�ा करने के िलए जन �वा��य के िहत म� इले��ॉिनक 
िसगरटे का उ�पादन, िविनमा�ण, आयात, िनया�त, प�रवहन, िव�य, िवतरण, भडंारण 
और िव�ापन का �ितषेध करने के िलए उससे सबंिंधत या उसके आनषुिंगक िवषय� का 
उपबधं करने के िलए िवधेयक पर िवचार िकया जाए ।” 

SHRI ADHIR RANJAN CHOWDHURY : Sir, to start with I like to state that I do 

not have any fundamental objection to the contents of the legislative documents. 

But the way, the Government has been bringing the legislation after the 

promulgation of Ordinance certainly draws criticism and opposition from our end 

because the Government has been playing footsie with the Ordinance route.  

 I would like to remind the hon. Minister of what the former Speaker, 

Mavlankar said on 17th July in the year 1954: “The issue of an Ordinance is 

undemocratic and cannot be justified except in cases of extreme urgency or 

emergency.” The Session was about to be commenced and it was known to you 

when you went for the promulgation. When you went for the promulgation of the 

Ordinance, at that time you were aware that the Parliament Session would 

immediately commence in the month of November but your Government has 

brought the Ordinance in the month of September.  
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 It is ridiculous to note that you are talking of e-cigarettes in the Ordinance 

while your Minister of State for Health has claimed in Parliament that only three 

per cent of the population is aware of this, that is, that an estimated 0.02 per cent 

of the population uses the e-cigarettes. That means, insofar as e-cigarette is 

concerned, only three per cent of the Indian population is aware of the subject, ‘e-

cigarette’. Only  0.02 per cent of the  population uses the e-cigarettes. 

 However, you thought it prudent to invoke the Ordinance path which 

intrigues me about what had triggered the Ordinance is really undefined and 

unclear in your legislation.  

 Sir, in the Statement of Objects and Reasons of the Bill, it has been stated 
that:  

“In view of the above recommendations and in the overall interest of 
public health as envisaged under article 47 of the Constitution, it was 
expedient that the e-cigarettes and the like devices should be 
prohibited.” 

 I am not questioning the intention of the Government in so far as prohibition 

of e-cigarette is concerned.  

 You have also cited Article 47. What does Article 47 elaborate? It says: 

“The State shall regard the raising of the level of nutrition and the 
standard of living of its people and the improvement of public health 
as among its primary duties.” 
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 So, you thought it wise that e-cigarette smoking is also one of the 

ingredients of public health which I think may have driven you for invocation of the 

Ordinance route.  

 I would also like to cite an example so far as malnutrition is concerned. 

About 93 per cent of our children are suffering from malnutrition. It has been 

stated by no fewer than your Minister, Shrimati Irani ji.  

 In so far as Global Hunger Index is concerned, in the year 2014, India was 

ranked 55 in the world. But now we have been relegated to 102. That means half 

of the population hiked from the pangs of hunger have been again relegated to 

the ambit of hunger.  

 So, when you are citing Article 47 of the Constitution, I would suggest that 

you should also consider the other aspects which have been infecting the entire 

country.  

 E-cigarettes are electronic devices that heat a substance, with or without 

nicotine and flavours to create an aerosol for inhalation which a user can inhale 

like the action of smoking.  

 In your argument, you yourself stated here that it is not yet established that 

e-cigarettes are safer than traditional cigarettes and the harmful effects of e-

cigarette use are now emerging across the world. Available scientific evidence 



26.11.2019  155 

 
indicate that use of e-cigarettes is hazardous for an active as well as passive 

smoker. E-cigarettes solutions and emissions are known to contain harmful 

chemicals which are hazardous and some of which are considered to be toxicant. 

 While arguing this, you yourself have failed to assert your argument as to 

when you are going to prohibit the e-cigarettes. You said that it is not yet 

established. It means that there is a scope for further scientific research which 

could establish views contrary to yours as it has been admitted by you in your 

statement.  

 Sir, When the conventional cigarettes are available in each and every 

corner of our country and are being sold with impunity, then why is the 

Government only concentrating on e-cigarettes? I am not finding fault with you for 

identifying e-cigarettes because I think that they are also injurious to health. But 

here it appears to me that you are bringing a targeted legislation only to prohibit 

e-cigarette.   

 Why are conventional and traditional cigarettes being sold with impunity? 

These are some sort of contradictions which are befuddling me. 

 In our country, where we are now, in so far as cigarette smoking or tobacco 

consumption is concerned, according to a Nationally Representative Case - 

Control Study of Smoking and Death in India, ‘tobacco will be responsible for one 

in five of all male deaths and one in twenty of all female deaths in the country by 
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2010. This means approximately one million, now 1.2 million Indians would die 

annually from smoking by 2010.’ According to the Indian Heart Association, India 

accounts for 83 per cent of the world’s heart disease burden, despite having less 

than 20 per cent of the world’s population. The IHA has identified reduction in 

smoking as a significant target of cardiovascular health prevention efforts.  That is 

where lies my contention. When we are losing one million now 1.2 million Indians 

every year only due to consumption of tobacco, you are not trying anything to 

stem the rot out of tobacco consumption. On the other hand, you are going to 

prohibit e- cigarettes. Why is this kind of attitude being nursed by this 

Government? Could you say that this is a level playing field?  

 I am referring to the Supreme Court of India’s judgement delivered on 02 

November, 2001 in Murli S. Deora versus Union of India where the Supreme 

Court observed: 

“Tobacco is universally regarded as one of the major public health 
hazards and is responsible directly or indirectly for an estimated eight 
lakh deaths annually in the country. It has also been found that 
treatment of tobacco related diseases and the loss of productivity 
caused therein cost the country almost Rs. 13,500 crore annually, which 
more than offsets all the benefits accruing in the form of revenue and 
employment generated by tobacco industry.” 

These are the appalling episodes emerging across the country in so far 

tobacco is concerned. It has already assumed a menacing proportion, but you 
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prefer to be reticent on the consumption of tobacco. On the other hand, you are 

deploying your entire legislative muscle only to prohibit consumption of e- 

cigarette. Here lies my question.  

 I am not in favour either of e- cigarette or conventional cigarette, but your 

attitude should be robust and comprehensive while dealing with smoking, which, 

you think, is injurious to health.  

Every third adult in rural areas and every fifth adult in urban areas of India 

uses tobacco in some form or the other. It has been revealed in the Global Adult 

Tobacco Survey-2 released by the Ministry of Health and Family Welfare. The 

survey revealed that 28.6 per cent of adults aged 15 and above in India currently 

use tobacco in some form. Among the adults, 24.9 per cent are daily tobacco-

users and 3.7 per cent are occasional users. The most commonly used tobacco 

product in India is khaini, a tobacco-lime mixture, that is used by every ninth adult. 

The next most commonly used tobacco product is beedi, smoked by 7.7 per cent 

of adult Indians. Gutkha, a tobacco, lime and areca nut mixture, ranks third at 6.8 

per cent consumption and betel quid with tobacco ranks fourth at 5.8 per cent. 

 That means the prevalence of tobacco use among men is 42.4 per cent, 

while among women it is 14.2 per cent. It is according to the Survey. The Survey 

Report II shows that every tenth adult in India smokes tobacco. The Survey also 

shows that second hand smoke is gradually becoming a major cause of concern 
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in India. More than one-third, that means 35 per cent of non-smokers, were 

exposed to second hand smoke at home in urban areas and 25 per cent of non-

smokers in rural areas.  

 Tobacco use is the leading cause of premature non-communicable 

diseases, and associated mortality and morbidity. It is a growing public health 

challenge. While many people are aware that tobacco use increases the risk of 

cancer, there are alarming gaps in knowledge of the cardiovascular risk of 

tobacco use. According to World Health Organisation, more than half of adult 

Indians did not know that smoking can cause stroke. Tobacco epidemic is a major 

public health challenge in India and flavoured smokeless tobacco users in India is 

very high. Concerted strong political commitment and targeted action over the last 

decade have contributed to commendable achievement in pushing back the 

tobacco epidemic. We must certainly agree that something has been done. But it 

has not yielded the desired results.  

 Survey II was carried out in many States of India and in the two Union 

Territories of Chandigarh and Puducherry from August 2016 to February 2017. 

The analysis is based on the 74,000 complete interviews. So, this is the menacing 

proportion of the problem that we are observing insofar as tobacco consumption 

is concerned. So, we should not differentiate between the conventional cigarette 
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and the e-cigarette.  We should completely stop all kinds of tobacco consumption 

that are prevalent in our country.  

 You said that scientists, doctors, etc. are recommending ban on e-

cigarettes. But there is some confusion still over the e-cigarette issue.  You are 

certainly aware of it. However, I would like to draw your attention to it. In the year 

2015, the global market for e-cigarette industry was estimated to be 10 billion US 

dollars. I know that India is a signatory to the WHO Framework Convention on 

Tobacco Control which was introduced in response to the globalisation of tobacco 

epidemic. In 2014, the WHO Framework Convention on Tobacco Control 

appealed to all its signatories to consider prohibiting or regulating the use of e-

cigarettes in their respective countries. This was suggested due to emerging 

evidence of the negative health of e-cigarettes which could result in lung cancer. 

 Again in the Global Audit Survey Report 2016-17, it was found that 

approximately three per cent of the adults in India were aware of e-cigarettes and 

there were 0.02 per cent e-cigarette users. In August 2018, the Ministry of Health 

and Family Welfare issued an advisory to all the States recommending that they 

should not approve any new e-cigarettes and restrict the use of advertisement for 

the existing e-cigarettes. Based on the advisory, 16 States, including Delhi, 

Maharashtra, Uttar Pradesh, have since banned e-cigarettes. In May 2019, the 

Indian Council of Medical Research recommended complete prohibition of e-
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cigarettes. That means, as per your advisory, most of the States have started 

banning or prohibiting e-cigarettes. When that is the case, why did you feel it 

necessary to promulgate an Ordinance in this regard? The Ordinance-addicted 

Government could not convey a positive message to the common people. It 

appears that this Government is Ordinance-addicted Government. Without any 

rhyme or reason or without any lucid argument, you are unnecessarily 

promulgating Ordinances. I think this was not at all necessary. 

 You are using canon to kill a little mosquito. The following queries are 

simply to get myself enriched by you. As per the Public Health England and the 

United States National Academies of Sciences, Engineering and Medicine, e-

cigarettes are substantially less harmful than traditional cigarettes. You are a 

doctor. You shall be the best person to deal with this subject. I am a layman.  

 The argument of Public Health England and the United States National 

Academies of Sciences, Engineering and Medicine is that e-cigarettes are 

substantially less harmful than traditional cigarettes. They lack  the tar and carbon 

monoxide of traditional cigarettes because combustion, which produces 

significant toxic substances, does not occur. Therefore, substituting e-cigarettes 

for traditional cigarettes may reduce the smokers’ exposure to numerous toxic 

substances and carcinogens.  
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A clinical trial in the United Kingdom found that people who used e-

cigarettes to quit smoking were twice as likely to succeed as people who used 

other nicotine replacement products such as patches or gum. I think patches and 

gum have not been prohibited by you. However, there is still insufficient evidence 

to quantify the health risks and long-term effects of e-cigarettes. So, these are the 

issues on which many people like me are confused. So, I am raising this before 

you for getting myself more enlightened.  

At present 30 countries including Brazil, Mexico and Thailand have banned 

the manufacture, trade and advertisement of e-cigarettes. In addition to this, 

Singapore and Cambodia have explicitly banned the possession of e-cigarettes. 

On the other hand, over 98 countries such as the United Kingdom, Canada and 

France have decided against banning e-cigarettes. These countries are also 

advanced and developed countries. They have not decided against banning e-

cigarettes and they were recommended by the WHO to take the following 

measures. What are those following measures -- (i) prevent the initiation of e-

cigarettes by non-smokers, and youth, (ii) minimise the potential health risks to e-

cigarettes users and non-users from exposure, (iii) prevent unproven health 

claims about e-cigarettes, and (iv) protect tobacco control activities from all 

commercial interests related to e-cigarettes/ML.  
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To implement these measures, countries have used a range of regulatory 

mechanisms such as classifying e-cigarettes as tobacco products, prohibiting sale 

to minors, prohibiting use in public places, and regulating the amount of nicotine 

in e-cigarettes. For instance, the European Union’s Tobacco Products Directive 

requires the manufacturers of e-cigarettes to restrict the nicotine concentration at 

20 milligrams/ML.  

Further, health warnings for e-cigarettes advising consumers that they 

contain nicotine should not be used by non-smokers, are mandatory. Similarly, in 

the United Kingdom, packaging must include a list of ingredients contained in the 

product, information on the product’s nicotine content, and information on adverse 

effects, addictiveness and toxicity. In the United States, several States such as 

New York, Michigan and Massachusetts have prohibited flavoured e-cigarettes. 

That means, 80 countries still are not agreeing on prohibition of e-

cigarettes. They are resorting to various kind of regulations. That is why, my 

question is, why are you rushing for banning without resorting to other measure 

also? Those countries are also the developed countries.  

This is simply to know this from a competent person like you. Why those 

countries still are not prohibiting e-cigarettes and, on the other hand, we are 

prohibiting e-cigarettes, while the percentage of e-cigarettes smokers in India is 

very much insignificant?  
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My request to the hon. Minister is that you should elaborate all these 

issues, so far as e-cigarettes and conventional and traditional cigarettes are 

concerned because both the issues are to be thoroughly discussed as it is related 

not only to our health but also to the health of our future generation. We need that 

special care should be afforded to our future generation. All of us know that 

smoking is injurious to health. However, smoking is continuing.  

Now, e-cigarette has come into the market as a new entrant, but traditional 

cigarettes are flourishing everywhere. I hail from West Bengal where in the District 

of Murshidabad most of the people are addicted to smoking, which is recognised 

as one of the largest manufacturers of beedi. So, I know about the ill-effects of 

smoking, and I think that the Government should be more careful and serious in 

dealing with this menacing and appalling situation due to tobacco-consumption in 

our country. Thank you, Sir. 

माननीय अ�य� : सभा क� सहमित हो तो सभा का समय िवधेयक समाि� तक बढ़ाया जाए । 

अनेक माननीय सद�य : हा ंमहोदय, ठीक है । 

माननीय अ�य� : �ी व�ण गाधंी जी । 
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SHRI  FEROZE VARUN GANDHI (PILIBHIT) : Sir, I rise to support the 

Prohibition of Electronic Cigarettes (Production, Manufacture, Import, Export, 

Transport, Sale, Distribution, Storage and Advertisement) Bill, 2019. 

 E-cigarettes or ENDS (Electronic Nicotine Delivery Systems) are electronic 

devices that heat a substance, which contains nicotine to create vapour for 

inhalation. The previous speaker said that the quantities of nicotine in this are not 

very well decided. The Harvard T. H. Chan School of Public Health states that 

treated nicotine in an e-cigarette is 1.6 times that of a conventional combustible 

cigarette. There is a very strong industrial and commercial lobby, which has 

sought to propel the myth and lie that e-cigarettes are far less harmful than 

combustible tobacco cigarettes. The fact remains that treated nicotine, which is 

present in these devices, is a carcinogen that is a tumour-promoter; it is 

responsible for neuro-degeneration; and it is responsible for anxiety, behavioural 

and breathing disorders. So, I am unsure as to how that claim of being less 

dangerous can be made.  

17.52 hrs   (Shri Bhartruhari Mahtab in the Chair)  

 We must look at three factors when we are looking at the net public health 

effect of e-cigarettes. One, their effect on youth; two, their effect on adult 

cessation of combustible tobacco products; and three, their inherent toxicity. The 

science behind it is what I want to get to. One of the greatest problems with the 
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science behind e-cigarettes is that it is highly questionable at best in a certain 

way. Nearly 94 per cent of global e-cigarette devices come from China. These 

products have no nicotine-product standardization. It is very important that we 

note this point.  

 We have absolutely no accountable chemical composition of any of these 

devices including Juul Labs nor Philip Morris, none of them. The unregulated sale 

that happens in India via the internet is 99.3 per cent, which means that we are 

dealing with a product of which we know not the quality, not the purity, not the 

provenance, and which sells purely through the grey market on the internet. There 

is no licensing of the companies that sell e-cigarettes in India, and these are 

unmonitored online sales.  

 What is the impact of e-cigarettes on youth? It is potentially disastrous. Due 

to a lie that these cigarettes are safe, they will become a giant gateway drug for 

children as young as 12 to use. The average age of a conventional combustible 

tobacco smoker in America is 38 years old. The average age of an e-cigarette 

user is 17 years old. This is a very frightening thing with 70 per cent of e-cigarette 

users saying that they were 15 years old when they first tried an e-cigarette. At 

these ages, the long-term consequences include brain development getting 

stalled. The New England Journal of Medicine, which is a very famous and 

recognised journal, has shown that of those who smoked e-cigarettes rather than 
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those who did not smoke, the percentage of learning disorders was up by 28 per 

cent. There is absolutely no evidence to show that e-cigarette cause a cessation 

of smoking normal cigarettes.  

 According to the Philip Morris Industry-backed Study, smoking in America 

has risen every single year, year on year, since 1954. Right. E-cigarettes, which 

were introduced in America since 2004, have also increased year on year. So, if 

both have increased year on year, then, how is the advent of one leading to the 

demolition of the other?  

The Study by the Royal College of Physicians in London shows that 70 per 

cent of e-cigarette smokers smoke conventional cigarette simultaneously, which 

means that it really makes very little difference in terms of replacing one.  

The Indian Council of Medical Research has put out a very succinct and 

very important study, where they have said that the introduction of an unproven 

product in the context of a declining trend in tobacco consumption and multiple 

measures being taken to achieve tobacco control would be highly questionable. 

What is the reason for the timing of this ban? I heard hon. Members who spoke 

before me say, what is the reason for the timing of the ban? I tell you the reason. 

The reason for the timing of this ban is that prevention is better than cure. Yes, we 

have 120 million smokers in India. That is true. The point is, do we want to 

introduce another gateway drug for children? Sir, JUUL Labs and Philip Morris, 
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which have not entered India – Dr. Sahib knows this very well  - they have 

earmarked Rs.250 crore, and Rs.550 crore from 2020 to 2022 to establish India 

as their greatest frontier market for e-cigarette  distribution. So, this is the time to 

get into this market and stop this incoming menace.   

Yes, it is true that 16 States have banned this product and I read the strong 

circular of the Central Drug Standards Control Organisation calling for a blanket 

ban. I do not want to get into other aspects of the Bill like imprisonment, etc.  

What  are the other approaches of other countries towards e-cigarettes? 

The WHO Framework for Tobacco invited in 2014 all its signatories to ban and 

restrict e-cigarettes. Singapore, Brazil, Philippines, etc. have banned e-cigarettes. 

Over 30 countries like Mexico and Thailand have practically banned; with 98 other 

countries, putting a strong regulatory approach, restricting their supply, 

advertising, etc.  

I want to get into one or two countries that have specifically done. The UK 

has opposed the ban on e-cigarette but I  read the science on this. I am not just 

used to speaking like this. Sir, the Royal College of Physicians  Report says, and I 

want to quote this, “nicotine is not in itself a hazardous drug, it is unlikely that 

nicotine contributes to the morbidity caused by smoking.” This is an extremely 

questionable scientific premise. This is saying that nicotine is not bad for you. I 

want to know whether the tobacco lobby had paid for this or not. It is crazy to me. 
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I want to know that if countries believe that nicotine consumption is not a risk, 

should we allow our Indian populace to be a guinea pig in this experiment till they 

determine whether nicotine is not bad for you? 

Sir, in the same Harvard T.H. Chan School of Public Health Report, it 

states, the lab experiments have shown – this is very important – that e-cigarettes 

contain twice the amount of heavy metal and chemicals namely diacetyl than 

normal cigarettes and double the number of harmful effluents.  This is the most 

significant work that is done in this field. The same report by the UK College of 

Royal Physicians says that e-cigarettes help people who cannot quit. But if you 

read the full study, it contradicts itself because in the first paragraph, it says this; 

and in the fourth paragraph, the same study states that out of 900,000 people 

who attempted to stop smoking and switched to an e-cigarette, 780,000 returned 

to full-scale conventional smoking in a year. Really it is not any kind of 

conventional substitute.  

18.00 hrs 

 Sir, I want to make a psychological argument. Almost everybody in the 

world knows about the dangers of smoking more or less. My question is, just by 

the introduction of ‘x’ product which has ‘x’ amount of marketing and questionable 

science, will it lead to a person, who has taken a heavy-duty psychological 
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decision to be a proper smoker, to give it up? I mean this is something I would 

really like to ask the House.  

 The hon. Member who spoke before me mentioned that the European 

Union has issued a Tobacco Products Directive, it is true, which states that 

maximum nicotine concentrations should be there. But what he omitted to state is 

that not a single country in the world has been able to put in place a maximum 

nicotine concentration. You can put on paper whatever you like but if it is not there 

in the actual device, what is the use of it? No country in the world has been able 

to put a maximum nicotine concentration, none. My contention is that nobody has 

been able to put this in earnest and as 90 per cent of e-cigarettes sales are via 

the internet and semi-hidden platforms, how will you enforce it even if you put it 

into law? 

 The second thing is that, in Philippines where they banned it, why did they 

ban it? It was because a mysterious lung injury killed 47 people. In America, in the 

State of Virginia, which is the largest tobacco grower in America, you also know 

that, people went to one court and said that across all the fifty States, over 2000 

people who have smoked e-cigarettes for two years under the age of 21 have 

been seriously afflicted by a mysterious illness which Columbia Presbyterian had 

not been able to ascertain as a hospital.  
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 Sir, my question is that, in a country like India, medical data is neither 

centrally procured, nor processed, nor documented, nor analysed. In a country 

like America, if they could not tell you about the dangers of a mysterious illness, in 

a country like India, these deaths will not and cannot be traced. Can we expose 

our populous to the same illness?  

The Health and Family Welfare Ministry of Brazil has put a health study 

which shows that tobacco substitution products act as a catalyst for people under 

the age of 15 to be part of a social trend and be introduced to smoking. 

Incidentally, we should take Brazil seriously because they are the first and the 

only country in the world to achieve the target reduction of 30 per cent in smoking 

according to the Global Action Plan of WHO. That is the only country that has 

achieved it. They have banned tobacco substitution products. 

 Sir, at an age when young children are not prone to thinking about the 

ramifications of every action, should we be introducing this to them? In a very 

dangerous trend, what are the four products that Juul Labs is launching in India 

next year if the Government had not got this Bill into the House? They were going 

to launch Banana flavour, strawberry flavour, melon flavour and apple flavour of 

e-cigarettes. I want to ask this House, is this not an absolute way of introducing 

young children to cigarettes? Is a grown man going to smoke a strawberry-

flavoured cigarette or an apple-flavoured cigarette? Certainly, nobody that I know. 
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So, we cannot have a product where it seems that the product is fun and child 

friendly. For God’s sake, we are talking about a treated tobacco product, a 

nicotine product and a chemical product here or which we do not even know what 

chemical composition it is.  

Sir, I have a suggestion to give to the hon. Minister and the Government. 

This is a highly positive step. The hon. Member who spoke before me about the 

tobacco smokers being very many in number. Yes, they are very many. He also 

suggested that we should ban tobacco. I do not want to disagree, in principle. 

There are 130 million farmers today who are involved in tobacco farming. Are you 

going to put them on streets by banning tobacco? Let us speak about the things 

which we can do reasonably. 

Let us not just speak in the air here. We are going to take 130 million 

farmers and strip them of all their assets and all their technical wherewithal. I find 

it extraordinary. But what can we do? For three years, the taxes on tobacco have 

not been adjusted for inflation. Right now, they are 53 per cent. My suggestion is 

if we can take them to the WHO standard of 75 per cent, that, I think, would be a 

step in the right direction. 

 Sir, smoking bidis, as we know, is something that has not been touched for 

a long time because they are seen to be a simple pleasure available to the poor. 
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HON. CHAIRPERSON: Hon. Member, you are suggesting that the hon. Health 

Minister would suggest to the Commerce Minister to increase the tax slab on 

tobacco. 

SHRI  FEROZE VARUN GANDHI : Sir, this is not my duty to suggest. I can only 

put forth a suggestion as a Lok Sabha MP. But I can say this that when we are 

talking about bidis, smoking bidis cost the Indian exchequer in ill health Rs.80,000 

crore a year. It costs Rs.80,000 crore a year but the revenue gained is Rs.417 

crore a year. Now, there are those who will say that the tax should not be 

increased, that is one of the simple pleasures to the poor. However, my question 

to the House is this. By keeping very low taxes on bidis, are we helping or killing 

the poor? This is the question I want to ask the House. 

 The reason I have focused on taxation is because, I think, to ban tobacco, 

frankly, is something that is not possible. So, I do not want to speak in the air. I 

will just lastly say we have a national goal of having a healthy population and a 

productive workforce. When I look at this Ordinance, I am proud that we have 

taken a step towards looking at the direct cause and externalities which are 

crushing this national goal. 
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 Let us not introduce yet another addiction and hazardous habit into our 

youth without having the need for it. We may not know the chemical poison it 

carries but we can definitely, clearly see into the future as to the social poison that 

it brings with it. 

 Thank you, Sir. 

HON. CHAIRPERSON: As an intelligent Member of Parliament, I hope, all of you 

will agree, the hon. Member not only supported the Bill, but also has given a very 

good suggestion relating to taxation on tobacco. I think, the Government will take 

it forward so that we will discourage the tobacco taking practice that is also 

growing in our country. 

 Thank you, hon. Member. 
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SHRI DNV. SENTHILKUMAR S. (DHARMAPURI): Vanakkam, Chairperson Sir! 

 I am here to speak on the Prohibition of Electronic Cigarettes Bill, 2019. 

The House adjourned in the month of August, and the Ordinance was brought in 

the month of September. Then, the Session has been started in the month of 

November. So, what is the urgency in bringing the Ordinance? What sort of things 

can be brought in an Ordinance? An Ordinance is something to deal with 

situations where an emergency arises requiring urgent action. 

 So, I would like to know whether consuming of less than 0.02 per cent of e-

cigarettes is very important national urgency that should have been brought in by 

an Ordinance, when the Session is going to start in November. There are so 

many urgencies/emergencies which are to be addressed. For example, 

eradication of poverty, empowerment of women, safety of children, health, and 

providing social equality and justice. These are all other important issues which 

are much more important than bringing an Ordinance to ban e-cigarettes. 

 I have a strong doubt that bringing an Ordinance of this sort would have 

been lobbied by the tobacco/cigarette lobby. So, a big, strong doubt arises out of 

this. 

 What is e-cigarette? E-cigarette is a battery-operated device that emits 

doses of vaporized nicotine to inhale. So, it is basically inhaling tobacco without 

the smoke. 
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 E-cigarette has good potential for cutting down cigarettes. Who says this? It 

is the British Medical Journal published in February, 2018 which has urged the 

doctors practising in Britain to suggest that 95 per cent of e-cigarettes are less 

harmful than the conventional smoking methods. Many countries which have 

banned smoking e-cigarettes, as we have done now, have revoked the ban 

saying the potential health hazards are much less compared to the conventional 

smoking methods. But Dr. Harsh Vardhan should be knowing, as I know since I 

am too a doctor, that both e-cigarettes and cigarettes have hazardous effects on 

health such as COPD, emphysema, chronic bronchitis, lung cancer, and heart 

diseases. Does it anywhere say that e-cigarettes are less harmful than 

conventional smoking? Both are hazardous. Why do you target only one of them? 

 In the Statement of Objects and Reasons, you have given a clear 

statement that the International Association for Study of Lung Cancer does not 

recommend use of e-cigarettes. I would like to know whether the International 

Association for Study of Lung Cancer recommend the usage of regular cigarettes 

or regular tobacco-related products? No, it does not. So, why do we cut and paste 

scientific evidences which suit the Government of the day? Should we not put out 

all scientific data together to substantiate our theory? When we put out data, 

based on scientific evidence, we should put it out in its full context. 
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 We have a COTPA, the Cigarette and Other Tobacco Products Act, for 

regulating branding and sales of cigarettes. Before bringing a hundred per cent 

blanket ban on e-cigarettes, why did we not try the route of regulating e-

cigarettes? The friend from BJP had said that there are Chinese products which 

are harmful without any scientific data but we could have put in a regulatory Act 

just like COTPA before bringing out a total ban on e-cigarettes. 

 The quality of life we seek for every citizen and the ethos and the morals 

that we would like to set for our students, the younger generation of India, to 

cultivate would be judged by the sincerity of this Government. The sincerity of the 

Government and that the Government means business can be proven by banning 

all tobacco products, if they are really concerned. 

 An hon. Member said that there are many farmers who had taken up 

tobacco farming. We can give them an alternative though it cannot be brought in a 

day like the Government has brought in an Ordinance. India is a country of young 

generation. Your Government has such a strong majority. It was not at all 

necessary to bring in an Ordinance. We should look at moving forward, banning 

tobacco products totally, including tobacco cigarettes and everything related to 

them. 
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 My doubt about the ban arises because of this. In our State of Tamil Nadu, 

we have a ban on gutkha-related products. There was a CBI raid on …* when all 

the sale of gutkha was being done despite the ban. 

HON. CHAIRPERSON: The name of the Minister should not go on record. 

…(Interruptions)  * 

SHRI  DNV. SENTHILKUMAR  S. : Sir, I am just concluding. 

 We have the respected Health Minister here. I have a high regard for him. 

We would like to take the gutkha scam case to its logical conclusion and bring 

justice. This Government’s motto of sabka saath, sabka vikas is very doubtful. 

Seeing the recent developments in politics, we would also like to add that we 

would not want to see it as sabka … *.  I would like to take this to a conclusive 

end. So, along with the ban on e-cigarettes, our Party also suggests a ban on all 

tobacco-related products if you want to prove that you are not just sabka … *. 

 Thank you. 

  

                                                           
* Not recorded. 
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SHRIMATI SARMISTHA SETHI (JAJPUR): Thank you, Sir, for giving me an 

opportunity to speak in this august House. 

 The promulgation of the prohibition of Electronic Cigarette Ordinance, 2019 

proHibits the production, manufacture, import, export, transport, sale, distribution, 

and advertisement of e-cigarettes in India. 

Any person who contravenes this provision will be punishable with 

imprisonment of up to one year or a fine of one lakh rupees or both. For any 

subsequent offence, the person will be punishable with an imprisonment of up to 

three years, along with a fine of up to five lakh rupees. Additionally, storage of e-

cigarettes will be punishable with an imprisonment of up to six months or a fine of 

Rs. 50,000 or both. Once the Ordinance comes into force, the owners of existing 

stocks of e-cigarettes will have to declare and deposit these stocks at the nearest 

office of an Authorized Officer. Such an Authorised Officer may be a police officer 

or any other officer as notified by the Central or the State Governments. The 

Ordinance defines electronic cigarettes, that is e-cigarettes as battery-operated 

devices that heat a substance, which may or may not contain nicotine, to create 

vapour for inhalation. These e-cigarettes can also contain different flavours such 

as menthol, mango, watermelon and also cucumber. Unlike traditional cigarettes, 

e-cigarettes do not contain tobacco and therefore, are not regulated under the 

Cigarettes and other Tobacco Products Act, 2003.  
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 Now, I come to the key features of this Bill. The Ordinance defines 

electronic cigarettes, that is, e-cigarettes as electronic devices that heat a 

substance, natural or artificial, to create aerosol for inhalation. These e-cigarettes 

may contain nicotine and flavours and also include all forms of electronic nicotine 

delivery systems, heat-not-burn products, e-hookahs and other similar devices. 

 The second feature is banning of e-cigarettes. The Ordinance prohibits the 

production, manufacture, import, export, transport, sale, distribution and 

advertisement of e-cigarettes in India. Any person who contravenes these 

provisions will also be punishable with imprisonment of up to one year or a fine of 

up to one lakh rupees or both. For any subsequent offence, the person will be 

punishable with imprisonment of up to three years along with a fine of up to five 

lakh rupees.  

 Now, the third feature is storage of e-cigarettes.  No person is allowed to 

use any place for the storage of any stock of e-cigarettes. If a person stores any 

stock of e-cigarettes, he will be punishable with an imprisonment of up to six 

months or a fine of up to Rs. 50,000 or both.  

 The fourth and the last feature is powers of authorised officers. If an 

Authorised Officer believes that any provision of the Ordinance has been 

contravened, he may search for any place where trade, production, storage, or 
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advertising of e-cigarettes is being undertaken. The authorised officer can seize 

any record or property connected to e-cigarettes found during the search.  

 In this context, it is pertinent to mention that prior to this announcement, 16 

States and one Union Territory had already banned e-cigarettes. In August 2018, 

the Ministry of Health and Family Welfare had released an advisory to all the 

States requiring them not to approve any new e-cigarettes and restrict the sale 

and advertisements of e-cigarettes. Further, there are also international 

regulations for e-cigarettes. India is a signatory to the WHO Framework 

Convention on Tobacco Control (WHO FCTC) which was developed in response 

to the globalisation of the tobacco epidemic. In 2014, the WHO FCTC invited all 

its signatories to consider prohibiting or regulating e-cigarettes in their countries. 

This was suggested due to emerging evidence on the negative health impact of 

these products which could result in lung cancer, cardiovascular diseases, and 

other illnesses associated with smoking. Since then, several countries such as 

Brazil, Mexico, Singapore and Thailand have banned the production, manufacture 

and sale of e-cigarettes. Recently, the States of New York and Michigan in the 

USA banned the sale of flavoured  e-cigarettes, whereas, in UK, the manufacture 

and sale of e-cigarettes has been allowed based on certain conditions. Further, 

the advertisement and promotion and the levels of nicotine in e-cigarettes is also 

regulated. This ban will also help youngsters.  
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 The notion that e-cigarettes may help smokers quit regular cigarettes 

benefitting their long-term health is a myth. Rather, young people who have never 

smoked traditional cigarettes, are taking up e-cigarettes which are available in 

over 1500 flavours, including bubble gum and candy floss.  

 In a survey of US youths aged between 12 and 17 years, 81 per cent of e-

cigarette users reported that the first product they ever used was flavoured and 

that they use e-cigarettes because they come in flavours which they like. 

According to the US Centre for Disease Control and Prevention (CDC), over 3.6 

million children in the US use e-cigarettes with a jump of 78 per cent (from 11.7 

per cent to 20.8 per cent) of US high school students reporting e-cigarette use 

from 2017 to 2018.  In the UK, 1.6 per cent of those aged between 11 years and 

18 years use e-cigarettes more than once a week compared to 0.5 per cent in 

2015.   Due to the highly addictive nature of nicotine, there is also a risk that 

young e-cigarette users might switch to using traditional cigarettes.  Indeed, some 

health care professionals refer to e-cigarettes as a ‘gateway drug’. 

 A recent US study was published in the American Journal of Respiratory 

and Critical Care Medicine. It had investigated the effect of chronic e-cigarette use 

on markers of lung injury in the airways of vapers.  Proteases linked to tissue 

damage were increased in both smokers and vapers as compared with non-

smokers. 
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 Once the ban comes into force, consumption, production, manufacturing, 

import, export, transport, sale, distribution, storage and advertisement of e-

cigarettes would become illegal in India also. 

 E-cigarettes were promoted as a way to get people out of their smoking 

habits but reports have shown that many people are not using it as a weaning 

mechanism but are rather addicted to it.  The decision to ban e-cigarettes is 

aimed at protecting the youth, the section that is most vulnerable to the health 

hazards of e-cigarettes.  The ban will help to protect population, especially the 

youth and children, from the risk of addiction through e-cigarettes.   

So, I support the Bill.          

HON. CHAIRPERSON:  Thank you, hon. Member.   

I would just like to suggest one thing to the hon. Minister. The honourable 

lady Member is the first speaker to speak on the Bill. More women today are 

going into smoking.  Has any survey been done by our Government or any 

agency on the issue as smoking is being taken up in a very big way by the women 

folk of our country?  And that is quite alarming. So also are school going children 

because e-cigarettes look just like pen drive.  That gets carried in the school 

bags.   So, it is necessary, as the woman Member just now spoke, that the 

Government should make all efforts in creating awareness about it. The hon. 

Member spoke in favour of the Bill. 
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 Now, I call Shri Margani Bharat to speak.…(Interruptions) 

म��यपालन, पशुपालन और डेयरी म�ंी (�ी िग�रराज िसहं): सर, अगर सभी लोग इसके फेवर म� 

ह� तो इसे पास कर िदया जाए । …(�यवधान) 
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SHRI MARGANI BHARAT (RAJAHMUNDRY): I thank you, hon. Chairman, for 

giving me the opportunity to speak on the Bill.  Sir, we have been trying hard to 

ban tobacco and its related products for decades, be it through higher taxes or 

warning which has now been mandated to print at 80 per cent of the pack.   But 

the results are not what we expected or what it ought to have been.  So, in a 

lighter vein, I say that instead of printing a warning as ‘cigarette smoking is 

injurious to health’, you may print the warning as ‘cigarette contains fat’ and you 

may see the effect the very next year.  You will find that cigarette sales have 

dropped down to zero.  

 Why I am saying this is because, as per WHO, almost ten lakh people are 

getting killed using cigarettes and related products.  The Government should take 

stringent steps in controlling cigarette-based products.   

 The Electronic Nicotine Delivery System (ENDS) was celebrated as a 

solution to smoking problems as it was considered as a safe non-tobacco 

alternative.  Also, it is a very less risky smoking option and has attracted not only 

youth but also those who want to quit smoking. However, the researchers, the 

health practitioners, the Government and the whole world has realised the ill 

effects for quite sometime now.  
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 Sir, the proposal to ban them through this Bill is welcoming, and I support 

this Bill not only on behalf of  YSR Congress Party, but also, being a youth, on 

behalf of youth of this country.  

 My first point is relating to Clause 3(d), which defines what constitutes 

‘electronic cigarette.’ A lengthy definition has been given saying: “the electronic 

device that heats a substance with metals like lead, chromium, nickel, chemicals 

like formaldehyde, with or without nicotine and flavours….e-hookah and the like 

devices, by whatever name called and whatever shape, size or form…” 

 Sir, my point is that they are saying: ‘e-hookahs and the like devices.’ But 

nowhere, they have mentioned banning of conventional hookahs, which can be 

seen in every household, particularly, in North India, which is being used right 

from a young boy to 90-year old.   The point that I am talking about is about the e-

hookahs also. I wanted to know: why is the Bill silent on this? Why are they not 

banning such hookahs?  So, I would request the hon. Minister to clarify this point.  

 Sir, my second point is relating to Clause 6 of the Bill, which gives an officer 

the authority to enter into any premises without any warrant and carrying search 

and seizure.  It further says that he can enter into any premises if he reasonably 

believes that any provision of this Act has been contravened.  But how do they 

define or quantify the phrase ‘reasonably believes’.  I may have a grudge on 

anybody, for instance; and taking advantage of this provision, I will enter into the 
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premises of a person on whom I have a grudge, plant something and take action 

against him.  So, how is it justified, Sir? 

 I would suggest for the consideration of the hon. Minister that let the 

authority concerned get warrant for search and seizure.  Otherwise, it may be 

misused thoroughly. These days, it is happening everywhere in the country.  

 My next point is this.  There is no doubt that the Government is going to 

ban e-cigarettes.  But it does not mean that henceforth, these e-cigarettes would 

not be available. They will be available through dubious means.  We have banned 

the foreign cigarettes, but still they are available in India.  So, the same thing may 

happen with e-cigarettes if we do not implement it with sincerity, commitment and 

great spirit. If we show the kind of commitment and breadth on banning tobacco, 

khaini, zarda, ghutka, pan masala and cigarette that are responsible, as per WHO 

Report, for killing  more than 10 lakh people in the country, I have no hesitation  in 

saying that banning of  e-cigarettes will also smoke away.   

 Therefore, I feel that having a legislation in the Statute Book does not serve 

the whole purpose.  All we need is the commitment and dedication to implement 

this objective.  Otherwise, it will become one more dead letter. 

 Sir, the Government is saying that seven deaths have occurred in the US 

due to use of e-cigarettes. The New York State has banned the e-cigarettes in all 

forms. But it is not just New York, even San Francisco, Brazil, Australia and more 
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than 20 other countries from South America, Middle-East and South-East Asia 

have banned e-cigarettes.   Punjab and Delhi have also banned it. But as per my 

knowledge, they are available openly in plenty everywhere in the nook and corner 

of the cities.   

 I agree that banning of e-cigarette is a good move.  But what about the 

innumerable deaths being caused by cigarettes?  So, why do the Government  

not completely ban  tobacco and related products?   They cannot do this because 

the lobby is very strong and can prevail over the Ministers and the Government of 

the day.  So, I would suggest for the consideration of the hon. Minister to ban 

tobacco, which is a basic ingredient to cigarette and related products. 

 You may be surprised that how a Member from Andhra Pradesh, which is 

one of the leading States in production of tobacco, is batting for banning of 

tobacco.  I am conscious of what I am saying.  Tobacco is to be banned lock, 

stock and barrel.  But, at the same time, tobacco farmers, be it in Andhra Pradesh 

or in Karnataka or in any other State, have to be protected. 

 With your permission, let me come to the issue relating to tobacco.  There 

is no doubt that 50 per cent of the tobacco grown in the country comes from our 

Prakasam district alone in Andhra Pradesh.  The variety grown here is Flue Cured 

Virginia which is commonly known as Virginia or Cigarette tobacco.  The 

Government of India has been earning thousands of crores of rupees every year 
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in the form of foreign exchange by exporting FCV tobacco.  In 2013-14, the 

Government of India earned around Rs. 6,060 crore.  In 2014-15, the Government 

of India earned Rs. 5,200 crore.  In 2017-18, the country exported around Rs. 

5,539 crore worth tobacco.  The countries which import our FCV tobacco are 

Panama, UAE, Saudi Arabia, Libya, Sudan, South Africa, Indonesia, Israel, 

Afghanistan, etc.  This is one part where we have a flourishing market.  If you look 

at employment that the tobacco sector generates, it stands at 36 million.  It 

means, it is a golden goose to earn the foreign exchange as we are one of the top 

three exporters of tobacco in the whole world. 

 Now, look at the other side of the coin.  I would like to explain the pathetic 

position of tobacco farmers in India.  There is an extreme pressure on the farmers 

from the Tobacco Board and the Government of India to give up tobacco farming.  

The ground reality is that they cannot shun it overnight because they have 

invested lakhs of rupees on each barn.  Construction of one barn costs around 

Rs. 10 lakh which a tobacco farmer takes from moneylenders and financial 

institutions.  In spite of this, they are willing to give up and all they are asking is for 

giving some compensation.  The Government is also proactive in giving 

compensation but there are some more debts to be cleared by the Government.  

Especially in my State, there are thousands of farmers who still have to get 

payments from the Government of India.  I would request the hon. Minister to look 

into this particular aspect seriously.  I suggest for consideration of the hon. 
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Ministers of Health, Commerce and Agriculture that if a farmer has two barrens, 

we can convince him to grow only in one barren.  For the remaining one barren, I 

wish to submit that a suitable compensation be paid by ensuring that he switches 

to other crop or other alterative farming.  Compensation can be given by the 

Tobacco Board which has in its kitty about Rs. 400 crore to Rs. 500 crore 

collected through cess, taxes and profits.   

 Secondly, the whole world knows that ITC for many decades has been 

enjoying the lion’s share in tobacco profits.  So, I would request that ITC should 

also be involved in this and it should share some burden of the Tobacco Board.  

Also, since ITC has Agro Products Division, it can guide tobacco farmers for 

producing agro products which it can buy from them.  So, through this, we can 

rein in tobacco in the country. 

 The YSR Congress Party would further request the Healthy Ministry to 

undertake a mass awareness drive regarding e-cigarettes and to make provisions 

against the use of ENDS as well. 

 With this observation and hoping that the Government will take a suitable 

action particularly with regard to tobacco farmers, I wholeheartedly support this 

Bill. 

 Thank you so much, Sir. 
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HON. CHAIRPERSON: Mr. Bharat always comes up with good suggestions.  He 

hails from a State which is a tobacco growing State.  Yet, he has said, hon. 

Minister, that he is in favour of banning tobacco.  But he has come out with certain 

suggestions saying very clearly that it is the foreign exchange that India earns 

because of export of our tobacco of high quality. 

 The suggestions which he is making are very apt. I think the Government 

will consider ways to discourage use of tobacco by our fellow citizens.  That 

should be the crux of the issue.  He supports the Bill. At the same time, he has 

given certain suggestions.  This is in the right spirit of this House.  

 At the same time, the farmers’ interest also needs to be protected and an 

alternative engagement should be provided to them. 
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�ी महाबली िसहं (काराकाट): सभापित महोदय, इले��ािनक िसगरटे पर �ितबधं के िलए सदन म� 

जो िवधेयक लाया गया है, उसके प� म� बोलने के िलए म� खड़ा ह�आ ह� ं। कोई भी नशा हो, �वा��य क� 

�ि� से वह कह� न कह� हािनकारक है । कुछ साथी बाहर इस पर चचा� कर रह ेथे । हम इतने बड़े हो 

गए, लेिकन आज तक नह� जानते िक ई िसगरटे �या है, वह कैसी होती है? शायद दो-चार पस�ट लोग 

इसे जानते ह�गे । हमने भी सनुा है िक यह ऐसी िसगरटे है, िजसको पीने से बह�त अ�छा �वाद आता है, 

लेिकन हमने उसे देखा नह� है । लोग� का कहना है िक बीड़ी-िसगरटे से साल म� करोड़� लोग मर जाते 

ह�, लेिकन ई िसगरटे से कोई नह� मरता है । वह कैसी महगंी िसगरटे है और कौन सी वह िसगरटे है, 

िजस पर हमारी सरकार �ितबधं लगाने जा रही है । हम� जहा ंतक अनमुान है िक ई िसगरटे अगर देखने 

म� अ�छी है, पीने म� अ�छी है, तो कह� न कह� वह बह�त हािनकारक होगी । जब हम लोग राजनीित म� 

आए थे, तो एक बह�त बड़े रणनीितकार ने बताया था िक अगर िकसी से अ�छे ढंग से द�ुमनी साधनी 

हो, तो उसको हेरोइन पीना िसखा दो । हेरोइन एक नशा है । उन लोग� ने कहा िक हेरोइन िपलाना 

िसखा दो । हेरोइन एक ऐसा नशा है…(�यवधान) 

माननीय सभापित : हीरोइन नह� हेरोइन ।  

�ी महाबली िसहं: महोदय, हेरोइन एक ऐसा नशा है िक िजनको एक बार उसका नशा लग गया, 

उनका घर तो बबा�द होगा ही, उनका प�रवार, दौलत सब ख�म हो जाएगी । देश का तो इसके साथ-

साथ नकुसान होगा ही । हमको लगता है िक ई िसगरटे वैसी ही िसगरटे है । जब पीने म� इसका �वाद 

इतना अ�छा है और इतनी महगंी िसगरटे है िक गावं के गरीब िकसान� ने उसे आज तक देखा नह� है, 

तो कह� न कह� से वह �वा��य के िलए बह�त हािनकारक है । यह देश िहत और �वा��य िहत म� कतई 

नह� है । सरकार ने जो िनण�य िलया है, हम समझते ह� िक देश क� जनता के िहत म� यह िनण�य िलया   

है ।  
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सरकार िकतना भी अ�छा काम कर,े लेिकन लोकतं� क� प�रपाटी बह�त पहले से चली आ रही 

है िक स�ा प�ा िकतना ही अ�छा काम �य� न कर,े िवप� का काम है िवरोध करना । सरकार िकतना 

ही अ�छा काम करगेी, लेिकन िवप� का काम िवरोध करना है । देश क� जनता जानती है िक सरकार 

इस िदशा म� अ�छा काम कर रही है । इस पर �ितबधं लगाना ज�री था । सरकार ने सही समय पर 

इस पर �ितबधं लगाया है ।  

महोदय, इसके साथ-साथ हम कहना चाह�गे िक देश म� धू�पान एकदम िनषेध क�रए । िसगरटे 

भी �वा��य के िलए हािनकारक है, बीड़ी भी हािनकारक है, त�बाकू भी हािनकारक है, िजससे साल म� 

करोड़� लोग मरते ह� । ई िसगरटे के साथ-साथ बीड़ी, िसगरटे, त�बाकू सब पर �ितबधं लगाना चािहए । 

िबहार म� आदरणीय नीतीश कुमार जी ने शराब पर �ितबधं लगा िदया है ।      

अगर राज�व सजृन क� �ि�कोण से देखते तो �ितबंध नह� लगाते । िकसी भी जन�ितिनिध या 

सरकार का यह दािय�व होता है िक वह कोई भी काय� आिथ�क सजृन के िलए न कर,े देश िहत और 

रा�य िहत म� कर े । आज िबहार म� आदरणीय नीतीश कुमार जी ने शराबबदंी कर दी । इसी तरह से 

त�बाकू, िसगरटे और बीड़ी िजतनी भी चीज� ह�, म� सदन के मा�यम से सरकार से आ�ह करना चाहता 

ह� ं िक ई-िसगरटे पर �ितबंध लगाए िक कोई इसे न बेचे, न भडंारण करे, न आयात-िनया�त कर ेऔर 

उस पर कड़ा कानून बने । जब लोग� के बीच कानून का भय नह� होगा तब सदन या सरकार िकतना 

भी कानून बनाए, यह �कने वाला नह� है इसिलए कड़े से कड़ा कानून बनाया जाए ।  

 महोदय, शराब पर भी �ितबधं लगे । शराब से भी करोड़� लोग मरते ह� । िबहार म� हमारी 

सरकार ने शराब बदं कर दी । इसम� भी यह ��ताव लाया जाए िक शराब, बीड़ी, िसगरटे और त�बाकू 

सभी पर �ितबधं लगे । सरकार का यह दािय�व है िक आिथ�क सजृन न देखते ह�ए जनता के िहत और 

देश िहत म� �ितबधं लगाना चािहए । हम इस िवधेयक के प� म� बोलते ह�ए इस िबल का समथ�न करते 

ह� । ध�यवाद ।  
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SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, this Bill, the Prohibition of 

Electronic Cigarettes (Production, Manufacture, Import, Export, Transport, Sale, 

Distribution, Storage and Advertisement) Bill, 2019, specifically looks to ban the 

use, marketing and production of electronic cigarettes. Electronic cigarettes do 

have hazardous effects on individual’s health whilst if we also look at the fact that 

there are other smoking tobacco products that cause the same or even, if not, 

more harm to an individual’s body. Therefore, it is imperative that we think why 

such product has seen an outright ban whereas we have solid and effective data 

on the effects of consumption of tobacco, smoking and various other such 

products that have adverse effect on human health.  

 In India, we are aware that India spends about 1.2 per cent of its GDP on 

tobacco related illnesses which cost around 27.93 billion dollars. That exceeds 

over Rs.1 lakh crore. I wish to highlight the fact here that today we are looking at 

a ban on electronic cigarettes. Is it only because of the adverse effect of 

consuming or inhaling the smoke from electronic cigarettes? Or, is it, to a certain 

extent, to provide a protection cover to the cigarette lobbies across the world that 

bring in their products and sell in this country? Regarding electronic cigarettes, 

there has been no data so far when you compare it with smoking of cigarettes and 

consumption of tobacco. There has been no solid data so far about confirmed and 

adverse effect of the consumption of electronic cigarettes. Although I am of the 

view that it is harmful but at the same time, we know that the effect of smoking 
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traditional cigarettes, which have various tar and other chemicals that go into the 

human body and remain buried in the lungs, causes cancer. There is widely 

available data across the world that this is leading to grave loss to the exchequer 

of various countries across the world, including our own, as I have just pointed 

out. India has recorded about 2,60,000 adult smokers. Also, at the same time, I 

would like to point out मेर ेलोक सभा �े� अ�बेडकर नगर म� लोग� के िलए म� �धान मं�ी राहत 

कोष को प� िलखता ह�,ं िज�ह� धू�पान और �मोिकंग क� वजह से क� सर ह�आ है, उनको �धान मं�ी 

राहत कोष से आिथ�क मदद िदलाने का काम करते ह� ।     

 Sir, I would like to point out the fact that when a person burns a cigarette, 

he inhales not just the tobacco and the nicotine that he gets from it but also the tar 

which is the main cause of illnesses that happen to him. Therefore, this Bill begs 

the question, why just electronic cigarettes are being banned and why not the 

cigarettes altogether? Now, the simple answer, to a certain extent, seems that the 

Government is protecting the cigarette lobby, the cigarette producers of the 

country and also of the world, who see India as a huge market to push their 

products. 

 Electronic cigarette, on the other hand, although is injurious to health, can 

also be looked upon within the same ambit. It is a fact that in India a large number 

of farmers depend on tobacco farming and it is the second largest employment 

generation sector in the farming community, which I think is a welcome thing. If 
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one looks to ban the production of cigarettes altogether, that would have adverse 

effects on our farmers. That is something that the Government needs to think 

about.  

 But, at the same time, one can argue with the same rhetoric that production 

of electronic cigarettes or use or sale of electronic cigarettes within our country 

would also generate employment, would also create jobs and if we tax it correctly, 

just like we tax tobacco cigarettes, it can also generate the right amount of 

revenue for the Government. 

 On the other hand, the question that can be raised is, why not ban 

everything altogether, why not ban tobacco, why not ban tobacco products, why 

not ban supari and why not ban surti that causes tremendous health hazards to 

our citizens and also causes a lot of money to our exchequer? The simple answer 

to that, which comes to my mind is, of course, it affects our exchequer because it 

generates a lot of money through sale and taxation on such products. A lot of 

farmers depend on production of tobacco and its byproducts for their livelihood. 

But, at the same time, should this argument not also apply to e-cigarettes?  

 The other point that I would like to make is regarding Article 19 (1) (g) of the 

Constitution of India where the Right to Freedom is given. The Article guarantees 

to protect practice of any profession, any occupation, trade or business. Are we 

not at this point being partial to give protection to a particular product that causes 
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harm to human body whereas for electronic cigarettes we say that it is injurious to 

public health and in lieu of that we are banning it? But, on the other hand, a 

similar product that has more disastrous effects on the human body is being 

allowed to be traded. Therefore, within our Constitution the right that has been 

preserved for doing trade is being challenged by such a law where you are getting 

biased towards one product.  

 So, this is very clear that the Government is trying to help and benefit 

certain lobbies which are looking to secure their market, which are looking to 

ensure that they occupy the entire market and no other product or competition 

should enter there. This is very sad and I think the Government should answer 

this question and provide reasoning as to why they have not banned the 

consumption and usage of tobacco cigarettes, gutka, surti and everything of that 

sort.   

 Sir, one hon. Member has rightly pointed out that there are various other 

products that are injurious to health such as drinking alcohol. It should also fall 

within its ambit. If one product is being treated in such a way, why not the others?  

 That is the question that ought to be answered over here. Now, I would like 

to conclude my speech by saying that though we support this Bill, at the same 

point, it should also extend to other products that are harmful and injurious to 

human health.  
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 At the same time, I would like to point out here that सबसे �यादा लोग, िजनको 

इससे क� होता है, िजनको इससे उ�प�न बीमा�रय� को झेलना पड़ता ह�, वे गरीब तबके के लोग ह� । 

खैनी, सरुती, िसगरटे, बीड़ी और त�बाकू से क� सर जैसी बीमा�रया ंहोती ह� िजनको उ�ह� झेलना पड़ता 

है । इस से िनपटने के िलए हम� इन सब चीज� के ऊपर एक कानून बनाने क� ज�रत है । िकसी एक 

�ोड�ट को टारगेट करके, िकसी �यि�-िवशेष या िकसी िवशेष माक� ट को �ोटे�ट करने के िलए हम 

ऐसा कानून न लेकर आए,ं िजससे  कह� न कह� अिधकार� का हनन और अपने सिंवधान म� िदए गए 

अिधकार� का हनन हो ।  

बह�त-बह�त ध�यवाद । 

HON. CHAIRPERSON: Mr. Ritesh Pandey has given a new dimension to the 

whole discussion today. I think, he has given a lot of scope to the Minister to 

explain. 

PROF. SOUGATA RAY (DUM DUM): Sir, I am thankful that the House is sitting 

so long at the desire of the hon. Speaker who wants to make up for the time lost 

yesterday. It is a good initiative. 

HON. CHAIRPERSON: You have supported it. 

PROF. SOUGATA RAY: I have supported extension of the time because he is 

trying to complete the Business of the House which is a good thing. 

 Let me make it clear at the outset that I was one of those who moved a 

Statutory Resolution against the Prohibition of Electronic Cigarettes (Production, 
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Manufacture, Import, Export, Transport, Sale, Distribution, Storage and 

Advertisement) Ordinance, 2019. I oppose the Ordinance because I do not like 

the Government taking the Ordinance route. It circumvents the democratic 

procedure and it was only a matter of one or two months. So, the Government 

should not have resorted to the Ordinance. 

 Having said that opposing the use of Ordinances, let me make it absolutely 

clear that my Party is for the Bill, for banning of electronic cigarettes. My Party is 

also against smoking. It is not a personal question; it is a political view that 

smoking causes lung cancer and should be banned.  

 The Health Minister is an eminent ENT surgeon himself. He has seen at 

close range the amount of cancer cigarettes produce. So, if he has taken this 

step, I would have no objection, but like my young friend, Ritesh Pandey, I have a 

lot of questions to ask the hon. Minister. 

 In Bengali, there is a proverb which says jhi ke mere bouke shekhano 

which means that you beat up the maid servant to teach a lesson to your 

daughter-in-law. This is what the Minister is doing. Actually, his intention is to take 

on the tobacco lobby and the manufacturers, but he lacks the courage to do it at 

one go. So, he has taken up a very small percentage of tobacco users where only 

3.95 per cent of Indian population were aware of e-cigarettes and the percentage 
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of users stood at 0.02. So, he is leaving 99.98 per cent free of this law; he is only 

touching the 0.02 per cent. Is it wise? Is it efficacious?  

HON. CHAIRPERSON: Is the use of e-cigarettes not increasing year after year? 

PROF. SOUGATA  RAY: Sir, e-cigarettes are diminishing year after year 

because they are costly and beyond the reach of most of the people.  

 Earlier, the ITC was importing e-cigarettes from China. There is not much 

manufacture of e-cigarettes anywhere. It is a very advanced electronic item. It is 

mostly imported. Big companies like the ITC and Philip Morris used to import 

these things and market them in India.  

 What is an e-cigarette? The Minister said something about it. But basically 

it is a hardware which is designed to replicate the traditional cigarette. It gives a 

sort of cigarette smoking experience with the help of battery, atomizer, and e-

liquid juice. It produces vapour by passing current through an atomizer from the 

battery which vaporises the e-juice. I would like to state that it is not marketed as 

a cessation device. That means nobody gives up smoking cigarette because of e-

cigarettes, and it is used only as a substitute for traditional cigarettes. So, as I 

said, there is a battery. You press the button. Then, it atomises and then there is 

the e-liquid which is used. That is why, I think that the Minister is only touching the 

fringe of the problem. From his Ordinance, from his hurry, it would seem as if he 

is taking a massive step against smoking per se. But, as my young friend, Shri 
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Ritesh Pandey said, it is not only smoking, but chewing tobacco also is equally 

dangerous. Other tobacco products like the pan parag, zarda etc. are equally 

dangerous. So, he is touching only the fringe of the problem and that too with 

much fanfare. This is what I think should not have happened.  

18.56 hrs   (Shri Kodikunnil Suresh in the Chair)  

 You may ask as to what is my solution. The Minister has stated many steps 

that he would take, like electronic cigarette industry will be taken under his 

control, production, manufacture, import, export, advertisement, etc will be 

stopped, storage of electronic cigarettes will be stopped, all stocks and disposing 

of stocks will be controlled by an authorised officer. This is like what you do for 

cocaine and marijuana. If anybody contravenes this Act, there is a provision for 

imprisonment which may extend up to one year and a fine which may extend up 

to Rs. 1 lakh or more.  

 I have another question to ask of the hon. Minister. He is taking so much 

trouble to enforce this ban. He will authorise an officer to enforce this ban. But has 

ban really prevented things from happening? For example, in Gujarat there is 

prohibition. Ban on alcohol drinking is in practice for so many years. Has drinking 

stopped in Gujarat? Bihar has had a ban on alcohol for so many years now. Has 

consumption of alcohol stopped in Bihar? The idea of ban, which is very popular 

among Governments in our country is not efficacious. It does not serve the 
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purpose. So, you might ask me as to what is my solution and how to enforce the 

ban. The way of enforcing the ban is to price it out of the range of the people. This 

ban will ultimately not have much effect. So, what you can do is to make it 

expensive beyond limits and regulate them by imposing taxes. You can do it for 

other products also and not just for e-cigarettes. So, ban is no solution. Making it 

available beyond their buying capacity seems more reasonable than banning 

products. Even if the Government bans e-cigarettes, they should not let cigarettes 

and bidis be sold freely which kills 1.2 million people every year. That is the main 

question. You are not stopping sale of cigarettes, bidis, gutka, chewing tobacco, 

pan parag, etc. But you are just banning electronic cigarettes and you have 

promulgated an Ordinance for the same. 

19.00 hrs 

 As it is, e-cigarettes are priced high. So, if we increase the cost further, it 

will be more efficacious. I shall not oppose the Bill. I have got many amendments 

to move but I shall not oppose the Bill.  

HON. CHAIRPERSON: But you have to admit the spirit of the Bill. 

PROF. SOUGATA RAY: Yes, Sir. All I am saying is that let the Minister see this. 

Sir, the Minister’s conclusions are somewhat sketchy. He has said that available 

scientific evidence indicates that use of e-cigarettes is hazardous for an active as 
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well as a passive user. Where is the scientific evidence? He should have quoted 

the scientific evidence on e-cigarettes.  

 Secondly, he has said that ICMR has issued a White Paper. But the White 

Paper has not been circulated to us. ICMR is Indian Council of Medical Research. 

That White Paper is not available with us. The International Association for the 

Study of Lung Cancer also does not recommend the use of e-cigarettes for 

treating nicotine dependence even in cancer patients, due to the absence of 

sufficient evidence on their efficacy and safety.  So, even the International 

Association has not recommended this banning of e-cigarettes.  

 So, my appeal to you, Sir, is that please rethink about this. I am giving a 

specific amendment in that sense. He has mentioned about three types of 

electronic cigarettes. It is mentioned that ‘electronic cigarette’ means an electronic 

device that heats a substance, with or without nicotine and flavours, to create an 

aerosol for inhalation and includes all forms of Electronic Nicotine Delivery 

Systems, Heat Not Burn Products, e-Hookah and the like devices. I said, ok, 

where nicotine is delivered electronically, you can eliminate them. You can also 

eliminate e-Hookah. But they say that there are some Heat Not Burn Products. 

We just heat the tobaccos but do not burn them. They should be classified in the 

same say.  
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 Sir, in cigarettes, there are three dangerous things. One is nicotine, second 

is the paper and the third is tar that is formed. So, if the Heat Not Burn Products is 

used, at least tar and paper’s smoke will not occur.  

 So, I would like to ask the hon. Minister whether you would like to rethink 

on this matter. Sir, having put my objections, let me again say that the most 

dangerous thing today is chewing tobacco. 51 million people are using it. How 

does tobacco stock exist in the market? He has not done anything about it.  

Earlier they said that cigarette, bidi will not be sold within so many metres of 

school premises or religious places. That is also happening.  

So, the hon. Minister has to take many more steps to ensure the lessening 

of cigarette smoking. Banning is surely not the way by which it will be lessened.  

I would again ask the Minister to think of more efficacious ways to cut down 

smoking. I know with tobacco industry’s giant like ITC, Philip Morris, Godfrey 

Philip etc., you will not be able to close down the tobacco industry. Thousands 

and millions of farmers are tobacco farming in Andhra Pradesh and other States. 

You will not be able to meet the challenge of those tobacco farmers’ lobby.  

So, he is taking just a token step to say that : “See, I am Harsh Vardhan, 

ENT Specialist and a Minister, and I am opposing e-cigarettes through this. I am 

paying my token allegiance to the cause of stopping cigarette smoking.”. 
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HON. CHAIRPERSON: So, you are giving a compliment to the Minister! 

PROF. SOUGATA RAY : No, he is a top ENT Surgeon. There is no doubt. He is 

the best man BJP has in Delhi. There is no doubt. He should have been made 

Chief Ministerial candidate, but that is another question. 

 I would say that let him rethink on all the points that I have put. Thank you, 

Sir. 

HON. CHAIRPERSON: You have made very valid points regarding this issue. 

Now, I would call upon hon. Member, Dr. M.K. Vishnu Prasad.  

PROF. SOUGATA RAY : He is also a doctor. 
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DR. M.K. VISHNU PRASAD (ARANI): Thank you, Chairperson. I am a Medical 

Doctor, and I am very grateful for getting an opportunity to speak on the 

prohibition of electronic cigarettes. 

 First and foremost, I would like to say that the very idea of our hon. Prime 

Minister is ‘Digital India’. The moment he says ‘Digital India’, I was thinking that 

the country is going to promote e-commerce, e-tender and robotic surgery. But I 

was shocked to know how e-cigarette is being banned.  

Anyway, to start with, I want to tell you a quote : “Giving up smoking is the 

easiest thing in the world. I know it because I have done it 1,000 times”. I would 

really say that the youngsters of this age who really wanted to quit smoking have 

opted for these e-cigarettes. Honestly, I appreciate the initiative taken by the 

Government of focusing on e-cigarettes to be banned. What will happen to the 

people who have already resorted to e-cigarettes after that ban? Is there any 

proposal by the Government for any rehabilitation for those three per cent people 

who have already indulged in e-cigarettes? 

The meaning of e-cigarette is ‘the device that heats a substance with or 

without nicotine’. It clearly says that 100 per cent nicotine is not used among all 

the users. It varies, but most of them wanted to quit cigarette. So, they opted for 

e-cigarettes and they are trying to wean out the habit of smoking. But I would like 

to know about this issue when the Government is so strict on banning e-cigarettes 
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by bringing this promulgation order. The e-cigarettes are very expensive. It costs 

almost Rs. 5,000. Nearly, 99.8 per cent of the population, who have already 

indulged in smoking, are only smoking cheaper cigarettes. These 0.02 per cent 

people are spending almost Rs. 5,000 to get a stick of e-cigarette with a filler. Is 

the Government very much bothered only about the rich children of this country? 

Otherwise, can we say that the Government is blind towards the poor people who 

are already indulged in smoking? Is it not the responsibility of the Government to 

save them also from smoking instead of bringing this Bill completely banning it?  

The Government is always quoting United States, UK, Germany, but e-

cigarettes are not banned there. They have a regulation for it. Instead, the 

nicotine-fillers can be banned. This has been adopted by many other countries, 

which we are always very proud to follow. If at all the Government wants to ban e-

cigarettes because of the fear that the people who start with e-cigarettes will 

eventually lead to conventional smoking, then in that case, why can the 

Government not follow the Korpa system very strictly? Moreover, I think that the 

Government is feeling that since 0.02 per cent only have started smoking e-

cigarettes, banning entire tobacco products or 99.8 per cent people from smoking 

is rather a difficult job or a Himalayan task.  

So, you want to nip it in the bud itself by banning the e-cigarettes. Okay, I 

agree. At the same time, is it not the responsibility of the Government to stop 
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giving licence to the Hookah Bars because everywhere Hookah Bars are being 

introduced? The new culture of Hookah Bars is coming with varied licence of the 

Government. I urge upon the Government to kindly also consider banning Hookah 

Bars while banning e-cigarettes because Hookah Bars are in the initial stage. It is 

in the budding stage. You are very strict on e-cigarettes. At the same time, try to 

focus on banning or stop giving licence to Hookah Bars.  

Probably the reading is different. The e-cigarettes might cause accidents 

because it is an electronic thing. Sometimes it bursts and causes damage to the 

face. Hon. Minister, you are a very learned person. I have high regards for you. 

First and foremost, the forensic people would ask, when they come across any 

fire accident, whether there was cigarette butt. So, the fire in the cigarette butt has 

caused major fire accidents all across the world. No doubt. Causing accidents 

cannot be a substantive point for you to ban these e-cigarettes. 

I think, the Government is keener in banning a blade than a sword; the 

Government is keen on banning a stone than a bullet. I think, definitely, the 

Government is under heavy pressure by the tobacco lobby because 99.8 per cent 

of the tobacco is freely available and there is only 0.2 per cent non-tobacco users. 

E-cigarette users are going to have a big challenge in the near future.  

It is stated in the Bill that an officer, not less than the rank of a Sub-

Inspector,  can enter upon any house, in the name of search or suspicion.  I think, 
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this will  give room for wide misuse. So, I would request the Government to relook 

into this particular aspect. You want to ban e-cigarettes. These e-cigarettes are 

only to help the people who wanted to stop smoking. What about the fruit bear, 

non-alcoholic bear, and the ginger bear? Is the Government coming up with any 

proposal to even stop those products? I was astonished to see the countries 

which have been quoted as an example for banning e-cigarettes – Brazil, 

Argentina, Japan and Thailand. These countries are heavy cigarette smoking and 

tobacco using countries. Naturally, they will ban  e-cigarettes because 

proportionally their business will increase. 

Last but not least, I welcome banning of e-cigarettes subject to terms and 

conditions. The Government is now coming with this proposal to ban e-cigarettes. 

Will the same Government come with any plan to ban Electronic Voting 

Machines? That is also harmful for the country.  

HON. CHAIRPERSON: That is a different subject.  

DR.  M. K. VISHNU PRASAD: One of the hon. Members was giving statistics 

about the US. He was comparing the age. The average age is 17 for e-cigarette 

smokers, and 35 for the conventional smokers. Both the e-cigarette smokers and 

conventional smokers have increased. Sir, I agree e-cigarette smokers and 

conventional cigarette smokers have increased. No doubt. Why are you focusing 

only on e-cigarettes? Why do you not treat them equally? Why is this partiality? 
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This is not my question but the question from outside. So, I urge the Government 

to come back with a comprehensive Bill. You have an absolute majority. You can 

make the Sun rise from the West also. The Government has that kind of power. 

Why does the  Government not protect the interests of the tobacco farmers while 

banning the usage?  

In this Bill, the prohibition of e-cigarettes includes production, manufacture, 

import, export, transport, sale, distribution, storage, advertisement and everything 

is covered but usage is not covered. So, kindly include that also. Thank you for 

the opportunity.  
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�ी रिव िकशन (गोरखपुर): ध�यवाद महोदय िक आपने मझेु ई-िसगरटे पर जो सरकार �ितबधं लगा 

रही है, उसके समथ�न म� बोलने का मौका िदया । जी हा,ं म� इस िबल का समथ�न करता ह� ं। म� समथ�न 

इसिलए करता ह� ंिक बह�त सार ेमाननीय सद�य, अपनी-अपनी पाट� से बोल रहे थे िक ई-िसगरटे �या 

है? एक कहावत है, जो पहले हम सनुते थे-“अं�ेज इस देश म� दो चीज छोड़कर चले गए- सॉरी और 

िसगरटे ।” उस िसगरटे को हम आज भी ढो रहे ह� । उस एिड�शन को अभी तक हम िनकाल नह� पाए 

ह� । त�बाकू का िबजनेस हो गया, खेितहर िकसान� का िबजनेस हो गया, लेिकन जो एिड�शन है, उस 

क� सर को हम लाद ेचल रहे ह� । लगभग डेढ़ सौ साल हो गए ह� । अं�ेज िसगरटे को यहा ंपर ठंूस कर 

चले गए ।   

 महोदय, हमार ेकुछ साथी नह� चाह रहे ह� िक इस पर �ितबधं लगे । वे चाहते ह� िक अब यह नई 

ई-िसगरटे आए और इसको बढ़ावा िदया जाए । इनको पता ही नह� है िक यह िसगरटे �या है? ई-

िसगरटे एक पतली सी इले��ॉिनक िडवाइस है । उसके साथ एक पॉड लगा रहता है । वह पॉड करीबन 

दो हजार �पये का आता है और ई-िसगरटे करीबन चार-साढ़े चार हजार �पये क� आती है । छ: हजार 

�पये म� यह पैकेट आता है । इसका एिड�शन लगा था । यह बहाना फैलाकर माक� ट म� कर िदया गया, 

ज़ूल एक कंपनी है, िजसने अमे�रका म� यह फैलाया िक “If you want to get rid of cigarettes, 

and not to get addicted to this, you will definitely quit smoking.” मो�टली �या ह�आ िक 

अमे�रका के घर� के 9 साल, 10 साल,11 साल  के ब�चे, They started carrying it to the 

schools. इसम� �मेल नह� आता, गंदी बदबू नह� आती । आप कह� पर भी बैठकर पी लीिजए, िकसी 

को पता नह� चलेगा । यह एक आग क� तरह पूर ेअमे�रका म� फैल गया । अमे�रका इसके िखलाफ है । 

अमे�रका को जब पता चला, तो वािशगंटन म� They have written on 19th September ई-िसगरटे 

�ितबिंधत करने का भारत का फैसला ऐितहािसक है । यह वहा ंके अखबार क� हेडलाइन थी । नशीले 

पदाथ� के िखलाफ मिुहम चलाने वाले अमे�रका के समूह ने कहा िक ई-िसगरटे को �ितबिंधत करने 
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जैसा ऐितहािसक फैसला लेकर भारत यवुाओ ंको सम�याओ ंसे बचाने क� लड़ाई म� िव� म� अ�णी बन 

गया है ।  

‘Campaign for tobacco free kids’ के अ�य� मै�यू ने कहा िक रा�� भर म� ई-िसगरटे क� 

िब�� उ�पादन, िनया�त और िव�ापन पर �ितबधं लगाने का भारत का फैसला यवुाओ ंको िनकोिटन 

क� लत से बचाने क� िदशा म� एक साहिसक कदम है । उ�ह�ने भारत म� ई-िसगरटे क� लत से यवुाओ ं

को बचाने के सबंधं म� िलए गए सरकार के इस िनणा�यक कदम क� सराहना क� । दिुनया भर के देश� म� 

ई-िसगरटे के तेजी से पह�चंने के कारण उन देश� क� सरकार� के िलए नई चनुौितया ंआ गई ह� और 

उनको इनका सामना करना पड़ रहा है । जो यवुा नशे क� लत से बचने के िलए त�बाकू का इ�तेमाल 

कम करने क� ज�ोजहद कर रहे थे, अब वे ई-िसगरटे के एिड�ट हो गए ह� ।  

 महोदय, म� आपको बताना चाहता ह� ं िक अब यह महगंा नह� है । हमार ेकुछ माननीय सद�य 

कह रहे थे िक यह महगंा है । गरीब आदमी इसको ले नह� सकता । No, No. China started 

making copies of e-cigarettes. यह पाचं सौ �पये, आठ सौ �पये म� भी आ गया है । हजार �पये 

म� अब तो लोग नकली ई-िसगरटे पीने लगे ह� । इसम� अलग-अलग �लेवस� ह� । ए�पल �लेवर, ��ॉबेरी 

�लेवर, चॉकलेट �लेवर आिद अनिगनत �लेवर ह� । So, you get addicted to this. यह बह�त ही 

खतरनाक है । एक गाने से हम बबा�द ह�ए । वह गाना बड़ा िहट ह�आ था: 

  “म� िजदंगी का साथ िनभाता चला गया । 
हर िफ� को धएु ंम� उड़ाता चला गया ।” 
 

सबको लगा िक िफ� धएु ं से उड़ेगी और सब लोग िसगरटे पी-पीकर क� सर लेने लगे । म� 

टे�सस क� एक कहानी सनुाता ह� ं।  I am going to tell you. हमार ेएक माननीय सद�य ने कहा था 

िक इसके हाम� �या ह�? नकुसान सिुनएगा, तब पता चलेगा िक सरकार �य� इस िबल को लेकर आयी 
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है और ई-िसगरटे पर �ितबधं लगा रही है । आप पहले इसके हाम� जािनए, यहा ंमाननीय सद�य नह� 

है, शायद चले गए ह� । I just wanted to tell them about a case. A lady in Texas said that 

smoking habit left her with blood clots fluid in her lungs. She was vaping on and 

off for three years. In June, she started to cough and had a bad chest pain. She 

spent 24 days in hospital, and went directly into coma. इसम� ��ेट डैथ है, �ेन ��ोक 

होता है । ��ेट हाट�  अटैक है, आपक� तरुतं म�ृय ुहो जाती है । आपको सासं लेने का, िच�लाने का या 

आवाज देने का समय भी नह� िमलता है, तरुतं आप ऊपर िनकल लेते ह� । Till now, 400 people 

in America, only in California, are suffering from this disease. यह िमसिट�रयसली पता 

ही नह� चला िक what they are suffering from. इसका धआु ंलं�स म� जाकर एक काई सी जमा 

देता है और पूर े लं�स को लॉक कर देता है, िजससे आप �ीद नह� कर सकते ह� । यह केिमकल से 

बनता है । It is made from crystal. They make this by crushing crystal. उससे इतना सारा 

धआु ंिनकलता है । वह जो �मोक होता है, िजसको आप ह��के म� भी देखते ह� । इसके अजीब-अजीब 

टाइप के ि��ट�स होते ह� जो आपके छाती म� जाते ह� । ई�र ने हमारा एक सुदंर शरीर बनाया है, जो 

रडे है । हमार ेफेफड़े रडे ह�, हमारा हाट�  रडे है, उसको पूरा �लैक कर देता है, जैसा िक िसगरटे से होता 

है । ई�र ने िजसे रडे बनाकर भेजा था, हम उसको �लैक कर देते ह�, �लॉक कर देते ह� और म�ृय ुक� 

ओर हम लोग तरुतं अ�सर हो जाते ह� ।  

 महोदय, इसम� पाचं परस�ट िनकोिटन का कंट�ट होता है, जो िक बीस पैकेट िसगरटे के बराबर 

होता है । इसके चार पॉड्स आते ह�, जो िक एक िसगरटे के पैकेट के बराबर होता है, इसिलए म� यह 

मानने को तैयार नह� ह� ंिक इससे हाम�  नह� होता है । इससे बह�त हाम� होता है और डायर�ेट डैथ होती 

है । यह बह�त ही खतरनाक है । यह बैटरी से चलता है । ऐसा भी ह�आ है िक e-cigarettes have 

exploded and shattered people’s job, according to FDA (Food and Drug 
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Administration). They have appeared to associate with battery related issues. 

People are smoking और उनके जबड़े फट गए ह� । पूर ेिव� म� 65 �ितशत ब�चे, सबसे �यादा 

यवुा पीढ़ी मेर ेदेश म� है, तो म� �य� अपने यवुाओ ंको बबा�द होने दूगंा, म� �य� अपने देश के नौजवान� 

को बबा�द होने दूगंा? जो लोग इस िबल को सपोट�  नह� कर रह ेह�, �या वे अपने ब�च� को यह िसगरटे 

द�गे? �या इनको अ�छा लगेगा, जब इनका ब�चा यह िसगरटे पीएगा? �या ये अपने ब�च� को यह 

िसगरटे द�गे? अगर आपको अ�छा लगता है तो आप दीिजए । आप घर म� तो अपने ब�चे को पीटने 

लगते ह� । म� �य� न मेर ेदशे के यवुाओ ंको अभी से बचाऊं? अं�ेज इस देश से चले गए ह� और हम 

िसगरटे को ढो रह ेह� । हमारा आधा देश एिडि�टड हो गया है और अब यह नये वैपन को भी �या आने 

िदया जाएगा? ई-िसगरटे, आप भी आइए । आपका �वागत है, �य�िक हम डेमो�ेिटक कं�ी ह� । हमारा 

आजाद म�ुक है और लोकत�� है । सभी का �वागत है । िडबेट होगी और दो हा ंबोल�गे, एक ना बोलेगा 

और िडबेट श�ु हो जाएगी । This is wrong. म� बताना चाहता ह�,ं अधीर रजंन जी चले गए ह�, हमारी 

सरकार �या नह� कर रही है । वष� 2015 म� सरकार ि���ट ह�ई । म� िसनेमा से ह� ं । We used to 

smoke in the movies. …(�यवधान) हम लोग िसनेमा म� कभी-कभी िसगरटे पीते ह� । यह कला म� 

एक �टाइल के �प म� आती है । वष� 2015 म� 8.2 �ितशत िसगरटे पीने वाल� क� स�ंया कम ह�ई है । 

पद� पर अगर िसगरटे पीते ह�ए हीरो िदखाई देता है तो नीचे चेतावनी क� प�ी भी आती है । िसगरटे के 

पैकेट पर सड़ा ह�आ जबड़ा, क� सर से फटा ह�आ िदखाई देता है । लेिकन ई-िसगरटे पर ऐसा कुछ भी 

नह� है । There are no warnings. िसगरटे के पैकेट पर इतना बड़ा मुंह होता है, जो बह�त ही गंदा 

होता है । 

HON. CHAIRPERSON : Please conclude. 

�ी रिव िकशन : सर, म� �मा चाहता ह�,ं हम भावनाओ ंम� बह गए । 
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HON. CHAIRPERSON: Please continue and conclude. 

�ी रिव िकशन: महोदय, म�ने जो… * श�द बोला है, आप उसको एिडट कर सकते ह� । म� यह बताना 

चाहता ह� ंिक सरकार उस पर एक डरावना-सा चेहरा बनाकर इस ओर काम कर रही है । म� अपने श�द 

को ठीक कर लेता ह� ं । उसको सरकार िसगरटे के पैकेट पर िदखाती है । ऐसा नह� है िक सरकार 

उसको बढ़ावा द ेरही है । जैसा िक हमार ेएक माननीय सद�य ने कहा है िक हम लोग िकसी लॉबी को 

�ोटे�ट कर रहे ह� या इसम� हमारा कोई �वाथ� है । लेिकन इसम� हमारा कोई भी �वाथ� नह� है । हमार े

देश के नौजवान� को ख�म करना या उनके फेफड़� को खराब करने क� मंशा या �वाथ� हम लोग� का 

नह� है । हमार ेनौजवान� को इस मा ंभारती क� धरती पर ��ये नर�े� मोदी जी और हमारी भारत 

सरकार यह कभी नह� चाहेगी । इस सरकार का उ�े�य हमार ेदेश को बचना और उसक� र�ा करना   

है । हम सभी लोग उसी ल�य क� तरफ बढ़ रह ेह� ।  

सभापित महोदय, बह�त सारी बाते ह� । म� बह�त दरे से सबको सनु रह था, �य�िक बह�त कम 

जानका�रयां थ� । ई-िसगेरट से इंसान सीधे कोमा म� चला जाता है । हाट�  का ��ोक आता है । लं�स से 

सबंिंधत सारी बीमा�रयां इससे जड़ुी ह�ई ह� । इसका कोई उपाय नह� है । ि��टल से बना धआु ंहोता   

है । It damages your body. It straightway hits your brain. आपको �ेन से सबंिंधत बह�त 

सारी सम�याए ंहो जाती ह� । ब�चे इसका इ�तेमाल करते ह�, �य�िक इसको िछपाना बह�त ही आसान 

है । यह बढ़ रहा है । बह�त तरीक� से लोग� को इसक� जानकारी है । इसको ह��का के िवक�प के �प म� 

देखा जा रहा है ।  

महोदय, म� इस िबल का समथ�न करता ह� ंऔर म� यह नह� चाहता ह� ंिक मेर ेदशे के जवान, मेर े

देश के नवयवुक आज िजनक� आबादी 65 �ितशत है, वह िकसी भी �कार से अपने शरीर को िकसी 

                                                           
* Not recorded. 
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भी मा�ा म�, िकसी भी तंबाकू से अपने आपको नकुसान पह�चंाए । चाहे वह िसगरटे हो, तंबाकू हो, 

गटुखा हो या कुछ भी हो, वे अपने शरीर को बबा�द न कर� । यह शरीर एक मंिदर है, पिव� है । अतः म� 

इस िबल का समथ�न करता ह� ं।  
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�ी स�यद ईम�याज ज़लील (औरगंाबाद) : सभापित महोदय, म� हर उस चीज का समथ�न करता ह�, 

जो �ितबंध या बैन लगाने क� बात करता है । िजसक� वजह से नशे क� लत लगती है या हम अपने 

नौजवान� को अपनी आखं� के सामने बबा�द होता ह�आ देखते ह� । माननीय मं�ी जी, आज ई-िसगरटे 

को बैन करने का िबल लेकर आए ह�, म� उसका समथ�न करता ह� ं। म� यह समझता ह� ंिक इस सदन के 

अंदर िजतने भी लोग ह�, वे पूरी तरह से इसका समथ�न कर�गे । लेिकन म� माननीय �वा��य मं�ी जी से 

कुछ सवाल पूछना चाहता ह� ं। �रपोट्�स यह बताती ह� िक इस म�ुक के अंदर हर एक िमनट म� या एक 

िमनट के अंदर 10 लोग तंबाकू से सबंिंधत बीमा�रय� क� वजह से मर जाते ह� । मं�ी जी, आप इस बात 

को मान�गे िक ई-िसगरट्ेस तो इस देश के अंदर एक नया िफनॉिमना है । यह अभी-अभी नया-नया 

इ��ोड्यूज़ ह�आ है और पूरी तरह से देश भर म� फैला भी नह� है । इसके बावजूद भी अगर इतनी सारी 

मौत� हो रही ह�, तो आप खदु मान�गे िक जो लोग मर रहे ह�, वे या तो िसगरटे पीकर मर रहे ह� या बीड़ी 

पीकर मर रह ेह� या गटुखा खाकर मर रहे ह� या िकसी दूसर ेनशे का इ�तेमाल करके मर रह ेह� या शराब 

पीकर मर रहे ह� ।  

 सभापित महोदय, हर िसगरटे के पैकेट के ऊपर यह िलखा ह�आ होता है िक “Cigarette 

smoking is injurious to health”. मझेु मालूम है िक जब मं�ी जी जवाब देने के िलए खड़े ह�गे, तो 

वह यह दावा कर�गे िक आपके दौर म� अवेयरनेस �ो�ा�स क� वजह से तंबाकू से सबंिंधत मौत� कम हो 

रही ह� । तंबाकू क� खपत कम हो रही है । जबिक हक�कत यह है िक इस म�ुक के अंदर वष� 1998 म� 

79 िमिलयन �मोकस� ह�आ करते थे । वष� 2018 म� िजनक� स�ंया बढ़कर 120 िमिलयन हो गई है । 

यानी 20 साल� के अंदर 40 िमिलयन �मोकस� का इज़ाफा ह�आ है । महोदय, जब गटुखे के ऊपर बैन 

लगाया गया था, जब महारा�� क� सरकार ने और अलग-अलग रा�य� क� सरकार इसको लेकर आई 

थी, तब न जाने िकतानी माताओ ंने दआुए ंदी थ� िक िजसक� वजह से क� सर होता है, अब हमार ेब�च� 
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को यह �ोड�ट बाजार म� नह� िमलेगा । लेिकन �वा��य मं�ी जी म� आपको एक बात बताना चाहता ह� ं

िक हक�कत �या है । 

सभापित महोदय, म� जब रिववार क� रात को अपने ससंदीय �े� - औरगंाबाद से िनकल रहा 

था, तो म�ने अपने लड़के से कहा िक बाजार से जाकर गटुखा लेकर आओ । उसने मेरी तरफ हैरानी से 

देखा और मझुसे पूछा िक भईया आप तो गटुखा नह� खाते ह� । आप यह �य� मंगा रहे ह�? तब म�ने कहा 

िक म� इस महान सदन को यह िदखाना चाहता ह� ंिक हम िबल तो लेकर आते ह�, वह िबल पास भी हो 

जाता है । लेिकन इसका इं�लीमे�टेशन जमीन के ऊपर कैसे होता है ।     

महोदय, म� ये पूर े गटुखे और पान मसाले के पैकेट्स ले कर आया हूॅ ंऔर आपके ज�रए म� 

�वा��य मं�ी जी को यह देना चाहता हूॅ ं। �वा��य मं�ी जी, म� आपसे अनरुोध करना चाहता हूॅ ंिक ये 

िजतने भी गटुखे और पान मसाले पैकेट्स ह� इनको आप अपनी है�थ क� िकसी भी लैबोर�ेी के अंदर 

चैक करवाइए तो आपको पता चलेगा िक न तो यह गटुखा है, न तो यह पान मसाला है, बि�क ज़हर 

का सामान है । …(�यवधान)  

HON. CHAIRPERSON: Hon. Member, it is not allowed. You can speak on the 

subject only. 

�ी स�यद ईम�याज ज़लील: सर, यह हम आपके ज़�रए मं�ी साहब को देना चाहते ह� । …(�यवधान) 

HON. CHAIRPERSON: No, it is not allowed. You can speak on the subject. 

�ी स�यद ईम�याज ज़लील: सर, अगर आप इजाज़त द� तो हम आपके ज़�रए �वा��य मं�ी जी को 

देना चाहते ह�, �य�िक यह ज़हर बाज़ार के अ�दर खलेुआम िबक रहा है । …(�यवधान) 
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HON. CHAIRPERSON: If you bring some items, then every hon. Member can 

bring items.  

�ी स�यद ईम�याज ज़लील: सर, ठीक है, हम नह� द�गे । लेिकन अगर आपक� इजाज़त हो तो हम 

बाद म� �वा��य मं�ी जी को देना चाह�गे, तािक इसक� जाचं कराई जाए िक िकस तरह से खलेुआम इस 

तरह का यह कारोबार बैन होने के बावजूद भी चल रहा है । …(�यवधान) 

HON. CHAIRPERSON: Hon. Member, you can personally meet the hon. Minister 

and explain to him.  

SHRI SYED IMTIAZ JALEEL : All right, Sir. सर, मेरा यही कहना है िक आज आप ई-

िसगरट्ेस के ऊपर बैन ले कर आ जाएगें और वह िबल पास भी हो जाएगा । लेिकन गटुखे के ऊपर बैन 

होने के बावजूद भी आज 51 िमिलयन लोग गटुखा बड़ी आसानी से खरीद सकते ह� और खा रह ेह� । 

अब सवाल यह पैदा होता है अगर िसफ�  ई-िसगरटे जो िसफ�  छोटा सा एक कंपोन�ट है, इस ज़हर को 

आप िनकालना चाह रह ेह� और बाक� पूर ेज़हर को रहने देना चाह रह ेह�, चाहे वह गटुखा हो, शराब हो, 

बाक� दूसर ेजो ज़हर ह�, बीड़ी हो िसगरटे हो । अभी-अभी एक स�मानीय सद�य ने कहा िक बीड़ी के 

ऊपर पूरा बैन कैसे ले कर आ सकते ह�, �य�िक लाख� लोग इसक� खेती करते ह� । �या इसका मतलब 

यह है िक उनको िजदंा रखने के िलए हम करोड़� लोग� क� जान का सौदा कर�? सरकार के पास बह�त 

पैसा है, सरकार को कहना चािहए िक बीड़ी फािम�ग को कम िकया जाए, हम रीहैिबिलटेट कर�गे ।  

 महोदय, आज इ�ेफाक से हम सिंवधान िदवस मना रह ेह� । डॉ. बाबा साहब अंबेडकर जी ने 

जो दस मं� िदए थे, उनम� एक मं� यह भी था िक नशे से दूर रहो । हमने बाबा साहब क� प�ुतक को तो 

अपना िलया है । लेिकन उनके इस मं� को नह� अपनाया है । यह नशे का कारोबार इस म�ुक म� बदं 

होना चािहए ।  
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 महोदय, म� महारा�� से आता हूॅ ं । वधा�  – जहां पर महा�मा गाधंी जी का आ�म है, वहा ंपर 

शराब नह� िमलती है, वहा ंपर बैन कर िदया गया है । तो �या बापू ने यह कहा था िक मेरा शहर जो 

होगा, म� जहां पैदा ह�आ हूॅ,ं मेरा आ�म जहा ंहै, वहां पर शराब नह� िमलनी चािहए, बाक� पूर ेदेश के 

अंदर शराब िमलनी चािहए? यह िकस तरह से िसलेि�टव ओिपिनयन अपना लेते ह�, िसलेि�टव िब�स 

ले कर आते ह�? 

 महोदय, जब गटुखा बैन ह�आ तो न जाने िकतनी ऐसी इि�लगल फै��ीज़ तैयार हो गई ह� । 

�वा��य मं�ी जी, म� आपको बताना चाह�गंा िक दो महीने पहले म�ने औरगंाबाद शहर के अंदर पिुलस 

और �शासन को कहा था िक नौजवान न�ल� को बबा�द करने वाला, यह नशे का करोबार बदं करना 

है, तो आप गटुखे का कारोबार पूरी तरह से यहा ंपर बदं कर द� । बदं तो नह� ह�आ, िफर एक िदन हमने 

काय�कता�ओ ंके साथ जा कर एक बड़े गटुखे के गोदाम पर रडे क� । लाख� का गटुखा वहा ंपर िमला, 

िफर पिुलस ने आ�ासन िदया िक हम बदं कर द�गे । लेिकन नतीजा यह ह�आ िक आज भी वहा ंगटुखा 

िमल रहा है और हो यह रहा है िक जो गटुखा �यापारी वहा ंपर थे, िजस पिुलस �टेशन को एक लाख 

�पये ह�ता देते थे, अब हमारा नाम िदखा कर, हमारा डर िदखा कर वह ह�ता एक लाख �पये क� 

जगह पर दो लाख �पये कर िदया है और गटुखा वैसे का वैसे चालू है । 

 महोदय, जब यह गटुखा म� ले कर आ सकता हूॅ,ं तो �या वजह है िक फूड ए�ड ��स 

एडिमिन��ेशन को नह� पता चलता है, पिुलस को नह� पता चलता है । स�ुीम कोट�  एक आदेश दे देता 

है िक केवल एफडीए ही इसके ऊपर काय�वाही करगेा । यह फूड से �रलेिटड है, पिुलस से नह� नह� है । 

मेरा यही कहना है िक अगर आप कानून ले कर आ रहे ह� तो उसको लागू करने के िलए भी आपके 

पास एक मैकेिन�म होना चािहए, वना�  हम लोग झूठे तरीके से अपनी पीठ थपथपाते रह�गे िक देखो 
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हमने गटुखे के ऊपर पाबंंदी लगा दी है और आज हम इलैिक�ॉिन�स िसगरट्ेस के ऊपर भी पाबदंी 

लगा द�गे । अगर उसका इि�पिलम�टेशन सही नह� होगा, तो पीठ थपथपाने का कोई मतलब नह� है । 

 ध�यवाद ।  
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�ी हनमुान बेनीवाल (नागौर): सभापित महोदय, ई-िसगरटे - उ�पादन, िविनमा�ण, आयात-िनया�त, 

प�रवहन, िव�य, िवतरण, भ�डारण व िव�ापन (�ितषेध) िवधेयक 2019 पर आपने मझेु बोलने का 

अवसर िदया है, इसके िलए म� आपका ध�यवाद करता हूॅ ं। 

 मेर ेसे पूव� व�ाओ ंने भी, प�-िवप� के सभी लोग� ने नशे को ले कर बड़ी िचतंा जािहर क� है । 

व�ड� के अंदर सबसे �यादा नौजवान भारत के अंदर ह� । भारत क� यवुा पीढी नशे के अंदर, िदन-�ित 

िदन जो �ितशत बताए गए ह�, वह नशा बढ़ता जा रहा है ।   

म� �धान मं�ी जी और म�ंी जी को ध�यवाद दूगँा । ई-िसगरटे जो एक बह�त बड़ा �चलन हो 

गया, शहर� के अंदर ह��का बार, िजनका चलन था, उसके बाद सबसे �यादा नौजवान ई-िसगरटे का 

सेवन करते ह�, वह इस बात को नह� समझ पा रहे ह� िक इसम� भी िनकोटीन क� मा�ा है । वे सोचते ह� 

िक यह िसगरटे से हट कर है, यह नकुसान नह� करता । इसिलए नशे क� �विृ� िदन�िदन बढ़ती जा 

रही है । म� इस िवधेयक का समथ�न करता ह� ँऔर इस िवधेयक क� पालना सिुनि�त हो । इसके िलए 

के�� सरकार रा�य सरकार� को भी पाबदं कर� और समय-समय पर मॉनीट�रगं का िस�टम होना 

चािहए । 

सभापित महोदय, ड��यूएचओ क� �रपोट�  के अनसुार ई-िसगरटे के घातक �भाव व यवुाओ ंम� 

बढ़ती लत, इससे होने वाले रोग, इनके म�ेनज़र यह िबल यवुा-पीढ़ी के �वा��य को स�ुढ़ करने के 

उ�े�य से सरकार लेकर आई है । िवधेयक के उ�े�य� व कारण� म� बताया गया है िक वैि�क समदुाय ने 

�यि�गत व जन �वा��य पर इन नए उ�पाद� के स�भािवत �भाव के बारे म� िचतंा क� है । िनि�त तौर 

पर एक बड़ा कदम देश क� सरकार ने उठाया । भारतीय आयिुव��ान अनसुधंान प�रषद ने ई-िसगरटे 

पर �ेत प� जारी िकया । आज सिंवधान िदवस मनाने जा रह ेह� । देश को �धान मं�ी जी ने, रा��पित 

जी ने, सब ने स�बोिधत िकया और आ�ान भी िकया िक िकन प�रि�थितय� के अंदर हम� आज़ादी 
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िमली । आज़ादी िमलने के बाद िजस भारत क� प�रक�पना, उस समय शहादत देने वाले हमार ेशहीद� 

ने, उस समय आज़ादी के आंदोलन के अंदर �वतं�ता सेनािनय�, नेताओ ंने क� थी, िनि�त �प से वह 

अभी तक अधूरी है । म� �धान मं�ी जी को ध�यवाद दूगंा िक भारत का मान िव� के अंदर बढ़ाया । एक 

िदन म� सारी तकलीफ�  दूर नह� होत� । म� तो देखता ह� ँिक िकस-िकस तरीके क� सोच के साथ, िकस-

िकस तरीके के नए िबल रोज़ आप लेकर आते हो और इस िबल को लाने के िलए मं�ी जी ने बह�त बड़ी 

मेहनत क� होगी । हमार ेदशे म� कॉलेज, यूिनविस�टीज के अंदर जो ब�चे पढ़ते ह�, उन ब�च� म� इसका 

मैसेज भी जाएगा, एक रोक लगेगी और कड़ी कार�वाई का सदंेश जाएगा । म� तो यह भी िनवेदन क�ँगा 

िक त�बाकू पर �ितबधं लगना चािहए । शराबबदंी के बार ेम� भी कई माननीय सद�य� ने कहा । गजुरात 

सरकार ने गजुरात के अंदर शराबबदंी पहले से ही कर रखी है । यह देश भी चाहता है िक शराब म�ु 

भारत हो, नशा म�ु भारत हो और नशे क� �विृ� का सबसे �यादा िशकार यिद कोई होता है, देिखए, 

रईस लोग जो होते ह� वह तो टाइम पास करने के िलए नशा करते ह� । उनका समय कैसे बीते, शाम को 

बार म� चले जाएगें या और कह� चले जाएगें, नशा कर ल�गे । महगँी दा� भी खरीद ल�गे, महगंी िसगरटे 

खरीद ल�गे । जो बार का िवदेशी सामान है, वह भी उनको िमल जाएगा । लेिकन गरीब जो झ�ुगी-झोपड़ी 

के अंदर रहने वाला आदमी है, वह समय �यतीत करने के िलए बेवजह नशे क� �विृ� के अंदर चला 

जाता है और उसके बाद वह नशे का आदी हो जाता है । नशा छूटता नह� है, जैसे �मैक का नशा है, 

िकतना ही �यास कर लो, आप उसको अ�पताल के अंदर ले जाओ, जो �मैिकया हो गया, नशेड़ी हो 

गया, वह �मैक नह� छोड़ता और कई नशे तो ऐसे ह� िक लोग पैस� के िलए अपने मा-ँबाप को मारकर 

पैसा छीन कर भाग जाते ह� । ऐसी घटनाए ँभी इस देश के अंदर ह�ई ं । सभापित महोदय, मेरा तो इसके 

अंदर एक ही िनवेदन है । …(�यवधान) 

HON. CHAIRPERSON: Please address the Chair and come to the subject under 

discussion. 
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…(�यवधान) 

�ी हनुमान बेनीवाल : आपके उधर से कोई बोलने वाला है नह� । आप सब तो खशुी मना रहे हो । 

महारा�� म� जैसे आपका ही कोई म�ुय मं�ी बन रहा है । म� दो-तीन िमनट लूगँा । सदन खाली पड़ा है । 

आपको हम� �यादा टाइम देना चािहए । आधा घटंा बोलो और भाषण दो ।…(�यवधान) * शायद 

िसगरटे पीने गए ह�गे । कोई कह रहा था, मझेु नह� पता, पीकर अब वापस आएगें । सर, दो िमनट 

बोलने दीिजए । सभापित महोदय, सिंवधान के अन�ुछेद 47 के अंदर �धान मं�ी जी ने �यान 

आकिष�त िकया । 

�वा��य के बार ेम� भी िलखा गया । पहले अ�यादेश के �प म� और अब िबल के �प म� आज 

देश क� सरकार यवुा पीढ़ी को नशे क� लत से दूर करने के िलए कारगर कदम उठा रही है ।  

 महोदय, म� दो िमनट िनवेदन करना चाह�गँा ।…(�यवधान) थोड़ा ज�री भी है ।…(�यवधान) म� 

एक-दो िमनट म� अपनी बात समा� कर रहा ह� ँ।…(�यवधान)  

 महोदय, आप देख लीिजए और उसके बाद मझेु िबठाइएगा । आप चार� तरफ नजर घमुाओ । म� 

दो-तीन आंकड़े आपको बता देता ह� ँ। वष� 2015 म� िव� भर म� ई-िसगरटे क� एक हजार करोड़ डॉलर 

क� िब�� थी । 16 �देश� ने इस पर पहले ही �ितबंध लगा रखा है । इंिडयन काउंिसल ऑफ मेिडकल 

�रसच� ने ई-िसगरटे पर �ितबधं लगाने क� िसफा�रश क� । इस कानून के अंतग�त अिधकतम तीन साल 

क� सजा का �ावधान िकया गया है । यह �वागत यो�य है, �य�िक सजा का नाम सनुकर जो ब�चे ई-

िसगरटे पी रहे ह�, वे इसे पीना छोड़ द�गे । िव� भर म� 30 से �यादा देश� ने इस पर �ितबधं लगा रखा  

है । �वा��य मं�ालय पहले ही ऐसे उ�पाद� पर �ितबधं लगा चकेु ह� । �धान मं�ी जी इस मामले म� 

बह�त िचिंतत ह�, सरकार िचिंतत है और हमार े�वा��य मं�ी जी इसके साथ-साथ पया�वरण �दूषण को 
                                                           
* Not recorded. 
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लेकर भी बह�त िचिंतत ह� । म� एक िमनट म� अपनी बात समा� कर रहा ह� ँ। मं�ी जी लगातार इस िदशा 

म� काम कर रहे ह� । आईसीएमआर के अनसुार अगर यही हालात बने रह ेतो वष� 2020 तक भारत म� 

17 लाख नए क� सर के मामले सामने आ सकते ह� ।  

महोदय, हम सबको िमलकर भारत को बचाने के िलए सोचना होगा । म� इस सरकार को 

ध�यवाद दूगँा । म� एनडीए के सहयोगी दल के �प म� ह� ँ। हम लोग छा� राजनीित से िवधान सभा और 

लोक सभा के अंदर पह�चेँ ह� । हमेशा नौजवान गलत िदशा क� तरफ जाता है, तो इसम� सबसे बड़ी 

भूिमका कह� न कह� नशे क� होती है । वह नशेड़ी बन जाता है, चाहे िसगरटे के मा�यम से हो, चाहे 

अफ�म के मा�यम से हो, चाहे चरस, �मैक, अभी िजतनी चीज� के बार ेम� सभी लोग� ने यहा ँबताया   

है । इसक� िचतंा सरकार को करनी होगी िक हमारी यवुा पीढ़ी को कैसे बचाया जाए । यवुा पीढ़ी को 

बचाने के िलए मेर ेिहसाब से तो भारत के अंदर अगर कोई �ाि�त लेकर आया है, तो वह �व�छ भारत 

अिभयान है । �व�छ भारत अिभयान को माननीय �धान मं�ी जी लेकर आए । उससे पहले का�ेंस 

वाले उसे नह� लाए, �या 50 साल से इ�ह� इसे लाने के िलए िकसी ने मना िकया था । ये उसे �य� नह� 

लाए? अब अगर यह तय कर ल�गे िक नशा म�ु भारत होना चािहए, तो नशा म�ु भारत हो जाएगा, 

�य�िक देश का नौजवान �धान मं�ी जी के आ�ान का इंतजार कर रहा है िक �धान मं�ी जी �या कह 

रह ेह� । म� तो यह कहना चाह�गँा िक �व�छ भारत अिभयान क� तरह नशा म�ु भारत अिभयान भी इस 

देश के अंदर चलना चािहए । ��येक खेत को िसचंाई का पानी िमल रहा है । िकसान, जवान और अब 

इनके बार ेम� सोचना होगा । अब इनके बार ेम� सोचने का समय आ गया है, �य�िक हमार ेजो दो मेन 

काम थे, धारा 370, 35ए और राम मंिदर, वे काम तो हो गए । अब जो बचे ह�ए काम ह�, उसम� िकसान, 

नौजवान और िजतने घोटाले लोग� ने कर िदए, उसम� उनक� जाचँ�, जहा ँउनक� जगह है, उ�ह� वहा ँले 

जाकर िफट करना, कई लोग  आराम कर रहे ह� ।  
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माननीय सभापित : हमारा िवषय ई-िसगरटे है । 

�ी हनुमान बेनीवाल: महोदय, म� िबल के साथ-साथ देश पर भी आऊँगा । म� केवल िबल पर थोड़े ही 

बोलूगँा । मझेु बोलते ह�ए लाख� लोग देख रह ेह� िक हनमुान बेनीवाल बोल रहा है । हनमुान बैिनवाल 

बोल रहा है, तो िफर वह उस बात को भी बोलेगा ।…(�यवधान) हा,ँ पूरा देश सनु रहा है ।  

 इस िबल के साथ-साथ म� माननीय मं�ी जी से अपनी तरफ से िवशेष िनवेदन यह भी क�ँगा 

िक हम नौजवान� के अंदर और �यादा जाग�कता लेकर आए ंतािक नशे क� �विृ� से िह�द�ुतान का 

नौजवान दूर रह े। 

माननीय सभापित : आपके दस िमनट हो गए ह� ।  

�ी हनुमान बेनीवाल: आप ई-िसगरटे को बदं कर रहे हो । उसके बाद िसगरटे, बीड़ी और िजतने भी 

इस तरह के तंबाकू उ�पाद ह�, इन सब पर रोक लगाकर एक नया सदंेश दशे के अंदर द� । आपका 

बह�त-बह�त ध�यवाद ।  

माननीय सभापित : हनमुान जी, गडु �पीच ।  
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SHRI K. NAVASKANI (RAMANATHAPURAM): Sir, thank you very much for 

giving me an opportunity to speak on this important Bill.  The fact is that tobacco 

consumption, either by chewing or by smoking, compromises on the health and 

economic well-being of all citizens – children, youth, men and women – in the 

country.  Its use presents dangerous consequences for everyone.  Use of both 

smoking and smokeless tobacco causes many forms of cancers leading to early 

and painful deaths of users in their productive years.  It is, therefore, critical to 

raise awareness to help reduce its use to protect the health of people.  

 According to the World Health Organisation, tobacco kills more than seven 

million people each year.  Over six million deaths are a result of its direct 

consumption, whereas 8,90,000 deaths are the result of passive smoking.  Nearly 

100 million premature deaths have been recorded in the 20th century and the 

figure is set to increase to one billion by the 21st century.  Smoking kills over one 

million people in India annually and is the fourth leading cause of non-

communicable diseases such as cancer and heart diseases which account for 53 

per cent of all deaths in India. 

 I would like to convey my thanks to the hon. Minister who has brought this 

Bill for banning electronic cigarettes in India and this step will protect the future of 

the youth of our country. 
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 I appreciate your stand to ban e-cigarettes, but, at the same time, we 

strongly feel it defies logic, taking into consideration the surprising move of not 

touching the regular cigarettes and other tobacco products.  I would like to make a 

request to the hon. Minister to kindly ban all types of smoking and tobaccos in 

India for the better future of our youth. 

 On my own behalf and on behalf of my constituents, I would like to take this 

opportunity to thank the hon. Health Minister, Dr. Harsh Vardhan ji for granting 

permission to start Government Medical College in Ramanathapuram district 

which was a long-standing demand. 
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DR. (PROF.) MAHENDRA MUNJAPARA (SURENDRANAGAR): Thank you, Sir, 

for giving me an opportunity to speak in support of the Prohibition of Electronic 

Cigarettes (Production, Manufacture, Import, Export, Transport, Sale, Distribution, 

Storage and Advertisement) Bill, 2019.   

 A variety of devices are currently sold in the international market that 

deliver nicotine and other chemicals with flavours by electronically heating 

materials containing nicotine, so-called, e-cigarettes.  These devices are 

marketed as substitutes for cigarette cessation tools for chronic cigarette 

smokers. 

 Now, coming to the natural history of smoking, first of all, I would like to 

explain about natural history of smoking in India.  It has been known that since, at 

least, 2000 BC, cannabis or bhang was smoked for medicinal purpose; that was 

written in Atharvaveda. History also suggested that tobacco leaf containing 

nicotine was introduced to Columbus by native Americans and then its addiction 

rapidly spread to Europe.  In India, tobacco was introduced in the 17th century by 

Portuguese but its use became more popular since the 20th century. 

 To save youth of India today, we have to take steps so that people do not 

make another movie, ‘Udta India’ after making the movie ‘Udta Punjab’.  It is 

because WHO has observed that e-cigarettes are heavily marketed towards the 

youth aged between 15 years and 24 years by adding flavouring agents on 
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promotional strategies. Through e-cigarette device, there is a risk of use of other 

psychotropic substances also that are harmful physically and mentally. 

 The WHO and ICMR reports on suggestive use of e-cigarettes may cause 

negative impact on human health because it produces significant toxic 

substances and carcinogens.  When tobacco burns, in addition to nicotine, more 

than 7000 other compounds are produced resulting from volatilization, pyrolysis 

and pyrosynthesis.   

 Now, I come to the health effects arising out of smoking e-cigarettes.  

Nicotine is an addictive component which may cause long-term consequences in 

brain development of youth like difficulty in paying attention during learning at 

school and anxiety disorder.  Recently, a nicotine-induced seizure case was 

reported in Goa.  

 Tobacco smoking may cause cancer of the lungs, oral cavity, gastro-

intestine tract, genito-urinary tract, blood cancer, acute mild leukemia, breast 

cancer in female, in respiratory system, COPD and popcorn lungs, in cardio-

vascular system, coronary arteries and heart attack, cerebrovascular accident, 

aortic aneurysm, in pregnant women, spontaneous labour, pre-term delivery, high 

perinatal mortality rate, and in infants, infant respiratory distress syndrome, low 

birth weight; and sudden infant death syndrome were noticed.      
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 Although in India, prevalence of e-cigarette smoking is very low but recently 

in Delhi, 150 vaping devices of e-cigarettes were found in school bags during the 

surprise check in one school.   

 Now, what is the necessity of prohibiting e-cigarettes?  At present, 42 

countries have banned e-cigarette because it has highly addictive nature of the 

nicotine and has the risk of misuse by youth by adding other psycho-active 

substances with regular liquids. E-cigarettes may be seen as substitutes to 

traditional cigarettes but young people may use the more harmful forms of 

nicotine or other forms of harmful substances.  No conclusive evidence has been 

found that the use of e-cigarette has effective tobacco cessation.  There has been 

no evidence of having benefit and relief to chronic smokers by using e-cigarette. 

Economical burden has increased on the nation and on the families.   

So, in the end, while concluding, I support the Prohibition of Electronic 

Cigarettes (Production, Manufacture, Import, Export, Transport, Sale, Distribution, 

Storage and Advertisement) Bill, 2019.  

Thank you, Sir. 
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ADV. DEAN KURIAKOSE (IDUKKI): Thank you Sir, for giving me this 

opportunity.  I will not take much time because almost all the points are covered.  

We should be proud because we have the world’s largest youth population. Our 

youth are innovators, creators and leaders of the future but they can perform only 

if they have education skills and good health.   

Unfortunately, a large portion of our youth are addicted to alcohol, drugs 

and tobacco products which has the capacity to destroy their future.  E-cigarette 

companies are claiming that they are alternative to tobacco products but the 

research reports show that they increase the possibility of tobacco addiction as 

well as induce long-term health problems. The long-term use of e-cigarettes can 

contribute to lung cancer, cardiovascular diseases etc. 

I pledge my full support to the Government’s initiative to bring a moratorium 

on such products considering the health of the people especially, our youth.  

However, I cannot understand the Government’s intention to ban only e-cigarettes 

while all other tobacco products are still being manufactured and used by the 

public. On what grounds, did the Government take this decision? Was it 

concerned with the health of the people?  If so, is it not imperative to ban all 

tobacco products in the country and not just e-cigarettes?  I ask this because 

when I heard the ban, the first thing that came to my mind was whether this 

decision is taken for the well-being of the public or for the benefit of traditional 
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cigarette companies whose business incurred a severe dent due to the tough 

competition from e-cigarettes? 

Sir, India is the second largest consumer of tobacco globally and accounts 

for approximately one-sixth of the world’s tobacco-related deaths.  The use of 

tobacco not only creates health hazards but also have a negative impact on 

education, economy and environment. Hence, the tobacco cessation service and 

measures for effective tobacco control must be discussed seriously.   

 This epidemic can be resolved by creating awareness among the public 

about the devastating effects of tobacco and to bring legislation to ban all tobacco 

products. While participating in this debate, I urge the Government to ban all 

tobacco products along with e-cigarettes thereby paving the way towards a 

tobacco free healthy India. Thank you, Sir.        
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SHRI P. RAVEENDRANATH  KUMAR (THENI): Sir, thank you for the opportunity 

to speak on the Prohibition of Electronic Cigarettes Bill, 2019. 

 While welcoming this Bill, I appreciate the hon. Minister of Health and 

Family Welfare, Dr. Harsh Vardhan who has piloted this Bill. The aim of this Bill is 

to protect the people, especially the youth, from the harmful effects of e-cigarettes 

which produce aerosol by heating a solution containing nicotine and thereby e-

cigarette increases the risk of cardiovascular diseases among human beings, 

irrespective of the age factor.  

 This Bill seeks to prohibit the production, manufacture, import, export, 

transport, sale, distribution, storage and advertisement of electronic cigarettes, 

including all forms of ‘electronic nicotine delivery system’, ‘heat-not burn 

products’, ‘e-hookah’, etc. 

 Upon promulgation of this Ordinance, any production, manufacturing, 

import, export, sale, distribution or advertisement of e-cigarettes shall be treated 

as cognizable offence, punishable with an imprisonment of up to one year or fine 

up to Rs.1 lakh or both for the first offence and imprisonment of up to three years 

and fine up to Rs. 5 lakh for the subsequent offence. 

 This Bill allows law enforcement agencies to search premises for e-

cigarettes and vaping devices without a warrant, and storage of electronic 
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cigarettes shall also be punishable with an imprisonment of up to six months or 

fine up to Rs.50,000 or both.  

 The World Health Organization has also urged its member-countries to take 

appropriate steps, including prohibiting these products, and so far, 30 countries 

have banned e-cigarettes.  

 One of my colleague-Members from the BJP, Varun Gandhi Ji beautifully 

spoke in detail about this Bill and replied to the Members of the Opposition also. I 

want to tell one thing. My colleague-Member from my State of Tamil Nadu, while 

speaking, referred to the name of our State Health Minister. It is against the rules 

of this House. So, I request you to remove that part of his speech. He also made 

a wrong and false statement. The Health Minister knows very well that our Health 

Department in Tamil Nadu, is the first to implement all the schemes of the Central 

Government. We got the Central Government’s award also for giving world-class 

health facilities and successfully implementing the Central Government’s 

schemes effectively in the State of Tamil Nadu.  

 Also, in this House, my colleague-Members have asked why this 

Government is not banning the tobacco products. They speak one thing inside 

this House and when they go out, they speak a different thing. When they change 

the place and speak before the public, they say that this Government is against 

the poor tobacco workers. They are having a dual face. So, they should change 
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this. Our hon. Prime Minister, Narendra Modi Ji, is taking our ‘New India Mission 

to ‘Clean India’ and then to ‘Tobacco Free India’ also. So, slowly, I think this 

Government will surely ban tobacco in the future. 

 Finally, apart from these things, in the overall interest of public health as 

envisaged under article 47 of the Constitution of India, the decision has been 

taken by our hon. Minister to prohibit e-cigarettes. Thank you for saving our young 

generation. 

Also, I am thankful to him for bringing the AIIMS Hospital to Madurai and 

also for giving permission to start six medical colleges in the State of Tamil Nadu. 

Thank you. 
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20.00 hrs 

�ी जगदि�बका पाल (डुम�रयागजं): अिध�ाता महोदय, म� आपका अ�यंत आभारी ह� ंिक आपने िद 

�ोिवजन ऑफ इले��ोिन�स िसगरटे �ोड�शन, मै�य�ेु�चर, इ�पोट� -ए�सपोट� , �ासंपोट� , सेल, 

िड��ी�यूशन, �टोरजे एडं एडविट�जम�ट, 2019 िबल पर चचा�  म� बोलने का अवसर िदया है । सौभा�य 

से कां�ेस के नेता �ी अधीर रजंन चौधरी जी भी आ गए ह� । जब हमारी सरकार ने अ�यादेश जारी 

िकया तो उसको िडसए�ूव करने के िलए आज ये �टेटुचरी �रजो�यूशन लेकर आए ह� । वह खदु िव�ान 

ह� । वह कह रहे थे िक ऐसी कौन सी अज�सी थी िक अ�यादेश लाने क� ज�रत पड़ी, जब सदन स� म� 

है तब िबल आएगा । म� समझता ह� ंिक अज�सी अगर िकसी क� िज�दगी से जड़ुा ह�आ है तो यह हमारी 

आने वाली जेनरशेन से जड़ुा है । वह एक आंकड़ा द ेरहे थे िक 0.02 परस�ट  लोग ही भारत म� िसगरटे 

पीते ह� । म� कहता ह� ंिक  0.02 परस�ट भी है तो इनक� स�ंया लाख� म� होगी । अगर सरकार को िकसी 

एक नौिनहाल ब�चे जो िह�द�ुतान म� एक नाग�रक बन कर देश और दिुनया के िलए भी कुछ भी 

योगदान कर सकता है, अगर उसक� िज�दगी िसगरटे क� लत से खराब है तो उस एक ब�चे को बचाना 

भी हमार ेिलए क�मती है । हम उसी के िलए अ�यादशे लेकर आए ह� । मझेु लगता है िक आिखर इस 

अ�यादेश को लाने क� ज�रत �य� पड़ी?  

 दिुनया म� दो �िति�त आग�नाइजेश�स ह� । अगर िव� �तर पर देख� तो व�ड� हे�थ 

आग�नाइजेशन और भारत के �तर आईसीएमआर, इिडयन काउि�सल ऑफ मेिडकल �रसच� है ।   

आज इंिडयन काउि�सल ऑफ मेिडकल �रसच� भारत क� सबसे �िति�त स�ंथा है, जो देश म� साइंस 

के �े� म� लोग� के जीवन और �वा�थ के �े� म� शोध करती है और शोध करने के बाद िन�कष� सरकार 

को देती है । िजस पर सरकार अमल-दरामद कर सके । उस आईसीएमआर क� �रपोट�  ने एक �ते प� 
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जारी िकया है िजसम� इले��ोिनक िनकोिटन िडलेवरी िस�टम िजसको ईएनडीएस कहते ह�, उस 

िस�टम के िलए आईसीएमआर ने िसफा�रश क� िक इस पर बैन करो ।  

भारत म� साइंस पर शोध करने वाली स�ंथा है और उसने कहा िक इस पर त�काल �ितबधं 

लगाया जाना चािहए । अगर उस सबंधं म� माननीय मं�ी जी और सरकार िवधेयक लेकर आई है तो 

िनि�त तौर से पूरा सदन उनको बधाई देता है िक उ�ह�ने कम से कम देश के उन यवुाओ ंऔर देश के 

नौिनहाल� को बचाने का काम िकया । व�ड� हे�थ आग�नाइजेशन ने कहा, ड��यूएचओ �ेमवक�  

क�व�शन एडं टुबैको कं�ोल, 2003 ने परामश� देकर इसे �ोिहबट और बैन करने के िलए कहा, यही 

बात आईसीएमआर और ड��यूएचओ ने भी कही । दिुनया क� सबसे �िति�त व�ड� हे�थ 

आग�नाइजेशन और भारत क� �िति�त स�ंथा आईसीएमआर दोन� ने कहा है, इसम� ज�दी �या है? म� 

समझता ह� ं िक हमारी सरकार सवेंदनशील है । हमार ेतमाम व�ाओ ंने कहा िक आज हम सिंवधान 

िदवस मना रह ेह� । सिंवधान िदवस मनाते ह� तो �या सकं�प लेते ह�? भारत के सिंवधान के �ित हमारी 

सरकार क� �ितब�ता होगी, हर नाग�रक क� �ितब�ता होगी, हमारा डेडीकेशन होगा । 

का��टीट्यूशन म� डायरिे�टव ि�िंसपल ऑफ �टेट पॉिलसी है, नीित िनद�शक त�व ह� । अधीर रजंन 

जी, मान लीिजए आिट�कल 19, 20 और 21 फंडाम�टल राइटस न हो जो हमार े िलए मेनडेटरी हो, 

डायरिे�टव ि�िंसपल ऑफ �टेट पॉिलसी दी गई है । यह माना जाता है िक सरकार ेचाहे के�� क� हो 

या रा�य क� हो, नीित िनद�शक त�व जो देश और समाज के िहत म� ह�गे, सरकार उस पर काय� करगेी । 

म� आज आपको इस बात के िलए बधाई देना चाहता ह� ं । आज  डॉयरिे�टव �टेट ऑफ ि�ंिसपल 

पॉिलसी पर जो िवधेयक आया है उसी नीित िनद�शक त�व के िस�ातं� पर आज सिंवधान िदवस के 

िदन िवधेयक आया है, यह िनि�त �प से अपने आप म� ऐितहािसक िदवस है ।  
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आिट�कल 47 म� �या है? आपने खदु भी पढ़ा है, लेिकन शायद आिखर क� लाइन� नह� पढ़� । 

As per Article 47 of the Indian Constitution (Directive Principles of State Policy) - म� 

इसे पूरा नह� पढ़ना चाहता ह�,ं आिखरी लाइन पढ़ रहा ह� ं- the State shall endeavour to bring 

about prohibition of the consumption except for medicinal purposes of intoxicating 

drinks and of drugs which are injurious to health. डायरिे�टव ि�िंसपल ऑफ �टेट 

पािलसीज़ के आिट�कल 47 म� िलखा ह�आ है । …(Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): You have rightly said 

that today is the Constitution Day and 70 years of Constitution Day are being 

celebrated today. The Preamble of the Constitution says ‘We, the People of India, 

having solemnly resolved to constitute India into a sovereign, socialist, secular, 

democratic republic and to ensure for its citizens justice, liberty, equality and 

fraternity….’. On this day, the 26th November of 1949, we embodied, enacted and 

gave to ourselves this Constitution. इ�वेटी, िलबट� क� बात जब होती है, तो हम जि�टस क� 

बात करते ह� और कुछ नह� करते ह� ।  

HON. CHAIRPERSON : Shri Adhirji, you can give the reply when your turn 

comes. 

 Shri Jagdambika Palji, please continue. Your time is passing. 

…(Interruptions) 

�ी जगदि�बका पाल : हम आपके concern को समझ रह ेह� । …(Interruptions) 
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HON. CHAIRPERSON: You come to the subject please. We have no time.  

�ी जगदि�बका पाल : म� केवल स�जै�ट पर बोल रहा ह� ं।  

I am very thankful to you. I am confining myself to this particular subject. It 

was mentioned that as per the Global Adult Tobacco Survey 2016-17, 

approximately three per cent of adults in India were aware of e-cigarettes and 

there were only 0.02 per cent e-cigarette users. यह नह� बताया गया िक तीन परस�ट लोग 

ह� या 0.02 परस�ट ह�, वे िकस उ� के ह� ।  He has not mentioned the age group of those 

who are using the e-cigarettes. You will be surprised and shocked to find that आज 

15 साल के ब�चे ई-िसगरटे पी रहे ह�, िनि�त �प से �यूचर जनरशेन खराब हो रही है ।  

 म� आपको बताना चाहता ह� ंिक यह िकस तेजी से बढ़ रहा है । महताब जी यहा ंह�, पहले चेयर 

पर थे, उ�ह�ने कहा िक आप समझते ह� िक यह स�ंया आज कम है, but every year, a very 

rapid increase is taking place and school-going children – middle school and high 

school – are using e-cigarettes. उ�ह�ने िचतंा �य� क� है ।  

 For instance, the percentage of youth using e-cigarettes in the USA has 

increased from 1.5 per cent in 2011 to 20.8 per cent in 2018. अगर यह 1.5 परस�ट से 

कुछ साल� म� 20.8 परस�ट बढ़ सकता है तो भारत म� भी देखने क� ज�रत पड़ेगी िक भारत म� ई-

िसगरटे 26.4 परस�ट हर साल बढ़ रही है । 

 पहले भारत म� ई-िसगरटे का बाजार छोटा था, यह िकस तेजी से बढ़ रहा है । वष� 2017 म� देश 

म� 107 करोड़ �पये का �यापार था और 2022 तक 60 परस�ट इज़ाफा ह�आ है ।  



26.11.2019  240 

 
HON. CHAIRPERSON: You are making valid points, but we have time constraint.  

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): Sir, please allow me. 

 Sir, the US Centres for Disease Control and Prevention, CDC, says that 80 

per cent of the patients affected are younger than 35 years – I want to bring this 

very serious thing to the notice of the House – and all report using e-cigarettes, 

many with tetrahydrocannabinol.  

The US Food and Drugs Administration estimates that nearly 3.62 million 

students in middle and high schools were using e-cigarettes in 2018. Besides this, 

it estimates that between 2017 and 2018, e-cigarette use saw an increase of 78 

per cent among high school students and 48 per cent among middle school 

students. It is a matter of grave concern for us, at least for this august House. 

अगर ये आदत सबसे �यादा ब�च� म� बढ़ रही है तो आिखर कौन इस भारत के भिव�य को 

सभंालेगा । म� समझता ह� ं िक अगर सिंवधान िदवस पर इसक� िचतंा भारत के �धान मं�ी �ी नर�े� 

मोदी जी और �वा��य मं�ी जी ने क� है तो िनि�त तौर पर यह अपने-आप म� �वागत-यो�य होगा  । E-

cigarettes registered about 26 billion dollar sales worldwide which is as per 

American behavioural scientist, Suchitra Krishnan Sarin, is expected to double in 

next six years. तो अगले छ: साल� म� िकस तरह से बढ़ेगा । In the United States of America 

the e-cigarette usage among the school students increased by up to 900 per cent, 

that is 3.6 million students in US alone. आज भारत क� जो ि�थित है, म� भारत के बारे म� भी 
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कहना चाहता ह� ं । According to India Today report, e-cigarettes worth 1,91,781 

dollars were imported to India between 2016-17 and 2018-19.  

अगर भारत म� भी 1 लाख 91 हजार 781 डॉलर क� ई-िसगरटे इ�पोट�  ह�ई है तो िनि�त तौर से 

यह अपने आप म� एक खतरनाक ि�थित है । अगर म� कहता ह� ंिक भारत सरकार ने एक एडवाइजरी 

जारी क� और अगर 16 रा�य� ने ई-िसगरटे अपने यहा ंबदं क� है तो हम नेशनल लेवल पर अब कानून 

नह� बनाएगें तो कब बनाएगें? आज इसक� ज�रत है, �य�िक हमार ेतमाम सद�य� ने  16 रा�य� म� ई-

िसगरटे क� खतरनाक प�रि�थितय� के बार ेम� कहा है । इस सबंधं म� म� बह�त कुछ दोहराना नह� चाहता 

ह� ं। आज के�� के �तर पर पूर ेदेश म� ई-िसगरटे के �ासंपोट�शन और �टोरजे के बार ेम� िबल आया है । 

आज हमार ेका�ेंस के नेता को भी िनि�त तौर पर कहना चािहए िक अगर पि�म बगंाल म� इस पर बैन 

नह� है, तो वहा ंभी बैन होना चािहए । यह पि�म बगंाल म� कैसे बैन होगा? …(�यवधान) अगर वहा ं

िसगरटे बैन हो जाएगी, तो आप कैसे िपएगें । 

HON. CHAIRPERSON: Hon. Member, let him complete. He is going to conclude.  

SHRI JAGDAMBIKA PAL: I will take only five or ten minutes.  I will not take more 

time than that.  

HON. CHAIRPERSON: You have to conclude within a minute. 

SHRI JAGDAMBIKA PAL: I will not take more than ten minutes. 

HON. CHAIRPERSON: Other Members are there to speak.  

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): I am putting forth only the 

reports. I would like to draw your attention to this fact. I am talking about the 
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estimated incidence of lung cancer in India. म� इंिडया क� बात कर रहा ह� ं । म� पूरी दिुनया 

क� बात नह� कर रहा ह� ं। म� माननीय मं�ी जी से ज�र अपे�ा क�ंगा, ई-िसगरटे के बार ेम� अभी इस 

तरह के माक� ट क� कोई �रपोट�  नह� है । दूसर ेकं�ीज़ क� जो �रपोट्�स या सव� ह�, हम उनके आधार पर 

इसक� गंभीरता के बार ेम� सोच रह ेह� । Even in our country, the incidence of lung cancer 

was 70,275 in all ages and in both sexes. �वाभिवक है िक अगर इस तरीके से, चाहे वह 

लं�स का मामला हो या िजस तरीके से, The overall estimated lung cancer mortality rate in 

India in 2012 was 63,759 making it the third most common cause of cancer-

related mortality in India after breast and cervical cancer.  

HON. CHAIRPERSON: Come to the last point. 

�ी जगदि�बका पाल : म� आपसे कहना चाह�गंा िक अगर आज ई-िसगरटे क� डेिफिनशन आ जाए, 

लोग कहते ह� िक यह खतरनाक है, �य�िक ई-िसगरटे के अंदर िनकोिटन है । लोग� ने कहा िक िजस 

तरीके से इसको पोपलुराइज िकया गया, म� केवल इसको िडफाइन करना चाहता ह� ं। E-cigarettes 

are battery-operated devices that heat a substance, which may contain nicotine 

and other chemicals, to create vapour for inhalation. Usually, e-cigarettes are 

shaped like conventional tobacco products, such as cigarettes, cigars or hookahs, 

but they also take the form of everyday items such as pens and USB memory 

sticks. Unlike traditional cigarettes, e-cigarettes do not contain tobacco. Note that, 

as of 2015, the global market for e-cigarette industry was estimated as 10 billion 

US dollars. 
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इस तरह से आज यिद हम कह रह ेह� िक यह सम�या है तो म� समझता ह� ं िक इस सदन को 

सव�स�मित से इस िवधेयक को पा�रत करना चािहए और जो सशंोधन आए ह�, उ�ह� भी वािपस लेना 

चािहए । यिद अ�यादेश आया और िनि�त �प से स� नह� चल रहा था लेिकन ई-िसगरटे के घातक 

प�रणाम� को देखते ह�ए �य�िक दिुनया के 30 देश� ने भी इसे बैन िकया है, 98 कं�ीज ने रगेलेुट करने 

क� कोिशश क� है ।…(�यवधान) 

HON. CHAIRPERSON: Please conclude now. You have made a very valid point. 

You are a senior Member.  

�ी जगदि�बका पाल : म� इस िवधेयक का समथ�न करता ह� ं। 
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�ी जसबीर िसहं िगल (खडूर सािहब) : सभापित जी, आज आपने मझेु �ोिहिबशन ऑफ ई-िसगरटे 

के िवषय पर बोलने का मौका िदया, इसके िलए म� आपका आभारी ह� ं। भारत म� �मोिकंग करना एक 

बह�त बड़ी बीमारी, एिपडेिमक बन चकु� है । भारत के अंदर औरत� और छोटे ब�च� म� जो नया �झान 

आया है, वह �मोिकंग करने का �झान है । यह हमार े िलए खतर ेक� घटंी है । आज �मोिकंग एक 

�टाइल �टेटम�ट बन गया है । आज �मोिकंग एक �टेटस िस�बल बन गया है । सभी जगह पाट�ज म�, 

होट�स म� एक नए तरीके से लोग महगंी से महगंी िसगार या िसगरटे को िदखाते ह�ए पीते ह� और अपना 

�तबा बढ़ाते ह� । मेरा मानना है िक चाहे ��ोक ले�ट साइड आए या राइट साइड आए, ��ोक तो 

��ोक ही है । ई-िसगरटे क� �मोिकंग भी खतरनाक है और नाम�ल िसगरटे भी ड�जरस है । अमरीका या 

दूसर ेदेश� म� िसगरटे क�पनीज, इं�योर�स क�पनीज या फामा��यूिटकल क�पनीज ह�, ये उनक� पािलसी 

बनाने म� बह�त बड़ा रोल अदा करती ह� । कह� ये तो नह� िक नाम�ल िसगरटे वाल� क� यह पािलसी हो 

या जो इनके �ैशर ��ुस ह�, कह� वे हमसे ऐसा तो नह� करा रह ेह� िक ई-िसगरटे बदं कर दो और दूसरी 

िसगरटे बदं न करो । मेरा मानना है िक यह एक टाइम पर नह� हो सकता है । हम अपने िकसान� के 

िहत� को भी नह� छोड़ सकते, लेिकन अपने लोग� को भी बीमा�रय� से दूर रखना है, तो मेरा कहना है 

िक सबसे पहला �टेप इसके बाद जो होना चािहए, वह यह होना चािहए िक जो इ�पोट�ड िसगरटे आती 

है, िजसक� क�मत एक-एक िड�बी क� पाचं-पाचं सौ �पये या हजार �पये होती है, उसे रोकना चािहए । 

यिद हम िकसी ए�ीम�ट क� वजह से उनको नह� रोक पाते ह� । तो �य� नह� हम उन पर ए�साइज 

ड्यूटी इतनी कर द�, िजससे सरकार को रवेे�य ुभी आएगा और हमार ेलोग इ�पोट�ड िसगरटे भी कम 

िपएगें । िजतने भी त�बाकू �ोड�ट्स ह�, चाहे वह चैनी-खैनी हो, चाहे जदा� हो या कुछ भी हो, इनके 

ऊपर जो भी टै�स है, वह डबल ही नह� बि�क ि�पल भी कर दो, तो कोई गलत बात नह� है । 

Government will get the revenue और लोग भी इससे िड�करजे ह�गे । 
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 महोदय, लोग� म� �मोिकंग क� ऐसी एिड�शन हो गई है िक लोग सबुह उठकर जब तक दो-तीन 

िसगरटे नह� पी लेते ह�, तब तक �ेश नह� हो पाते ह� । यह िबलकुल सही बात है । मेरी आपसे �र�वे�ट 

है िक आप एक ऐसी ��ेटेजी बनाइए �य�िक आिह�ता-आिह�ता हम� लोग� को इससे दूर ले जाना है । 

यह देश के �वा��य का, देश के यवुा के �वा��य का मसला है । 

 महोदय, एक और मसला है और आप सभी भी मेर ेसाथ सहमत ह�गे िक थोड़े िदन पहले हमार े

महामिहम, हमार े�धान म�ंी �ी नर�े� मोदी जी, हमार े�पीकर ओम िबरला जी �ी ग�ुनानक साहब के 

ज� पर डेरा बाबा नानक गए थे । वहा ंजो इंटी�ेटेड चैक पो�ट बनी है, यहा ंसे जो या�ी पािक�तान क� 

तरफ ग�ु�ार ेम� जाते ह�, वहा ंम�ने अपनी आंख� से दखेा है । 

वहा ंऑिफसस� बह�त द�ुय�वहार करते ह� । हमार ेलोग वहा ंएक िन�य के साथ, ��ा के साथ 

उस पार जाने क� कोिशश करते ह�, तो वे उसी इंटी�ेटेड चेक पो�ट पर िसगरटे पी रह ेहोते ह�, which 

is not done. वे ऑिफसस� द�ुय�वहार करते ह�, बरुा बोलते ह�, �डली बोलते ह� ।  

 सर, दूसरी बात यह है िक हम 100 �ाम से कम �साद ग�ु�ारा साहेब से लेकर आते ह�, वे 

उसको कु�� को सुघंाते ह� िक यह �साद है या कुछ और तो नह� है । िसख, िज�ह�ने देश क� आजादी 

म� सबसे �यादा कुबा� िनया ं द�, वष� 1962, वष� 1965 और वष� 1971 क� लड़ाई म� सबसे �यादा 

कुबा�िनया ं द�, उ�ह�ने सबसे �यादा सरहद� क� र�ा क�, आज उनक� ज�बात� को, ��ा को ठेस 

पह�चंाई जा रही है, हम� यह कदािचत भी बदा��त नह� है । कृपा करके उनको समझाया जाए, कु�� को 

�साद न सुघंाया जाए और जाने वाले याि�य� से �डली बात नही क� जाए । ध�यवाद । 
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*SHRI M. SELVARAJ (NAGAPATTINAM) : Hon. Chairman Sir, Vanakkam. I 

thank you for this opportunity for allowing me to speak on this Bill to prohibit e-

cigarettes. This Bill has been brought to ensure the welfare of future generation, 

particularly the student community. I want to register that, particularly, from where 

we got this smoking habit inculcated in us. British ruled us before we got 

Independence. The British introduced us the habit of drinking tea or smoking 

cigarettes in order to have a relaxation between work schedule. The use of such 

toxic substances affected the society at large. Unending effect of such evil 

practices continue to exist even today. Particularly, the use of tobacco products, 

cigarette, gutka, etc. cause diseases like cancer, heart ailments, kidney failure 

and other diseases. When you go to a Doctor for treatment of having high or low 

BP, he would ask whether you have the smoking habit. If you go to a Nephrologist 

for consultation, he will ask about whether you consume alcohol. Doctors when 

consulted will definitely enquire about smoking or consuming alcohol or using 

tobacco or gutka. Today we are discussing about e-cigarettes. I have never seen 

e-cigarette or know how will it look like. I heard the speeches of Hon. MPs here in 

this august House on this Bill. My point is that while talking about banning e-

cigarettes, we should also try to ban tobacco products, cigarettes, gutka, heroin 

and other substances of abuse. The Government has not tried to bring a 

comprehensive Bill to ban these products. I have a doubt in my mind. While bring 

                                                           
* English translation of the speech orginally delivered in Tamil. 



26.11.2019  247 

 
in a Bill to ban e-cigarettes, why cannot you bring a bill to ban use of tobacco, 

cigarettes, gutka etc? There should be a monitoring Group at the district level to 

inspect the products possessed by the shopkeepers. This Bill states that an 

Officer of the rank of Sub-Inspector will be put on job to monitor the use or sale of 

toxic substance, if any. The monitoring groups to be set up at the district level 

should identify the defaulters and ensure punishment of up to 3 years of 

imprisonment or impose a fine of Rs1 lakh. This law should be implemented in 

true letter and spirit. The officials who enforce this law should be on their toes. 

Moreover, small shop keepers should never be harassed by the officials at any 

point of time. In the name of inspection, shopkeepers should never be made to 

face difficulties. They should never try to damage the products or material stored 

in small shops. Necessary action should be taken to ban such activities. With a 

word of caution, I want to say that small shop keepers should not be made to face 

harassment in any form in the name of inspection. The Government should make 

efforts to address this pertinent issue. Advertisements were issued in newspapers 

or television channels or websites and at the same time, when we watch 

television channels, on one side you can witness advertisements discouraging 

use of cigarettes, but on the other side scenes depicting or portraying smoking 

and drinking alcohol are also shown on television. Smoking causes cancer. 

Advertisements are shown on television in this regard. At the same time, films 

encouraging use of cigarettes are also shown. How can you control the minds of 
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youngsters? What they see or watch through these feature films is portrayal of the 

use of cigarettes. Government should therefore bring a Bill to ban drinking 

alcohol, smoking cigarette, etc. Hon. Union Minister of Health has circulated a 

letter to all MPs about the eradication of Tuberculosis. I thank Hon. Union Minister 

for Health Dr. Harsh Vardhan for such an initiative. At the time of introduction of 

the National Medical Commission Bill during last Session of Lok Sabha, I 

requested to set up a medical college in Nagappattinam. Now permission has 

been granted for setting up a medical college in my constituency in Phase II. I 

request the Hon Minister to do the needful for setting  up this Medical College in 

my Nagappattinam parliamentary constituency under Phase I instead of Phase II.  

Thank you.                                           
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�ी जनाद�न िम� (रीवा): माननीय सभापित जी, आपने इस मह�वपूण� िबल पर मझेु बोलने क� 

अनमुित दी, इसके िलए आपका बह�त-बह�त ध�यवाद । 

 महोदय, इस िबल पर कहा गया िक अ�यादेश लाने क� �या आव�यकता थी । एक एडवाइजरी 

पर, िजस िबल को सोलह रा�य� ने समथ�न िदया हो, उसके जनमत का �वत: पता लगता है । इस 

वजह से इतने �यापक समथ�न वाले िवषय पर अगर अ�यादेश लाकर सरकार ने ब�च� का जीवन 

बचाने का �यास िकया है, तो उस पर �� उठाने का कोई औिच�य नह� रह जाता है ।  

 जब म�ने पहली बार सनुा िक कोई ऐसी िसगरटे आई है, िजससे िसगरटे पीनी छूट जाएगी, तो 

िव�ास नह� ह�आ िक नशे से नशा कैसे छूटेगा । लेिकन धीरे-धीरे जब इसके बार ेम� पता चला, तो लगा 

िक यह कािलया नाग का वह फन है, जो सबसे पहले हमार ेब�च� को डसेँगा । िसगरटे यवुा लोग और 

कॉलेज के िदन� म� कभी-कभी हम लोग पीते थे । वह छूट गई, पता ही नह� चला िक वह कैसे छूट गई । 

लेिकन ब�चे सामा�य िसगरटे को घर म� नह� पी सकते ह�, उनके िलए बड़ी मसुीबत है । लेिकन यह जो 

ई-िसगरटे आई है, वह ब�च� का काल बनकर आई है । ब�चे भी इसको सरलता से पीएगें ।  

 जो आकँड़े आए ह�, सभी िव�ान सद�य� ने िविभ�न �कार के आकँड़े िदए ह�, उनम� एक त�य, 

जो कॉमन �प से उभरा है, वह यह है िक इस ई-िसगरटे से ब�चे सवा�िधक �भािवत हो रहे ह� । इस पर 

सारी दिुनया िचि�तत है, ड��यू.एच.ओ. िचि�तत है, सरकार िचि�तत है और म� समझता ह� ँ िक कुछ 

लोग� को छोड़कर यह सारा सदन भी िचि�तत है । ऐसे िवषय को लाकर हमारी सरकार के माननीय 

�वा��य मं�ी जी ने जो �यास िकया है, उसके िलए वे सवा�िधक �शसंा के पा� ह� । 

20.30 hrs        (Hon. Speaker in the Chair) 

 अ�य� महोदय, एक कहावत है – ‘करलेा और नीम चढ़ा’ । यह नशा तो ई-िसगरटे �ारा है ही, 

इसका चीन भी �यापार करने जा रहा है । चीन के मा�यम से हम� यह िसगरटे िमल रही है, ऐसी 

प�र�थित है । चीन ने िजस तरह अपने नकली सामान� को हमार ेयहा ंभेज-भेजकर सार ेम�ुक का बेड़ा 
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गक�  िकया है, इससे तो और बचने क� ज�रत है । चीन के सामान – इस ई-िसगरटे को आपने 

�ितबिंधत करने का काम िकया है, इससे बड़ा �शसंनीय काम कोई नह� हो सकता । 

 महोदय, म� ई-िसगरटे के साथ ही साथ नशे के मामले म� एक िनवेदन और क�ंगा । हमार ेयहा ं

एक साल के अंदर ‘कोर�ेस’ क� बाढ़ आई ह�ई है । ‘कोर�ेस’ खासंी क� दवा है । इसने हमार ेिजले के 

कम से कम पचास� लड़को को लील िलया । एक साल के अंदर पूर े िजले म� ‘कोर�ेस’ क� शीिशयां 

िमलती ह� । आप िकसी भी झाड़ी के नीचे जाकर देिखए, वहा ं50-100 ‘कोर�ेस’ क� शीिशयां िमलती  

ह� । जब हम पिुलस वाल� से बात करते ह� तो वे कहते ह� िक इसको नारकोिट�स ए�ट के अंदर अगर 

लाया जाए, तब ही हम इस पर कोई कार�वाई कर�गे । वे िसफ�  दो-चार शीशी पकड़कर काम ख�म कर 

देते ह� ।  

इसिलए म� इस िबल का समथ�न करते ह�ए िफर से माननीय �वा��य मं�ी जी को ध�यवाद देना 

चाह�गंा िक इस िबल का सवा�नमुित से समथ�न करने का क� कर� । ध�यवाद । जय िहदं । 

माननीय अ�य� : मलूक नागर जी और �भभुाई वसावा जी के बोलने के बाद माननीय मं�ी जी कल 

जवाब द� तो ठीक रहेगा? 

 …(�यवधान) 

माननीय अ�य� : इस बात पर सदन क� सहमित है?  

…(�यवधान) 

माननीय अ�य� : आपक� जो सहमित है, वह मं�ी जी का डेढ़ घटें का जवाब है । 

…(�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल) : महोदय, िजतना समय आप कह�गे, उतना है, डेढ़ घटंा नह� है । 

…(�यवधान) 
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माननीय अ�य� : मं�ी जी, आप पूरी बात तो बताइए । 

…(�यवधान) 

�ी अजु�न राम मेघवाल : महोदय, माननीय  सद�य  एक घटें के िलए कह रह ेह� । …(�यवधान) 

माननीय अ�य� : इस पर सदन का �या स�स है? 

…(�यवधान) 

म��यपालन, पशुपालन और डेयरी म�ंी (�ी िग�रराज िसहं) : अ�य� जी, हनमुान जी से पूछा  

जाए । …(�यवधान) 

माननीय अ�य� : मलूक नागर जी, आप दो िमनट म� अपनी बात ख�म कर द� ।  

 �भभुाई वसावा जी, �या आप बोलना चाहते ह�? 

 …(�यवधान) 

�ी �भुभाई नागरभाई वसावा (बारदौली) : हा,ं अ�य� जी । …(�यवधान) 

माननीय अ�य� : ठीक है, दो िमनट आप बोल लीिजए । 

 पाचं िमनट म� दोन� माननीय सद�य बोल ल�, कल माननीय मं�ी जी जवाब दे द�गे । 

 …(�यवधान) 

�ी अधीर रजंन चौधरी: सर, हम िबलकुल राजी है । 

 … *…(�यवधान) कल दो घटें नह� लग�गे । …(�यवधान) कल एक घटें म� आपको ख�म करना 

पड़ेगा । …(�यवधान) आप डॉ�टर ह�, … * …(�यवधान) 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, there are many 

amendments. …(Interruptions) 

                                                           
* Not recorded.  
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 सर, दादा के बह�त अम�डम�ट्स ह� । …(�यवधान) 

�ी मलूक नागर (िबजनौर) : सर, आपने बोलने का मौका िदया, इसके िलए बह�त-बह�त ध�यवाद । 

सर, म� सदन म� सनु रहा ह� ंिक ई-िसगरटे िवषय पर बह�त लंबी-लंबी, 10-15 िमनट क� �पीच 

आ रही ह� और आपके �ारा घटंी बजाने के बाद भी हमार ेसाथी �क नह� रह ेह� ।  

सर, म� इस िबल का समथ�न करता ह� ं। यह बह�त अ�छी बात है, लेिकन िजतना मझेु समझ म� 

आ रहा है, ई-िसगरटे छ: - सात हजार �पये क� आती है, इसको रईस लोग पीते ह� । अगर वे बीमार भी 

हो जाए ंतो उनका इलाज हो सकता है । िसगरटे, बीड़ी, त�बाकू, गटुखा, खैनी, सूखा त�बाकू, क�थे के 

साथ त�बाकू जो आ रहे ह�, िज�ह� गरीब लोग ले रह ेह�, िजसके कारण क� सर क� बीमारी पूरी तरह फैल 

रही है । क� सर के मरीज दबादब आ रह ेह� । वे हम सभी सासंद� के पास िच��या ंिलखवाने के िलए आ 

रह ेह� । हम �धान मं�ी कोष से उनके इलाज के िलए िच�ी िलखते ह� । वहा ंिकसी सासंद �ारा 35 से 

�यादा िच��यां िलखा जाना बैन है ।  

ऐसी ि�थित म� हम� सोचना पड़ेगा िक सरकार गरीब लोग� को बचाना चाहती है या सरकार 

केवल जो अमीर लोग ह�, उ�ह� को बचाने के िलए इस ेबैन करना चाहती है? म� �र�वे�ट क�ंगा िक इस 

िवषय पर सरकार और माननीय मं�ी जी ज�र सोच� ।  

सर, एक और बात कह कर म� अपनी बात को ख�म क�ंगा । इस बात का, जो यह बैन लगाया 

जा रहा है । जैसे पजंाब म�, ह�रयाणा म� पराली बैन थी । हमार ेपि�मी यूपी म� कह� पता चला तो पिुलस 

वाल� ने जाकर डंडा बजा िदया, लोग अंदर कर िदए या उ�ह� साठं-गाठं कर के छोड़ रह े थे । हमार े

लोग, जहा ंसे पचंायत� क� बैठक श�ु होती है, गावं म� ह��का पीते ह�, जो िफ�टर होकर आता है, कुछ 

लोग वह गड़ुगड़ु भी पीते ह� । इसका िमसयूज़ न हो और पिुलस वाले उनको इस बैन क� वजह से तंग न 
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कर�, म� अपनी यह मागं कर के अपनी बात को पूरा करता ह� ं। पूर ेदेश म� त�बाकू से सबंिंधत िजतने भी 

उ�पाद ह�, िजनसे गरीब लोग एफे�टेड ह�, जो गरीब लोग क� सर जैसी भयंकर बीमा�रय� से मर रहे ह�, 

उनके िलए भी सरकार सोचे । जैसे पहले जो िबल लोक सभा म� पास ह�ए ह�, रा�य सभा ने वापस िकए 

ह�, अगर हो सके तो इसी िबल म� तमाम नश� को बैन िकया जाए । ध�यवाद । 

माननीय अ�य� : �ी �भभुाई नागरभाई वसावा । 

�ी �भुभाई नागरभाई वसावा (बारदौली) : अ�य� महोदय, आपने मझेु बह�त ही मह�वपूण� िवषय पर 

बोलने का अवसर िदया, इसके िलए म� आपका आभारी ह� ं। 

 म� आज सदन म� इले��ॉिनक िसगरटे (उ�पादन, िविनमा�ण, आयात, िनया�त, प�रवहन, िव�य, 

िवतरण, भडंारण और िव�ापन) �ितषेध िवधेयक, 2019 का समथ�न करता ह� ं। 

 माननीय �धान मं�ी नर�े� भाई मोदी जी के आदशे से देश के यवुाओ ंक� सेहत का �यान 

रखते ह�ए यह िवधेयक आज सदन म� आया है, इसिलए म� माननीय �धान मं�ी जी को बह�त-बह�त 

ध�यवाद देता ह� ं।  

 अ�य� जी, भारत सरकार ने इले��ॉिनक िसगरटे यानी ई-िसगरटे के उ�पादन क� िब��, 

भडंारण और आयात-िनया�त पर रोक लगाने का जो फैसला िकया है, इसका उ�लंघन करने पर 

जमुा�ना और सजा दोन� का �ावधान िकया गया है । पहली बार गनुाह करने पर एक साल क� सजा 

और एक लाख �पये जमुा�ना और बार-बार गनुाह करने पर तीन साल क� सजा और पाचं लाख �पये 

का जमुा�ना लगाने का �ावधान है । लेिकन ई-िसगरटे का उपयोग करने वाले आदमी और ब�च� के 

िलए कोई �ावधान नह� है, इसिलए उनके िलए भी ऐसे �ावधान होने चािहए, तािक इस पर बैन लग 

सके । ई-िसगरटे बैटरी से चलने वाला एक ऐसा िडवाइस है िजसम� िलि�वड भरा रहता है । यह 
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िनकोिटन और दूसर े हािनकारक केिमकल का घोल होता है और जब कश ख�चते ह� तो हीिटंग 

िडवाइस इसे गम� करके भाप म� बदल देती है । यह बह�त नकुसानदायक है और यह क� सर को �यौता 

देता है । म� समय को �यान म� रखते ह�ए इतना ही कहना चाह�गंा िक ई-िसगरटे क� इज़ाद वष� 2003 म� 

चीनी फामा�िस�ट होन िलक �ारा िकया गया था और उसके अगले ही साल म� यह पूर ेबाजार म� फैल 

गया । अब यह इंिडया तक पह�चं गया है । इसके साथ ही म� यह कहना चाह�गंा िक �कूल या कॉलेज के 

नजदीक जो �टॉ�स होते ह�, जहा ंचॉकलेट-िबि�कट इ�यािद के साथ गटुखा-िसगरटे क� िब�� क� 

जाती है, उसके ऊपर भी रोक लगायी जानी चािहए । आज इस िबल का समथ�न करते ह�ए यवुाओ ंके 

बार ेम� �धान मं�ी जी ने तंद�ु�त भारत का िनमा�ण करने का जो अहम कदम उठाया है, उसके िलए 

हम सब इस िबल का समथ�न कर� और तंद�ु�त भारत का िनमा�ण करने के िलए सब साथ म� आए ं। 

ध�यवाद । 

            

माननीय अ�य�: सभा क� काय�वाही बधुवार, िदनाकं 27 नवंबर, 2019 को सबुह 11 बजे तक के 

िलए �थिगत क� जाती है ।  

20.38  hrs 

The Lok Sabha then adjourned  till Eleven of  the  Clock  on 
 Wednesday, November 27, 2019/Agrahayana 6, 1941 (Saka). 
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